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'Mr. . M. G. Sigh, learned. 

.e1 for the Applicant undertakes I 'the conct address of 

dents in the Cause Title page 

O.A., in course of the day. 

Heard Mr. M. G. Singh 

counsel appearing for the : 

tint and Mr; M. 'U. Ahmed, " 

ji Addi Standing Counsel 
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rused tie materials placed on , 
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Contd/- 

27.05.2009 	This case is to be taken up 
analogously with O.A.No.21 1 of 2008, 
which is posted on 21.07.2009. 

Issue 	notice 	to 	the 
.t #. Respondenis ,(Speed Post at the cost 7 	 of the Applicant) requiring them-to. .T 

	

p (Se 	 file their written statement by 1t 

July2009. 	 . 

4,  /j 	 Cafl 	this 	matter 	on 
fi- 	Y j 	 21072009 

."TLDayaJ) 	M.R.Mohanty) 	.. 	J 

	

/ 	. 	
airman Mcmber(A) 	Vice-Ch 

	

`J7 
	 • 

21.07.2009 	Mr.M.G.Singh, learned counsel 
- 	 •' 

 

for the Applicant is present. No written 
- . 	statement has yet been flied in this 

o -c I 
case by any of the Respondents. 

Mr.S.K.Deka, representing the State of 

Manipur ,4undertakes to file written 

,.,.statementwithin 10 days. Mr.hLK,Nair, 

.... 	., 	Advocate entered appearance for -: - 

• '• 	..Respondent No.4 also undertakes to file 

., ,written statement *ithih 10 days. 

/ID 	 , i_I. 	 Call this thatteion 07.08.2009 

awaiting written statement from the 

.;Respondents. 

Send copies of this onier to the. 

1Respondents in the addressgiven in 

tiieO.A 

l 	(M.Kelurvedi) 	(M.R.Mity) 
Member(A) 	. 	Vice-Chairrnan 

IM 

Ji  
I. 
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07.08.2009 	 On the prayer of Mr.M.G.Singh, 

learned counsel for the Applicant, call th3s 

matter on 17.08.2009 awaiting rejoinder from 

the Applicant. 

: '• 
(M.K. aturvedi) 	(M.R.Mohanfy) 

	

Member (A) 	 Vice-Chairman 
/bb/ 

17.08.2009 	Rejoinder is undertaken to be filed 

in course of the day, after serving copies 
frm /7rc- S.  

thereof on the learned counsel appearing 
( 	

for the other sides. Government of India has 

not yet filed any written statement in this 
,47bLccLJ 	 case. 

f 	 Call this matter on 26.08.2009; 

when this matter would be taken up for final 

j/f L_L11)47/-{ 	. 	 disposal. Government of India shall remain 
AJO ' 	 free to file their written statement, if any, in 

the meantime. 

	

Send copies of this order to the 	J 
Applicant and to the Respondents in the 

address given in the O.A. 

0 19103, (M.KChaturvedi) 	 (M.R.Monanty) 
Member (A) 	 'lice-Chairman 

/bb/ 
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J. 	26.08.2009 	 On the prayer of counsel for both 

c- 	b- 	•()..A4- L 	. 	 the parties, call this matter on 03.09.2009 

o .,4 

	

	 when this matter shall be taken up for final 

disposal. 

I 	 (M.K.afurvedi) 	(M.R.Mohanty) 
PA 	 €mber( A) 	 Vice-Chairman 
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03.09.2009 	in this case written statement nd 
J'-A YQT rejoinder have already been filed by all 

parties; excepting the Govt. of India. 
QL J 

Subject to legal pleas to be 

examined at the final hearing, this case is 

admitted and set for hearing on 27.10.2009. 

Call this matter oh 27.10.2009 alona 
I 	

with 0 A 211/2008 

(M.K.Cturvedi) 	 (M.R.Mnfv) 
• 	 • . 	 • 	 Member (A) 	 Vice-Chdirman 

fbbf 

• 	iA -GV) 

S- ~.v4 19' 	OAlLV 	27.10.2009 	Mr S. Sorma, learned counsel 
\A. 	 appearing for State of Monipur states 

that the complete records related to 

the applicant's, case name'y, 

dlsciplinaiy proceeding as well as the 

record relating to promotionfo the rark 

and scaie of DGP in the State of 

., 	
'Manipur are not available. In our 

p / considered opinion it would, be 
- 	

necessary to peruse said records before 

.' 

 

;AJ adjucicafing the matter. 
, 

 
.1 	 Learned 	counsel 	for ' the 

Respondents undertakes to produce all 

IltJ:k 	 S 	 related records, in the circumstances, 

tv Ib'l-U2- 	 seeks adjournment. 

• 	
. 	

list on 26.f 1.2009. 

	

• 	 (Madan Kr
/er(A)l 

 vedi) 	(Mukes r. Gupta) 
"-- 	 P--' 	 Mem 	 • 	 Member 1JI 
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O.A. No. 92ot 2009 
0 

26.11.2009 
:1 h&. C. t 

c7 

Ipb/ 

List this matter on 15.12.2009. 

(Madan.rumar Chaturvedi) 
Member (A) 

15.12.2009 	Proxy counsel for Mr. S. Sarma 

appearing on behalf of Respondent No.1 is 

on bereavement., 

Adjourned to 29.01.2010 for hearing.. 

(Madan Kurpár Chat urvedi) 	(Mukesh umar Gupta) 

/P/ 
	M'ember (A) 	 Member (J) 

-~.L
O O-U - -0,0-  ?pT 

 

29.01.2010 	Mr.S.K.Deka, 	learned 	counsel 
appearing for Mr.S.Sarma, learned counsel 

for Respondent Nos.1 to 3 prays for 

adjournment, which has not been opposed 

by Mr.M.G.Singh, learned counsel for 
Applicant. 

In this circumstances, list on 05.02.2010, 

as prayed for. It is made clear that no furfher 

adjournment, under any circumstance to 
either party will be allowed. 

(it 	
I .  

(M 	

. 	 cm 
. 

LA/It/A 	 adan Kumg(haturvedj) (Mukesh Kumar Gupta) 

" 	
Member (A) 	 Member (J) 

JfA4 'f 	J 	05.02.20 10 	For the reasons recordAd 

N/,dJ J\(O —OOÔ S 

j9,ho1c 

separately this O.A. stands disposed of. 

(Madan umar Chaturvedi) (Mukes Kumar Gupta) 
Mombor (A) 	Mombcr (J) 
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CENTRAL ADMINISRATIVE TRIBUNAL, 
GUWAHAT1 BENCH: 

Orignal Application Nos. 211 of 2008 and 92 of 2009 

Date of Decision: This, the 05th da of February. 2010. 

HONLE MR. MUKESH KUMAR GUPTA, MEMBER (J) 

HqN 1BLE MR.MADAN KUMAR CHATURVEDI,. MEMBER (A) 

Sri C. Peter Ngahanyui 
S/o Late C. Paul 
Resident of Ukhrul. 
P.O.- Ukhrül, P.S. Ukhrul 
District- Ukhrul, State- Manipur 
Now residing at Irong Villa 
Mantripzkhr!, Lamongel, Imphal 
Manipur, Pin Code- 795002. 

...ADDlicant for both O.A.s 
By Advocate: 	Mr. M. Gunedhor Singh 

-Versus- 

The. State of Manipur 
represented by Chief Secretary 
Goveriinient of Manipur 
Jmphat Manipur - 795001. 

The Secretary I Commissioner/ 
Principal Secretary (Home) 
Government of Manipur,  
ImphaL Manipur - 795001. 

The Secretary fCommissioner/ 
Principal Secretary (DP) 
Government of Manipur 
ImphaL Manipur 795001. 

Sri Y. Joykurnar, IPS (MT - 76) 
r..... .1 CD 1 

ji&GCuL .uGLc1L OL £ O*ICQ 
Government of Manipur 
ImphaL Manipur - 795001. 

The Union of India 
repr.sented by Secretary 
Ministry of Home Affairs 
Govt. of India, New Deihi - 1. 

Union Public S.erviceCommission 
represented by its Chairman 
Dholpur House, Shahajhan Road 
New Delhi - 69. 



O.A. Nos. 211 of 2008 & 92 of 2009 
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The State of Manipur 
represented by Chief Secretary 
Government of Manipur 
T h-.1 	-sm-s.. 
.1mpiici*, .1cLLLq.lL 	7911-001 1  

The Secretary 
Home Department 
Govörnment of Manipur 
Imphal, Manipur - 795001. 

The Secretary 
Department of Personnel 
Government of Manipur 
Imphal, Manipur - 795001. 

Sri Y. Joykumar,. IPS (MT — 76) 
Directàr General of Police 
Government of Manipur 
Imphal, Manipur- 795001. 

The Union of India 
represented by Secretary 
Ministry of Home Affairs 
Govt. of India. New Delhi — 1. 

Union Public Service Commission 
represented by its Chairman 
Dholpur House, Shahajhan Road 
New Delhi - 69. 

.Respondeflts in O.A. No. 92109 

By Advocates: Mr. M.U. Ahmed, Addi CGSC for U.O.I. 
Mr. Satyen Sarma for Respondent Nos. 1- 3. 
Mr. U.K. Nair for Respondent No.4 
Mr. Nilutpal Borua for Respondent No.6 
(Advocates in both Respondents). 

FION'BLE MUKESH KUMAR GUPTA. MEMBER fl: 

O.A. No. 211 of 2008 as well as 92 of 2009, based on 

identical facts, are being decided by present common order. 

2. 	Vide O.A. No. 211 of 2008; the reliefs claimed are that the 

Respondents be directed to promote him to the grade and scale of 

Director General of Police in IPS above Supertime scale of Rs. 24,050- 

Page 2 of 9 
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O.A. Nos. 211 of.2OO& 92 of 2009 

650-26000 or in alternative to set aside memorandum issued, on 23 

July, 2007 whereby Respondent No 4 has been appointed to said 

grade. Further relief sought is to quash departmental proceeding 

initiated vide memorandum dated 18th  July 2007 VIde 0 A No 92 of 

2009 relief claimed is to quash the impugned Departmental Promotion 

Committee held on 19th  July 2007. 

Admitted facts are that the applicant being the second 

Senior most in IPS Manipur cadre was eligible for consideration to the 

post of Director General of Police, in IPS above Supertime Scale of Rs 

24 050-650-26000'- DPC was convened on 19 th  July 2007 Just a day 

prior to it, he was proceeded for major penalty proceeding vide 

Memorandum dated 18' July 2007 alleging that he made payment of 

advance money to the tune of Rs 2 61 45,000/- violating the 

provisions of CPWA Code and CPWD Manuals Said memorandum had 

been issued under Rule 8 of the All India Services (Discipline & 

Appei) Rules, 1969. DPC, which was convened on 19 1h. july 2007 

recommended promotion of Respondent No.4 and consequently he 

was appointed to said grade vido notification dated 23 July2007. 

His grievance is of two folds: 

i. 	charge Memorandum had been issued just a day 

prior to DPC, which was held on 19.07.2007, which e-
facie smacks malafide exercise of power, which action has 
been initiated only to depnve him from getting promotion 
to the post of DGP No progress has been made In 

4 

	

	 Departmental Proceeding which also indicate that the 
Respondents were not intere'ted to prosecute him The 

- - law is well settled that the proceeding initiated against the 
delinquent has to be concluded at the earliest It is well 
settled law that "prosecution" should not become 
upersecution By not concluding the said departmental 

Pagc3of9 
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O.A. Nos. 211 of 2008 & 92 of 2009 

proceedings, the respondents have violated well settled 
law on said aspect i.e. the delinquent has fundamental 

right of expeditious trial. 

yT'TT 
-, 	- 

\.) 

Perusal of DPC Minutes dated 19th  July 2007 would 

reveal that there is no just & fair consideration. Sealed 

cover procedure has not been followed, and having not 
followed said procedure . & rather recommending 
Respondent No.4 for promotion makes it clear that the 
respondents some how wanted to exclude him from 
consideration zone. He had a fundamental 'right of fair 
consideration, which law has been grossly violated. 

Applicant was second seniOr most official, besides Sri A.B. 

Mathur, IPS (MT:75). Apart from not considering the applicant and on 

examination of service records of officers and taking into 

consideration of all other aspects, which have not been disclosed by 

the said committee, it recommended Sri Y. Joykumar Singh, IPS: 

(MT:76) (Respondent No.4) to the grade and scale of Director General 

of Police in the IPS above Supertime Scale of Rs. 24.050-650-26,000/-, 

but no reasons have been assigned. Assigning of reasons is a 

condition precedent. 

In above backdrop, Mr. M. Gunedhor Singh, learned 

counsel for applicant contended that DPC Proceedings dated 19' July 

2007 suffers from illegality and the same being malatide, which 

further had not applied the procedure in consonance with Rules, is 

liable to be set aside. As such, it was emphasized that said DPC as 

well as its consequential action, are liable to be quashed and set aside. 

Consequently, appointment of Respondent No.4 be declared as illegal; 

arbitrary & unjust. 

Page 4 of 9 
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O.A.Nos.211of2008&92of2009 

Filing reply, Respondent Nos. 1-3 have not denied that 

Memorandum dated 18.07.2007 had been issued under the piovislgns', 

of All India Services (Discipline & Appeal) Rules, 1969 just a day prior 

to holding DPC on 19.07.2007. It was emphasized that as per the 

Government of India,' Ministzy of Home Affairs letter No. 45020/14/97 

IPS-II dated 15.01.1.999, IPS Officers who have completed 30 years of,. 

service are, eligible for promotion to DGP. Therefore, 5 officials who 

had satisfied the said requirement were considered by.DPC held. on 

19.07.2007. 	 . 

.. 	, Since the applicant alleged to have made certain irregular. 

paypent of,adva,nce4 money to the tune, of Rs. 2,61,45,000/- during,. 

the period .frqrn June, 2004 to January, 2005, while functioning as 

Managing".Director, Manipur Police Housing Corporation Ltd It was 

alleged that there were, prima facie misconduct committed by him, 

and consequently the charge Memorandum dated 18.072007 under.. 

Ru16 8 of All Indja Services (Discipline & Appeal). Rules, 1969,  had 

been issued At that point of time, he was on deputation as Chief 

Security. Commissioner, Railway Protection Force, North-East 

Frontier Railway, Maligaon, Guwahati. 

' 	'Since the Departmental Promotion Committee was held on 
19.07.2007, he was also considered for promotion to DGP but,his case 

could not be considered due to pendancy of departmental enquiry.  

Vide reply pare 11, it was stated that the Inquiring. Authority was,: 

appointed vide order dated 17 10 2007 On the demise of Shri 

Saichhuana, LAS on 11 11 2007, another Official, i e Shri V. 13.amnath , 

LAS Director General State Academy of Training, Manipur was 

appointed as next Inquiring Authority vide order dated, 30.11.2007. 

Page 5 of 9 



* .\ O.A. Nos. 211 of 2008 & 92 of 2009 

But be expressed his inability to conduct the Enquiry on the plea that 

he was retiring shortly. Thereafter vide order dated 1 5th  September 

2008. Shri D.S Poonia, lAS. Principal Secretary (Home), Government 

of Manipur was appointed Inquiring Authority to inquire into the 

matter. V!de order dated 29"  June 2009, Shri D. S Poonia, lAS, was 

appointed as Chief Secretary and thus there was necessity to appoint. 

fresh Inquiring Officer, which exercise had been undertaken vide . 

order dated 27' January. 2010 by appointing Shri A.N. Jha, LAS as 

Inquiring Authority. Vide order dated 04' February 2010, the date of 

Enquiry has been fixed i.e. 12.02.2010 and the applicant has been 

called upon to appear before the said Inquiring Authority. 

In the above circumstances, learned Govt. Counsel 

contended that there was no delay in conducting the Enquiry initiated 

against him on 18' July 2007. Filing reply, the Respondent No.4. 

stated that there was no illegality committed by DPC in. 

recommending him to the said post Furthermore, the applicant had 

indeed been considered but because of initiation of Departmental 

Proceeding against him, he was not found suitable to said post, rather 

recommendation was made in favour of Respondent No. 4 which led 

to passing of promotion order on 23" July 2007. 

. 	Sri U.K. Nair. learned Counsel for Respondent No4 

contended that at the best it could be construed as irregularity, which 

can be cured by convening DPC to consider applicant's case in 

12 	We have heard both sides at great length, perused the 

) 	
leadings and other materials placed on record including the orders 

' A" ,/pas,ed on 27th  January 2010 and 04th  February, 2010 appointing fresh 

- 	 Page 6 of 9 



o.A: Nos. 211 of 200& 92 of 2009 

Inquiring.Authority,. as well as fixing the date of proceeding, requiring 

the applicant to appear before him in connection of Memorandum 

dated 18th  July. 2007. 

13. . 	We have bestowed our careful consideration to all aspect 

of the case. At the outset, we. may note that Mr. Satyon Sarma, 

learned counsel for official Respondents No. 1-3 stated that the State 

Government has undeitaken to complete said Departmental 

Proceeding within a period of two months, which has not been agreed 

by Mr. M. Gunedhor Singh, learned counsel for applicant stating that 

in the given circumstance one month is sufficient to conclude said 

proceeding, which in turn .was not agreed by the learned Counsel for 

te of Manipur.  

1 14 	Without going in to the merits and demerits of the case, 

'e may note that allegation against the applicant Is that he made 

- certain 'irregular payment of substantial amount, & not the "illegal" 

payment. We are of the opinion that there is some justification in the 

contention raised by the applicant that from the details noted herein 

above, the Respondents have not taken reasonable steps to conclude 

the Departmental Proceedings initiated against him, rather the same -. - 	 - 	- --- -- 
remains iiusive. It had been initiated with a view to exclude him and 

. - . 
deny him the, promotion_to the said post for some ulterior motiye. 

Finthermoré. it was emohasized that allegation leveled' is "irreaular 

oavment" and not "illeaal payment". Without recording any finding on 

this aspect, we are of the view that this Tribunal would not likto.acL 

as an Appellate Authority and also would not like to usurp the power 

& jurisdiction of the Inquiring Authority, rather we would require the 
- 	 -.rr  

A State Government to conclude the said proceedings within sixty--  days 
- 	 - 	

-.----- -. 

Page 7 of 9 
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O.A. Nos. 211 of 2W8 & 92 of 2009 
"N, 

from 12.02.2010 by passing final order on said Departmental 

Proceedings. It is expected that the applicant would fully cooperate 

with the Inquiring Authority. & further would not raise any 

unnecessary & unwarranted hurdle for concluding the said Inquiry. If 

the Respondents are not able to finalize the said Departmental 

Proceedings initiated against him in the time limit prescribed. in the 

/ eventuality the said Proceedings would stand abate. As far as validity 

of DPC dated 19' July 2006 is concerned, we also find justification in 

the contention raised by applicant that apart from making 

observations that he was considered by it for promotion and his name 

found mentioned vide Paragraph 6-7, there was nothing worth 

consideration. Perusal of meeting minutes dated 191 July 2007 would 

reveal that there has been no just & fair consideration. Rather said 

consideration was mere eye-wash. It did not follow the sealed cover 

procedure, as per law laid by Ho'ble Supreme Court in Union of 

India v. K.V. Jankiraman & Ors. (1993) 23 ATC 322. Though said 

judgment was rendered in respect of non All India Service but the law 

laid down therein is squarely applicable in the given circumstances 

too. When a charge memorandum is issued against delinquent; he is 

placed under suspension or a decision is taken to initiate such action, 

DPC held/convened must follow the sealed cover procedure. Inthé 

present case. it is true that Proceedings were initiated against the 

applicant only a day prior to holding DPC .. but no such sealed cover 

procedure had been adopted. Further, the reasons for not following 

uch procedure were neither highlighted in the reply nor the minutes 

DPC made any reference to 'it. 

15. 	In our considered view, the DPC had committed illegality 

in not tollowing the sealed cover procedure & thereby such violation 

Pageof 9 



Date: 12.04.2010. 
To, 

1. Mvoc 

2, Mo— LiL t.t4o.2 

3 AVOCL 

4 

Sub: 
MISC APPLICATiON NO. 	OF 2010 

IN O.A. NO.211 /2008 

Sir, 	 . 
Please find enclose herewith a copy of the Mic. Applicationto 

be filed before the Honble Tilbunal today. Kindly acknowledge the 
receipt of the same. 	 ., 

Thanking 'You. 
Yours' Faithfully 

Received Copy ' 	
S c+j 

4 	. 	(ADVOCATE) 

p 	0. 
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IN THE CENTRAL ADMININSTRATIVE TRIBLI_AL b uwahati Bench 	J 
GAUHATI BENCH 

O.A. NO.2-OF 2009 

BETWEEN 

SritPeter Ngahanyui 

Applicant 
-Versus- 

The Union of India & Ors. 

Respondents 

Synopsis 

That the petitioner joined in the IFS on 20/07/1975 and was promoted 

to the rank of Additional DGP on 17/09/1999 and thereafter he was 
appointed as Managing Director Manipur Police Housing Corporation, Manipur 

in the year 2004, in the corporation he served from 28/05/2004 to 19/01/2005 

thereafter, he was on deputation as Chief Security commissioner in the NEF 

Railway, while he was on deputation in the Railways, his junior in his parent 
department was promoted to the Grade and Scale of Director General of Police 

in the IFS above Supertime Scale of Rs. 24,050-650-26000!- by order dated 
23/07/2007. That being aggrieved by the promotion of his junior, the applicant 
challenged the promotion and appointment of the respondent by filing an 
Original Application being registered as [OANo, 211 /2008.'lt is stated that 

when the respondent authorities filed their written statement in the pending OA 

No. 211/2008. The applicant came to know that a DPC for promotion to the 
rank of DGP, Manipur was held on 19/07/2007. The applicant by filing this 
original application is challenging the DPC dated 19/07/2007 on the ground 
that the DPC was not done as per the guidelines dated 15/10/1999. 

Filed by 

2 t/cT,k09 
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DISTRICT: IMPHAL 

co  STATE: 	MANIPUR 

IN THE CENTRAL ADMININSTRATIVE TRIBUNAL 
GAUHATI BENCH 

O.A. NO.9 2—  OF 2009 

SritPeter Ngahanyui 

Petitioner. 
-Versus- 

The State of Manipur & others. 

Respondents 

List of dates 

20/07/1975 	That the applicant joined in the IPS. 

15/01/1999 	Guidelines issued for promotion of IPS officers in 
the state cadre. 

17/09/1 999 	the applicant was promoted to the rank of Addl. DGP 
and thereafter he was appointed as Managing Director, Manipur Police 
housing Corporation, Manipur in the year 2004 and served from 
28/05/2004 to 19/01/2005. Thereafter, he was on deputation as Chief 
Security Commissioner in the NEF Railway. 

18/07/2007 	Memorandum of charges enclosing a statement of 
imputations of misconduct for which inquiry is proposed to hold was 
served upon the applicant. 

19/07/2007 	DPC was held for promotion to the post of DGP from 
the eligible (PS officers. r' 

23/07/ 2007 	That while the petitioner was on deputation to the NEF 
Railway, 	his 	junior 	( the respondent No. 4 ) 	in 	the 	parent 
department was given further promotion in the grade and scale of 

v?Y11 
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2 	 Centra 1\ ntTO 

22 MM 2009 

rn' 
Guwaht1 Benci 

Director General of Police 	in the IPS, Above $upertime 	Scale of 
Rs.24,050-650-26000/- whereas the respondent is the in the cadre of 

MT-76 batch. 

01/08/07 	 Being aggrieved the applicant filed a representation 

before the authority to extent proforma promotion from the date on 

which his junior namely, respondent No.4 was appointed in grade and 

scale of Director General of Police in the IPS, Above Supertime Scale 

of Rs.24,050-650-26000/-. 

7/09/07 	The applicant filed his written statement 	categorically 
denying the charges levelled againt him with a prayer to treat the 

same as tentative on the ground of non furnishing of the documents and 

the same is yet to be disposed of by the respondent authorities. 13. 

10/1012007 	That 	the 	applicant 	begs 	to 	state 	t h a t 	the 
Government of Manipur was pleased to create 2 (two) IPS Ex- Cadre 

post temporarily namely, Officer on Special Duty(Home) in the Rank 
ADG.P in the pay scale of Rs 22,400-525-24,500/- 

25/1 0/2007 	That 	the 	applicant 	begs 	to 	state 	that 	the 
Government of Manipur by order 25110/2007.dated bearing Memo. No. 

3/1/2002-IPS/DP was pleased to give posting to the applicant as Officer 

on Special Duty(Home) in the Rank ADGP in the pay scale of Rs 22,400-

525-24,500/- while his junior the private respondent IPS of MT-76 is 

enjoying suppertime scale of Rs.24,050-650-26000/-. 
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DISTRICT: IMPHAL 
STATE.: 	MANIPUR 	

( 

IN THE CENTRAL ADMININSTRATIVE TRIBUNAL 
GAUHATI BENCH .. .............. ..... 

* 

O.A. NO. L721 OF 2009\ 
 

BETWEEN 	 . Benco 

Sri C Peter Ngahanyui 

S/o late C. Paul 

Resident of Ukhrul 	- 

P.O. Ukhrul P.S. Ukhrul 

District: Ukhrul 	Sta.te: Manipur 

Now residing at Irong Villa, 

Mantripukhri, Lamongei,j 

Manipur. Pin Code - 795002+ 

. . Applicant 

-Versus- 

• 	. 	 1. The 	State 	of 	Manipur 

represented 	by 	Chief 

Secretary, 	Government 	of 
Manipur. Pin Code - 795001 

.2 The 

Home 

Government of Manipur, 

Pin Code - 795D01 

3. T h e  

Government 	of 	Manipur, 	Pin 

Code- 795001 

I .• • , 
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 Sri Y. Joykumar, IPS 
( MT-76) 

Director 	General 	of 	Police; 

Manipur: 	Pin 
Code - 795001, 1t1JLt. 

 The 	Union 	of 	india 	'- 
represented 	by 	Secretary 
Government of India , Ministry 

• of Home4GQvernnient of India, 

N.orth Block New Delhi-i 

 The 	Union 	Public 	Service 

11-1 	

Commission represented by 

its Secretary, 

Dolpur House, Sahajan Road, 

New Délhi-69. 

Respondents 

D'ETAILS OF THE APPLICATION 

I. 	PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION ISMADE 

i) 	The instant application is made challenging the 

minutes of the DPC dated 19/07/07 thereby appointing the 

respondent No.4 to the grade and scale of Director General of 

Police in the IPS Above Supertftne Scale of Rs.24,050-650-
26000/-. 

A copy of the minutes of DPC dated 19/07/07 is annexed 
herewith and marked as Annexure - Ato this application. 

ME 
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2.JURISDICTION OF THE TUW  

The applicant declares that the subject matter of the 

instant application is within the jurisdiction of this Tribunal. 

LIMITATION: 

The applicant declares that the 	instant 
application is filed within the limitation period prescribed under the 

Section 21 of the Administrative Tribunal Act, 1985 as the applicant 

has come to of the purported DPC only on 21I04I0 when the 
respondent authorities have filed their written statement in the 

Original Application No, 211/08. 

FACTS OF THE CASE: 

That the petitioner is a citizen of India by birth and a 

permanent resident of the abovementioned locality and he is 

entitled to all the rights, liberties and protection guaranteed under 

the Constitution of India and the laws framed there under. 

That the petitioner joined in the IPS on 20/07/75 and 

was promoted to the rank of Additional DGP on 17/09/98 and 

thereafter he was appointed as Managing Director Manipur Police 

Housing Corporation, Manipur in the year 2004, in the Corporation 

he served from 28/05/04 to 19/01/2005 thereafter, he was on 

deputation as Chief Security Commissioner in the NEF Railway. 

That the applicant begs to state that his entire career 

in the service the petitioner has served without any blemish and 

prior to the Disciplinary proceeding in question, he was never been 

communicated with any adverse remark. 

That on account of his efficiency, dedication and 

devotion the applicant was appointed as Managing Director, Police 

Housing Corporation Government of Manipur, thereafter, the 

applicant was deputed in the NEF as Chief Security Commissioner, 

S 	- 

4' 
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after serving in the Railways he was repatriated to his parent 
Department in the year 2007. 

5.. 	That while the petitioner was on deputation in the NEF 

Railway his junior namely the respondent No 4 was given 

promotion in the grade and scale of Director General of Police in 
the IPS, Abov,e Supertime Scale of Rs.24,050-650-260001.. with 
immediate effect. 

A copy of the order dated 23/07/07 is annexed 
herewith and marked as Annexure - B to this application. 

That the applicant begs to state that he is, the senior 

most IPS Officer in the State of Manipur of Manipur Tripura Cadre 

of 1975 whereas the respondent is the in the cadre of MT -76 

That the applicant begs to state that while he was on 
deputation in the NEF Railway he was served with a purported 

Memorandum of charges dated 18th July, 2007 bearing Memo No. 

18/33/2005-lPS/Dp enclosing a statement of. imputations of 
misconduct for which inquiry is proposed to hold. 

A copy of the memorandum dated 18/07/07 is annexed 
herewith and marked as Annexure - C to this application. 

That the applicant begs to state that he received the 
Memorandum of charges dated 18th July, 2007 bearing Memo No. 

18/33/2005-IpS/Dp enclosing a statement of imputations of 

misconduct for which inquiry is proposed to hold only on 24/07/07. 

That the applicant begs to sate that in the said 
Memorandum of charges dated 181h July, 2007 the applicant was 

granted 10(ten) days time to file his written statement. of his 

defence and also to state whether he desires to be heard in person. 

The applicant on received of the said Memorandum of charges 

dated 18th July, 2007 sought for some time to file his reply till 
7/09/07. 
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10. 	That the applicant begs to state that he has been 

charged for making payment of advances to the tune of 
Rs.2,61,45,000/- 	( Rupees two crores sixty one lakhs and forty 	" 

five thousands) only during the period from June, 2004 to January, 

2005 while functioning as Managing Director, Manipur Police 

Housing Corporation Ltd. in violating the provisions of CPWA Code 

and CPWD Manuals in respect of 65 numbers of bills for which 
tendered amount is Rs.18,71,99,124/.. but the same need to be 
reviewed along with the fact that all such payments stood realized 
from the contractors 	thus inflicting no pecuniary loss to the 

Corporation and further the Corporation could earn revenue to the 

tune of Rs. 26,41,817/- as interest accrued on the above advances 

in addition to other charges realized from the contractors. 

It is further stated that even the respondent No.4 while 

working as the Managing Director, Manipur Police Housing 

Corporation Ltd. as well as other officers who worked as the 

Managing Directors, Manipur Police Housing Corporation Ltd made 

advanced payment like that of the applicant. However, only the 

applicant has been singled out. It is further stated that advanced 

made by the applicant while working as the Managing Director, 

Manipur Police Housing Corporation Ltd is not irregular the same 

was done as per Clause 7(B) of the conditions of contract as laid 

down in the Agreement Book of the Manipur Police Housing 

Corporation Ltd. It is provided in the said agreement that the 

secured Advances and Advances for works completed but not 

measured may be released on payment of interest @ Rs.9.5% per 
annum charging from the date such advances are given till the 

adjustment. It is stated that such advanced stood realized from the 

contractors thus inflicting no pecuniary loss to the Corporation and 

further the Corporation could earn revenue to the tune of 

Rs.26,41,817/- as interest accrued on the above advances in 

addition to other charges realized from the contractors. 

A copy of the chart showing release of advance by 
Managing Directors is annexed herewith as ANNEXURE 

- 0 to this 
application. 
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The applicant begs to state that he has been made 

a victim of the continued biased and discriminatory treatment 

and prejudiced by some of the higher officials as a matter of 
fact 	the 	entire 	enquiry 	proceeding 	is 	simply 	to 	stall 	his 
promotion 	to 	the 	rank 	and 	grade 	of 	DGP 	and 	as 	such 	the 
proposed 	inquiry 	is 	vindictive., 	arbitrary 	and 	liable 	to 	be 	set 
aside 	and 	are 	not 	sustainable 	either 	in 	law 	or 	in 	facts. 	It 	is 
stated 	that 	the 	applicant 	has 	separately 	challenged 	the 
proposed 	enquiry 	by 	a 	separate 	Original 	Application 	being 
registered as O.A. 	211/08 and 	is pending 	before this 	Hon'ble 
Tribunal. 

That the applicant begs to state that inspite of 

repeated request the documents listed and relied upon by the 

respondent authorities were never served, upon the applicant 

at any point of time as a result your applicant was prejudiced 

and denied to file an effective reply to the memorandum of 

charges however, inspite of being handicapped the applicant 

filed his written statement on 7/09/07 categorically denying 

the charges levelled against him with a prayer to treat the 

same as tentative on the ground of non furnishing of the 

documents and the same is yet to be disposed of by the 

respondent authorities. As such the petitioner has been 

deprived, prejudiced and denied of his legitimate rights from 

the beginning to file an effective reply to the memorandum of 
charges. 

A copy of the reply dated 07/09/07 is annexed herewith 
and marked as Annexure - E to this application. 

The applicant begs to state that after going through the 

written statement filed by the respondents in OA 211/08 the 

applicant came to know that on the very next day after the charged 

memo dated 18/07/07 was served on the applicant a Departmental 

Promotion Committee (DPC) was held on 19/07/07 for promotion of 

eligible IPS Officers to the rank and scale of DGP and IPS Officers 

who have completed 30 years of service were short listed. It is 
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stated that Sri Y. Joykumar Singh, IPS (MT:76) have not 

completed 30 years of service on 19/07/07. It is further stated that 

Sri Y. Joykumar Singh, IPS (MT:76) respondent No.4 joined in the 

service of IPS only on 13/12/1977, as such respondent No.4 was 

not eligible for promotion on the day DPC was held. 

It is further stated that the applicant however, was not aware 

of the impugned DPC 19/07/07 till the filing of the written statement 

by the respondents in the Original Application No.211/08 filed by 

the present applicant. And on coming to know such DPC the 

applicant some how managed to get a copy of the proceeding. 

It is stated that the purported DPC conducted on 19/07/07 is 

not as per the guidelines as stated in the written statement. It is 

stated that as per the guidelines dated 15/01/199 the screening 

Committee would consist of two Officers in the rank of Chief 

Secretary where as in the DPC dated 19/07/07 only one Officer of 

the rank of Chief Secretary was present. 

A copy of the guidelines dated 15/01/ 99 is annexed 
herewith and annexed as ANNEXURE - F to this application. 

That the applicant begs to state that the Manipur 

Police Housing Corporation Ltd. is incorporated for execution of 

works of Government Department/ Institution as "Deposit Work" by 

following the provisions of CPWA Code and CPWD Manuals with 

necessary modification, wherever necessary as deem fit by the 

Board of Directors of the Corporation. It is pertinent to mention 

herein that the Board of Directors of the Corporation only adopted 

CPWD Code for works and accounts. That the Managing Director of 

the Corporation is empowered to exercise the same powers as the 

Chief Engineer of CPWD as prescribed in the Code. 

That the applicant begs to state that the estimated cost 

of the construction works to be executed by the Manipur Police 

Housing Corporation Ltd. as "Deposit Work" are transferred from 

the State Exchequer into the Corporation Fund and payments made 

to the contractors by the Corporation is regulated by the Rules 
and Regulation of the Corporation. 
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That the applicant begs to state that as per Clause 

7(B) of the conditions of contract as laid down in the Agreement 

Book of the Manipur Police Housing Corporation Ltd. the securec:c'.\, 
Advances and Advances for works completed but not measured 

may be released on payment of interest @ Rs.9.5% per annum 

charging from the date such advances are given till the adjustment. 

That the applicant brings it to the notice of this Hon'ble 

Tribunal that the payment of advance by the Corporation to the 

contractors allegedly done by the applicant has been in practice 

since many years back. 

That the applicant begs to state that on repatriation 

from the borrowing department the applicant rejoined in the Parent 

Department on 17/08/07 and thereafter remained without post in 

the Parent Department. 

That the applicant begs to state that the Government 

of Manipur by order dated 25/10/2007 bearing Memo. No. 3/1/2002-

IPS/DP was pleased to give posting to the applicant as Officer on 

Special Duty(Home) in the Rank A.DGP in the pay scale of Rs 

22400-525-24,500/- while his junior the private respondent IPS of 

MT-76 is enjoying suppertime scale of Rs.24,050-650-26000/-. 

A copy of the order dated 25/10/07 is annexed herewith and 
marked as ANN EXURE 

- 6 to this application. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:- 

The applicant has no other alternative efficacious 

remedy available therefore, approaches before the Hon'ble 
Tribunal on the following grounds inter-alia. 

i) 	Because the DPC dated 19/07/07 was short/lacked of 

quorums as the members of the DPC were not constituted as per 

the guidelines relied on by the respondents the members did 

consist of the eligible members as required by law. 
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Because Sri Y. Joykumar Singh, IPS (j:..)J1a\Lejt 
completed 30 years of service on 19/07/07. That Sri Y. Joykumar 
Singh, IPS (MT:76) respondent No.4 joined in the service of IPS 

only on 13/12/1977, as such respondent No.4 was ;ot eligible for 
promotion on the day DPC was held. 

Because the law being well settled that any Officer 

against whom a vigilance or departmental Enquiry has been 

initiated shall not be promoted pending the result of the Enquiry. 

However, in such cases sealed cover procedure is to be followed 

and the same having not followed the DPC dated 19/07/07 is not 
sustainable in the eyes of law. 

Because the proposed disciplinary proceedings against 

the applicant is full of irregularities, blatantly biased, without 

proper application of mind and the same having issued on 18/07/08 

and the DPC conducted on 19/07/07 smacks malafide intention of 

the respondent authorities to oust and install the promotion of the 

applicant to rank and scale of DGP and hence DPC dated 19/07/07 
liable to be set aside. 

	

V) 	Because the impugned action and impugned DPC 

dated 19/07/07 has grossly infringed the rights of the petitioner 

provided under Article 14, 16, 19 and 21 of the Constitution of 

India. As such being contrary to the mandate of the provision of the 

Constitution the impugned action and DPC dated 19/07/07 are 

liable to be set aside and quashed by declaring as illegal and 
unconstitutional. 

Because 	the impugned action of the respondents 

suffers from the vices of malice and the same being done malafide 

is liable to be declared as unconstitutional and illegal. 

Because , in absence of finding on negligence, 
dereliction of duties misbehaviour, illegal conduct etc and excess 

payment except payment of advance and in view of the fact that the 

same being already recovered from the Contractor the charges 
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levelled against the applicant is not sustainable in the eye of law 

and the same is liable to be set aside. 

viii) 	Because the respondent No.4 while working as the 

Managing Director, Manipur Police Housing Corporation Ltd. as 

well as other officers who worked as the Managing Directors, 

Manipur Police Housing Corporation Ltd made advanced payment 

like that of the applicant. However, only the applicant has been 

singled out and as such the action of the respondent authorities is 

liable to be declared unconstitutional, biased, malafide and illegal. 

MATTERS NOT PENDING WITH ANY OTHER COURT OR 
TRIBUNAL 

That the applicant further declares that the matter 

regarding which this application has been made challeneging the 

DPC, dated 19/07/07 is not pending before any Court of Law or any 

other Bench of the Tribunal. 

That the applicant craves leave of the Hon'ble Tribunal to 

produces the relevant rules and other documents at the time of 

hearing of this case. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances as stated above, it 

is most respectfully prayed that the your Lordships may be pleased 

to admit this application, call for the records of the case and upon 

hearing of the parties on cause or causes that may be shown and 

on perusal of the records be pleased to grant the following relief's 
to the applicant:- 

i) 	direct to the respondents to set aside the impugned 

DPC 19/07/07 as without authority of law. 

iii) 	To passuch further order or orders as Your Lordships 
may deem fit and proper. 

/ 
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INTERIM RELIEF PRAY.ED FOR 

During the pendency of the application Your Lordships 

may be pleased to stay the impugned DPC proceeding dated 

19/07/07 and further stay the promotion of the respondent No. 4 to 

the grade and scale of Director General of Police in the IPS, 

Above Supertime Scale of Rs.24,050-650-26000/- with immediate 

effect as witho.il the sanction and the authority of law. 

This application is filed through Advocate. 

PARTICULARS OF THE POSTAL ORDER: 
IPONo. 

Date: 	fo/a9 

Payable at Guwahati 

12. LIST OF ENCLOSURES: 
As stated in the Index 
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I Sri. Sri C Peter Ngahanyui S/o late C. Paul aged about 56 years 
Resident of Ukhrul 	P.O. Ukhrul, P.S. Ukhrul, District: Ukhrul, 
State; Manipur now residing at Irong Villa, Mantripukhri. 

Lamongei, lmphal,do hereby verify the contents of the statements 

made in paragraphs... ................. of this accompanying 

rejoinder are true to the best of my knowledge and the rest are my 

humble submission before this Hon'ble Tribunal. And I sign this 
verification on this ('day of 	May, 2009 here at lmphal. 

t.WPer
2  

ri C. gyhanyui 
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SECRETARY, GOVERNMENT OF MANIPUR FOR PROMOTION OF 
ELIGIBLE IPS OFFICERS TO THE RANK AND SCALE OOGP. 

Members Present: 

Shri Jarnail Singh, lAS 
Chief Secretary, Govt. of Manipur. 	 22 	M 

Pr1npaiSecretary(Planning), Government of Manipur. L t- uTaha 

Principal Secretary (Home), Gcvt. of, Manipur. 

The Committee was informed that there is 1(one) yacant ppstof 
Prector General of Police in Manipur .prt ci Joint IPS Cadre of:Miur -
Tripura. 

The Committee was informed that In compliance of the Judgment 
dated 22-09-2006 passed by the Hon'ble Supreme Court of India in Writ 
Petition (Civil) No 310 of 1996 [ Prakash Singh and Orners —vs- Upion of 
India and Others] DP had issued Orders dated 28-12-2006 under whicFthe 
DGP is to be selected by the State Governmenfir6m 4 	ongst the three 
senior-most officers of the State Police Department who rave 	iE 

oaq7 for proàtton to  that rp¼  by the UPSO On 15-03-2007Shii 
A.K. Parashar, IPS, DGP, Manipur was placed On'côh'ipulory waitand Shri 
Y. Joykumar Singh, IPS was asked to lookL after the works Qi,t  DG.P, 
Manipur. The State Government had also requested the MHA GOItoend a 
panel of 3/4  names of eligible IPS officers who are willing to ser1'e inthe State 
as DGP Simultaneously, the UPSC had been informed about the 
arrangement maae by the State Govt and it was informed that recesary 
proposal would be sent to the UPSC immediately on receipt of thenames of 
eligible officers from the MHA. : 

MHA had indicated that no e!ini 	officers are on off,rit..the 
Ministry. UPSC had also informed that t.. Commission is not .nvoIvedin the 
matter of promotion to the post of DGP by virtue of the UPSC (Exemption 
from Consultation) Regulations 1958 The uPSO has also filed anIAbefore 
the Hon ble Supreme Court seeki 	directions regarding the modalities for 
holding selection meeting for appointment of DGP, which is pending. 

The Committee was also informed that, as stated above, the State 
Guverjrment had already taken all possible steps to fiH up the post of. DGP in 
accordance with the directions of the Supreme Court of India. However, in 
view of the oosrt'on as st3ec by the UPSC it may not be possibJ.ow_to 
appoint the DGP. 

A 

De 
	 Cond: 2/- 
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Th Com 	e was informed that udr:the 'èx'istingui'dhetPS 
/ 	,..Officers who have completed 30 years of service are eligible for promotion to 

Thrector General of Police in the IPS Aboie Supertime Scale of Rs 24 050- 
' 	65O-26U00/-.'Accordingly, the following IPSof 1975, 1976 and 1977batches 

'tho are ejgibj 	.corno, to DGP have beer considered :- 

(1) Shri A.B. Mathur, IPS(MT:75) 	-On de tn. Hardcore of l.B.. 
(2 Shri C. Peter Ngahanyui, IPS 	n deptn 

(MT:75) 
(3) Shri Y. Joykumar Singh, IPS 	. ,Afl3p &.i/c DGP: :' 

(MT 7f  

,1us 

ShriJ.C. Dabas, IPS(MT:77) 	- On deptn. 	.. 	 . 	2 '2 	1t LB 
Shri M K Das IPS(MT 7') 	- On compulsory wait wi 1h 

MihistrYof Steel 
uwahat ,eflC 

7. 	The Committee was also informed that the above-mentioné 'IP 
,officers are clear from vi jce..ale.except Shri C. PeA Na 	IPS. 
Further, charge memo has een issued 	hri C. Peter Ngahanyui, IPS vide <, 
O.M. No. 18/33/2005-IPS/DP dated 18-07-2007. . 

8 	The Committee after examining the service records and ACRs of the 
above IPS Officers and also taking into consideration of all thd facts laced 
before the Committee recommends ShriY Joykumar'Sing SU 1  76) for 
appointment to the.grade and scale of Dftet'GeneraFof Póiiein' 'lPS:Abóv.e 
Suprtime Scale of Rs.24,050-650-26,000/- with immediate effect. ' 

The Committee further recommends thprforrnapromotion of..ShsA: 
B ahur IPS(MT 75) to the grade and scale of Director general of Poltcein 
PS Above Supertime Scale of Rs 24 050-650-26 000/-'with effectfromthe 

cfae his junior Shri V Joykumar is appointe o thesaid grade and'scai 

D. 	 Sh/9J)/O 
Pr. ecretary(Home) ' Principal Secretary(Plg.) ' 	Chief"Secretary . ... 

Government of Manipur 	Government of Manipur Government of Manipur.  

c' 

e 	
COP1 
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o. 18/33/2005-IPS/DP: 	The Governor of Mani pu lrpoSo* 

on el!ui1ga.i isi Shri C. Peter Ngahanyui, I 
- 

M niigle 

 
Director, Maflipui P(:;lIc( Housing CCII )ot allot) I Id 

8 10 	L\iI Indit' ivics(DIsphu&ApI)(d1) 

RI 1 The so bstittce of I lie ituput it ion of IlliSCOWIlwt or 

rm >e ii oviou r ni respect of which the inquiry is proposed to held is 

set out. in the enclosed statement if article of charge (Annexure 

A statement of imputationS ol misconduct or misbehaviour in 

pori of each articles of charges is enclosed (Arinexu re-fl). A list of 

:)Jc • j s bv'..vt'iich. and a list o \\'il.IIcSSCS by whom, the articles 

arc pr000seci to be so stained are a lio enclosed (Annexure — 111 and 

A nncxu re - IV i: spci vciy 

hati BeflC1 

2. 	Shri C. Peter Ngohanyui, IPS, the then Managing Director, 

MPHC Lid., Manipur. is directed to submit within 10 (ten) days of tue 

ra(eipi of this Mdrnorandi.tni a writ (Cl) SIal(ITIeflt. of his defince 00(1 

a'so U) stale whether lie desires to be ii(drd ill person. 

:. 	-;hri C,Pei.er N.l)a1)vlli, I PS is informed that an enquiry will 

be lietci on l in respect of those n rt.icles of elm rge a ic no I admit ted. 

H( 	'I101 (1 	ihoi 1010 	j)( C Ilk illy admit 0)1 	(l( fl\ 	'C ) 	)lIld(0l 

i) Ir°(" 

4. 	Shri C. Peter Ngalninyui, IPS is further informed that The does 

not suhrnt, his written StatenIclit on or before the date specihed in 

Porn 2 above or does not appear in person before the i ncu iry 

auti;odtv or ohctwise fails ot' reiuscs to comply with under tile 

'oViSiOtiS Of RLlic 8 OC 1.I1C All India Services (Discipline & Appeal) 

• AM or We oroCrs/c.frec1l0!lS issued in pursuance of the said 

ru ks. the iiiqu i•v out hotitv nov hold the iiiciu iry aoiiiiiist lijill 	<- 

porte. 	 CO 

CunLcl .2/' 

/ 

/ 

// 



ot ion ol Shri C. ltear N... lit 	iL 	' 	is invited 

nclia Services (Coiidw if ki its, l)(S U ndcr whirl i in 

at servant shall bring or :il lriiipt IC) bring any political or 

otherwise influence to bear upoii oily St.I perior authority to further 

his interest in respect of matters 'naming to his service under the 

Unvc.rnlflei)t. ii any rc' presentalioll is r('ceived 011 hiS behalf,  from 

tUiOl tier pCISOO ill 01 iY mat 1e1 dr011 vit Ii ii) I liese proceedings, it wj II 

be pesunird that. Shni C. Peer NiIi:iiiyUi, II'S is aw;irc of 511(11 o 

representation rind that ii. has been 01 his iflStUflCC and action shall 

be taken against, him for violation of Rule 18 of the All India Services 

(ConducL) R.iies, 1968. 

i. 	he re(;copt oi thk lvlcmoraiiduin may be acknowledged. 

By orders &. in the name of 
Governor, 

S. Sunderlal Singh) 
Secretary (DP),00vcrnmcnt. of Maiiipur. 

To 
Shni C. Peter Ngahanyui, IPS(MT:75) 
the then Managing Director, 
Manipur Police housing Coi - poration Ltd., Imphal 

i' iU 

Maligao, Guwahat:i - 78100 11. 

\ 	21' 

c Ts'U 3  
• 

Ceft 



A1\INEXURE -1 

STATE'1NT OF ARTICLE OF CHARGE FRAMED AGAINST SHRI 
C. PETER NGAHANYUI, IPS, THE THEN MANAGING DIRECTOR, 
MANIPUR POLICE HOUSING CORPORATION, LTD., IMPHAL, 

MANIPUR. 

,si ll - I  C. Peter Ng1iinyui, IFS whuile he wns fund inning as 

Managing Director, Manipur l'olice I lousing Corporation Ltd. had 

mide payment ()f money to t I ue tune of Rs.2 ,6 1,45,000 / - 

(RU peCS two dlOrCS sixty-one lal< I is forty- live thousand) only d u ring 

lie period from June. 2004 to January 2005 violal iliL t li(' prOVi$R)fl s 
---------------------------- 

O CPWA Code and CPW D Manuals in respect of 65 numbers of Bills 
----- 

for which the tendered amount, is Rs. 18,7 1 ,Y, 124/ - 

- e-7:YN  

\ä\tS 	4fl' 

\ 

Get ........  

Adv0r,ata  



r̀0 
ANNWE 

*' 	11'1Ii't 444 #N 	 MIct)NDu1('T 	VP 

I 	 ' 	4 	 I 	1 	• 	i 	i 4 4  4 	I * 	I 	14 	I 	44 	4 - 	4 

4 	I 	 4 	44 	4 	I4 . 	4 I 	I 	III 	:t 44 	Fl 	4 	4 	44 	4 444: 	4 44 F II 

•4 	1t',i 	Ll 	 It*I 	4i4 	44*I.II 	I: 	44*4iIIIlI* 

CORPOR.A'l'ION LTD.., IMP1i.AL, MAN IP(,)R. 

That. Sliri C. Pctcr NahaI1y1Ii, I PS, while Iunct.imiflg as 

Manaiflg I)irector, MPHC, Manipurld 
of Rs.2 1) 1,45,000/ - ( RLIpL(S t\.V() (iUF('S 

I i 1LIdIV 

20( vio ating t provisiOns o CIWA (odc and CPWD Mannua in 
respect of the folio - 	5 n. ul 	J:oL\bich the tendered 

i Rs 1 8,71 99 flO U flt 	 12 	 - 	
-r 

168 

Si. Bill No. & Date 	Tendered 

No 	 Amount 

122 dt,02/06/04 	Rs. 16,28,285/  

Amount 	of Remarks 
Advance 

Rs. 5,00,000 / - Ad'4 0 e vi I hoti I 
(p011 (II 

R.30.22,404,' Rs. 1 0,00,000/- CentrM 
Rs.37,99,00$/ Rs. 10,00,000/ d 	- 

Rs.12,14,7$2/ Rs.3,00,000/- d(\ 	2 	2009 

Rs. 11,59,668/- Rs.3,50,000/- -. (io• 

Rs.27, 1 5,482/- Rs.7,00,000/ (10 
- 

Rs. 1,23,55,680 Rs. 10,00,000/- Mbilisation o  
advance 

Rs.7,$2,936/- 1s.2,00,000/ do 

Rs. 18,42,244/ - Rs.4 ,00,000/ Work executed but 
not measure. 

Rs.25,77,455/- Rs.3,00,000/ Mobilisati.)fl 
I 11C( 

Rs.i4,72,450/ Rs.3,00,000/- - do-- 

Rs.25,77,455/- Rs.6,00,000/ - do - 

Rs. 17,98,71.7/- Rs.7,00,000/ - do - 

Rs.43,48,7l4/- Rs.6,00,000/- Advance without 
meaSu red. 

Rs.52,9$.452/ Rs.2,00,000/ -do- 

Rs.4 1,72,424/ Rs.2,00,000/- -do- 

Rs.42,72,0 12/- Rs.2,00,000/.- -do- 

R.47,27,)$ 1/- Rs.2,00,000/ -do- 

Rs.4.1 ,yO,688/- Rs.2,00,000/ -do 

Rs.42,77,3$3/ Rs..1 ,75,000/- -do-- 

123 dt.02/06/O 4  

124 di .02/06/04 

180 dl. 15/06/04 

278 clt.28/07/O4  

301 dt..03/0$/04 

435 dt.23/09/04 

$. 	50() dl..07/ 10/04 

Q. 	50$ dLi2/10/O4 

10. 519 dI.IS/l0/04 

ii. 520 dl. 18/10/04 

545dt29/10/04 

280 dt.30/07/04 

594 dt.09/ 11/04 

635 d116/ll/O4 

658 cii. 17/ I 1/04 

659 dt.17/i 1/04 

S. 660 di. 17/11/04 

19. 661 dt.17/l 1/04 

2.0. 662 dt. 17/11/04 

Contd..2/ 

- 	 'I 	 Tr.00P 
Gerti 

Ddvocat 



Bill No. & Date 

663 dt.17/1 1/04 

661 dl. .17/I 1/04 

665 dL 1 7/1 1/04 

666 dLl7/11/04 

703 dl.30/ 11/04 

705 cIL3O/1 1/04 

749 dLlO/12/04 

755 dt.13/1.2/04 

29. 77$ dll.17/12/04 

00. 779 dL 17/12/04 

797 dL22/12/04 

856 di.07/01/05 
.., ._, 	$57 (1t.07/01/0) 

858 dt..07/01/05 

862 dL07/01/05 

863 dL07/01/05 

865 dt.10/Oi/05 

878-  dt. 10/01/05 

903 dt:..1 8/01/05 

904 dt.18/Oi/05 

905 dt.1S/01/05 

906 cIt. I 8/01,/OS 

907 dL18/01/05 

908 dt.18/01/05 

'.15. 909 dt.i8/01/05 

910 dt.18/01/05 

911 dl.. 18/01./05 

912 dt.18/01/05 

9 15 dl.. 1 9/0 1/05 

916 dLi9/Ol /05 

917 dt.19/Oi/O5 

921 dt.!9/01/05 

924 dLl9/01/05 

54. 925 dt.19/01/05 

kNo 
.2 1 

23 

24 

26 

27 

28 

• 

Centra4 	Tlfbuna 

Tendered Amount . 	of Remarl S 
22 	M 	2009 

4 

Amount Advance 
Rs.40,96,3 I 0/ Ws. .1 ,75,000/- 

Rs.4 1.21.171/ ks.3,00,000/ 
DO 

(IC) 
uwahati Bonc*I 

Rs.4 1,41 ,'12/. Rs. I ,75,000/ 

Rs.7.88,252/ Rs.3,00,000/- M/ Advance 

Rs.27,43,022/ Rs, I ,45,000/- do- . 	. 

lRs.,33,60,7 I 6/ Rs. 1,45,000/- -do- 

Rs.3 1 .56,308/- Rs.8,00,000/- . -do 

Rs.25,77,455/ Is.3,50,000/- Advance 	but: 	not. 
measured. 

Rs.27,43,022/ Rs.6,00,000/ - M/Advance 

Rs.33,66,7 16/ - Rs. 6,00,000/ - . 	-do- 

Rs.43,49,058/- I's.5,50,000/- -do 

Rs.25,77,455/- Rs.5,00,0001- -do- 

Rs. 12,1 4,782/- Rs.6,00,000/- do- 

Rs.44,70, 17/ Rs. 10,00,000/- -do- 

Rs. 18,94,971/- Rs.4,00,000/- -do- 

Ps. 13,89,917/- Rs.2,00,000/- -cia- 

Rs.8,3 5,433 / - Rs. 3,00,000 / - -do- 

Rs. 11 ,32,901 /- Rs.3,00,000/- -do- 

Ps. 14,60,831/- Rs.2,00,000/- -do- 

Ps. 16,41,01.2/- Rs.6,00,000/- -do- 

Rs. 13,48,037/- Ps. 1,50,000/- -do- 

Ns. 10,94,008/- Rs.4,00,000/ -do 

Rs.7,83,306/- Ps. 1,50,000/- do- 

Rs.2,80,850/- Rs.i,50,000/- -do- 

Rs.99,086/.- Rs.60,000/- M / Advance on IEI 

Rs.2,00,509/- ,Rs.1,20,000/- M / Advance 

Rs.31 ,56,308/- Ps. f5o),O00/- -do- 

Rs.9,48,050/- Rs.50,000/- -do 

Rs.54,80,025/- Rs. 10,00,000/- -do- 

Rs.44,70.175/- Rs.1O,00,000/- • 	do- 

Rs. 13,58,914/. Rs.30,000/ -do-. 

Rs.18,42,244/ Rs.5,00,000/ M/Advances but 
not mcntioncd 

Rs.5,2.2.866/ - Rs2. 50,000/- M /Advancc. 

Ps. 15,6 1,089/- Ps. I ,5O,000/- -do- 

COPY  
- ç çu 

-. 	ovoc0t 



p 	 .1 

. & Date 	Tendered 	Amount 	of Rcm .rks 
Amount 	Advance 

	

19/01/05 	Rs. 1 5,80, 1 I 2/ 	Rs2,75,000/- 	(10 

927 cIt. 19/01/05 	Rs.4 I ,72,12l / 	Is.3,00,000/ 	-do- 

928 (It. 19/C) 1/05 	R.42,77,3/ 	Rs.3,00,000/ 	do 

	

58. 929 dt,. 19/01/05 	Rs.41 ,90,6$/ 	Rs.3,00,000/ 	-do- 

	

59. 931 dt. 19/01/05 	Rs40,96,3 10/ 	1s.3,00,00O/- 	do- 

	

0. 032 cli. 1 9/() 1/05 	Rs.4 1 .41 ,I2/ 	Rs,3,00,000/- 	-do- 

933 dl.. I 9/01/05 	Rs.46,72,98 I / 	Rs.3,00.,000/ 	-do 

934 dt. 19/01/05 	Rs.42,72,() 12/ 	Rs.3,00,000/ 

935 dt. 19/01/05 	Rs.41 ,2 I ,474/- 	R.3,00,000/ 	-do- 

936 dt. 19/01/05 	Rs.52,98,452/ 	Rs. 10,00,000/- 	-do- 

	

5. 937 dt. 19/01/05 	Rs.7,82,936/- 	Rs.2,00,000/ 	-do- 

Rs.18,71,99.l24/ Rs.2,61,45,000/ 

2 2 2  

\ 

Copy er 

Advocat. 

\ 



- -.- 

• 	..- 

\NNEXURE -111 

I 	l' OF 	I)' 	flI'vll 	N ' 	13Y 	WilI( II 	I IlL ARTrC'I I 	s 

IPS, 
01 	( 1iAJ(1 

THE ''I1E'i 
FRAMED AGAINST 	PETE! NGAIIANYUI, SHRIC. 
MANAGING DIRECTOR, 	MANIPUR 	POLICE HOUSING 

CORPORATiON LTD., MANIPUR- IS TO BE SUSTAINED. 

SI. Bill No. & Date Tendered Amount 	of Remarks 

No Amount Advance 

122 dl .02/06/04 Ps, 1 6,28,2Mi/ Rs.5,00,000/ Advnncc wit houl 
FC )oi't (J.-.Enf!,inccr  

2. 123 dt.02/06/04 Ps.30 22 101/ Ps. 10 00 000/- 
3. rpztr 3. 124 dLO2/06/01 R537,99,00M/- Ps. 10,00,000/- - 

-4. 180 dt. 15/06/04 Ps. 12,14,782/- ks.3,00,000/- - do 

5. 278 dt.28/07/04 Rs. 11 ,59,66/ Rs.3,50,000/- - (10 	2 2 	MAY 	2009 
301 c.iL03/08/04 Rs.27, I 5,4M2/ ô. 

 
Rs.7,00,000/ •- do 

 435 dL23/09/04 Rs. 1,23,55,68() Rs. iO,00,()00/- Mobi1is.t.ion 
áuwahatt advance 	 E1€ch 

 500 dt.07/ 10/04 Rs.7,$2,936/- Rs.2,00,000/ 

. 50$ dt. 12/10/04 Ps. 1 8,42,244/-- Rs.400.000i' \V'rk (XCcut('d 1)0 
not. measure. 

10. 519 dt. 18/10/04 Rs.25,77,455/- Rs.3,00,000/-. Mobilisatioli 
- - advance 

11. 520 dt.18/1O/04 Rs.44,72,450/- Rs.300,000/- do -- 

12. 545 dL29/ 10/04 Ps.25,77,455/- Rs.6,00.000/- do - 

13. 280 di.30/07/04 Ps. 17,98,717/ Rs.7,00,000/- - do - 

14. 594 dt.09/ 11/04 Rs.43,48,7 14/-- Rs.6,00 ,000/- -Advance without 	- 

-  TncusUred. 

15. 635 c.it..1.6/11/04 Rs.52,98,452./- Rs.2,00,000/- --do- 

16. 658 dLi7/1 1/04 Rs41,72,424/- Rs.2,00,000/- -do- 

1 7. 659 dl. 17/1 1/0-1 Rs.42,72,0 12/ - Rs.2,00,000/ - do- 

18. 660 cIt 17/11/04 - Rs.47,27,9$ 1/-- Rs.2,00,000/- -do- 

19. 66 1 	dl. 17/11 /04 Ps-I I ,90,688/- Rs.2,00,000/ - -do- 

20. 662 c.it..17/11/04 Rs.42,77,3$3/- Rs.l,75,000/- -do- 

21. 663 dL 17/11/04 • Rs.40,96,3 10/- Rs. 1,75,000/- --do- 

22. 664 dt .17/11 104 Rs.4 1 ,2 I ,474/- RT3,00,000/- (IC)-- 

23. 665 cit. 17/1 It /04 PsI 1,4 1 ,425/ - Ps. 1,75.000/- -do- 

24. 666 dl. 	7/11/04 Rs.7,88,252/-- Ps.3,00,000/-. M/ Advance 

25. 703 dt.30/ 1 1/04 Rs27,43,022/- Ps. 1,45,000/-- -do 

26. 705 dL30/ 11/04 Ps.33.66,7.1 6/- Ps. 1,45,000/- do-- 

27. 749 dl. 10/12/04 Rs.3 I ,50,308/ - Rs.8,00,000/' -do- 

(o,i.td. .2/- 

Cop'v 
0t\ 

- 	dvocat. 



39 	dt.17/ 12/04 

3. 797 dL22/12/04 

856 cIL07/01/05 

857 dL07/01 /05 

31. 858 cii..07/01/05 

:15. 862 c1t..07/0 1/05 

.11.). 	863 dt.071() 1/05 

.37. $65 dLlO/0l/05 

38. 878 dt.10/01/05 

3. 903 dt.18/01/05 

tO. 904 ('It. I 8/01 /05 

905 (It.1R/O1/0 

YOb dL I/01 /05 

907 cIt. i$/01/05 

908 dt. 18/01/05 

4. 909 cit. 18/01/05 

4 o. 910 dt. 18/01/05 

911(11.18/01/05 

91.2 (it. 18/01/05 

915 dt.19/01/05 

916 dt. I 9/01/05 

131. 917 dLl9/01/05 

92.1 dl.. 19/01/05 

924 di..19/01/05 

925 dt.19/0l/05 

926 d1.19/01/05 

927 cIt.. 19/01/05 

57.' 928 dt..19/01/05 

)29 clt.1Q/01/05 

931 dt.1Q/01/05 

932 dt.1Y/01/Os 

( I . 	933 (it. I 9/() 1/05 

- 	'L ..... 

Tendered 	Amount 	of Remarks 
Amount 	Advance 
I's.2b,7T, 	l.3,5o,O00/ 	Ak'tn' 	hut 	ticil 

rrr(:cs1I rccl 

	

Rs.27,43 ,0'. / 	RsM 00,000/ 	MjAdvance 

	

Rs.33,6h,7 I / 	Rs.,00,000/ 	cjo 

	

Rs.43,49,0bM/ 	Rs.5,50,000/- 	. 

: :': 

	

Rs.44.70, I 75/ 	Rs. 10,00,000/ 	-do. 

	

7 (7 iM4 	2Q 

	

Rs. I 8,94,971 / 	Rs.4,00,000/' 	-do- 	' 	U1 

	

Ns. I 3,89,9 17/ 	I'2,00,000/ 	;d: 	- p'.?h 	• 

	

1Rs.8,3S,433/ 	Ws.3,00,000/- 	L -do- UwahafjBench  

	

Rs. 11,32,901/- 	Rs.3,00,000/- 	-do- 

	

Rs.14,60,831/- 	Rs.2,00,000/- 	-do- 

	

Rs, 1 6,4 1 .012/ - 	Rs. 0,0X0,000/ - 	dci 

	

Rs. I 34$()37/. 	Rs. I ,50,000/- 	(lu' 

	

Rs. 10,94,008/ - 	Rs.4,00,000/ - 	-do 

	

Rs.7,83,306/- 	Rs. 1,50,000/- 	-c.lo- 

	

Rs.2,80,850/- 	Rs. 1,50,000/- 

	

Rs.99,086/- 	Rs.60,000/ - M / Advance on IEI 

	

Rs.2,00,509/- 	Rs. 1,20,000/- M / Advance 

	

Rs.3 1,56,308/- Rs. 15,00,000/- 	-do- 

	

Rs,9,4$,050/- 	Rs.50,000/ 	do 

Rs.54,80,025/' Rs. 10,00,000/- 

	

Rs.14,70, 175/ . Rs. 10,00,000/- 	do 

	

Rs. 13,58,914/- 	Rs.30,000/ 	-do- 

	

Rs. 18,42,244/- 	Rs.5,00,000/- M /Advances but 
not. mentioned 

	

Rs.5,22,866/- 	Rs.2,50,000/- M/Advance. 

	

Rs.15,61,.089/- 	Rs.1,50,000/- 	-do' 

	

Rs. 15,80,112/- 	Rs.2,75000/- 	-(10- 

	

Rs.4 1,72,424/- . Rs.3,00,000/- 	-(IC)- 

	

Rs.42,77,383/- 	Rs.3,00,000/- 	-do- 

	

Rs.4 1,90,688/- 	Rs.3,00,000/' 	. do 

	

Rs.40,96,3 10/- 	Rs.3,00,000/- 	-do- 

	

Rs.41 ,4.1 ,425/.- 	Rs.3,00,000/ 	-do 

	

Rs.46,72,9$ I /. 	Rs .3,00,000/ 	-do- 

('onl.d...31 

ti 



OL 
	0i11N. 	 tc thrcd 	Atuniut 	of 1e r!k 

No 
	 Anount 	Advance 

02 
	034 d'. 10/01 /05 

	R.42.72,0 12/ 	Rs.3,00,000/ - 	do 

ks.1 1,21,171/ 	Rs.3,00,000/ 	 (IC) 

1>4 
	

0) 1 01 / 05 
	

Is.52,0R,'452/ 	Rs. 10,00.000/ 	(tO 

037 di .10/01/05 
	 Rs.2, 00.000/ 	d0- 

0(. 	(.)bscrvaiion on. the mode ol advances given to the Contractors 
of MP1 IC by I he Managing Dircelor, MPI IC during Ito' p('rio(I Iroiii 
02-0() 2001 t) I Y-() I -2005 vide report of CTI/ Vigi Ia ice do ted 1 3- 1 2- 

- 	 . 

,.. 	 ,. 	. 	 . 	•. 

o7. 	Collertioii Neiiio dated 03- I 2-2005 preimred by M. Ilahanto I  
Singh, 	 t 111-1

Voi1aflce for the collection Of ,  9 documents in 

conilect ion with 

5 	('1Ic'o Menio dated '03 122005 preamed 1w M. 1I:iban!:i 
:ioC',h, 	Il( 	I,iICl/\i0il 	 t 	I' Iiil 	Ci 	lii 	lCtIIl'.,t0 	0 

rCreCho 	 No 	 •_,- 	. 	... 

10. 	Cticqu e iss ue Rgist er v.e.l. 	04 -200' 	to 	I -06 2005 
niaintaiicd in the Oftce of M PHC, Imphal. 

10. 	At tested Pt t.0j)ies of IN- I regard ig handing i'er / taking 
over ella rgc of Ma naging Direct or, MPH C Ltd. dated I 0-0)-2O03 , 28-
5. 00I 	-() I -2005. 

teC0P' 

dvocat 

2 2 	ttk'( 2009 
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2-' 	ANNEXURE-IV 

I: 	 4 	 II 

U. 	UH;I N.AIiAN.tJI, US, I Itt I II!JJ 

ING DIRECTOR, MANIPUR POLICE HOUSING 

tORPORATION LTD., MAN!PUR IS TO BE SUSTAINED: 

1Kb umu kcham Bhupenclra Si gh, Sr. Accountant in hc M PlIC 
Ltd., Iniphal. 

2. 	(.K. Fiioy Bhshaii Singli, Ul)C in the olhce of Ml'I IC Ltd., 

) 1 1 

lliiiisaI l\oircnL, Steno If i 	the ollice ol 	MPIR.' 
liii 

4. 	Cli. Ibobi Singh, Finance Manager / AdminisU'at iv 
M P1-IC Ltd., I mphal. *r1c 	Tj1 

Centrat Pn 

. 	N. Slianli Singh, U.[).C., I3MC. 	
22 MAY 2009 

m. Dighi joy Mcet.ci, Sub-f n Spector / Vigila ncc, Ma ni p{r 
(?uwahiti 1enc0 

Ph. Yninia Snu'h CIE/VigiI;incr. Maui 

Ilabanla Singli, Inspector (t Police (Vigilance), Manipur. 



A 

.- 

mate 	Name of the work 	 Name of 	Amount/advanced Remarks Name of M.D/MPHC 
contractor 

Adjusted S. Bimaichandra 
Singh. 

Adjusted S. Bimalchandra 
Singh. 

Adjusted S. Bimaláhandra 
Singh. 

•Adjusted S. Bimaichandra 
Singh.. 

— 

djjç 
• residential Qtr. (T-IV) 	Singh 
facility (Ph-I!) Block A17 at 	 C,efl 
CMTW are (Sb: Finishing 
of 1 floor and (2) 	 21 	2009 
linishing 0f2nd  and 3tI 

6 	11i2UlD fostrn o)stoiied 	T Romeo S ngh 	 1 4usted 
j• 

10.7.2000 C/o L.S. Qfr. (twin) nos. at 	Kh. Ranjit 	Rs. 40000 
Bishnupur P.S. (note: Final 
bill was passed on 
16.62000 but all the 
documents including charge 
of Rs. 54096!- has been 
gutted on.fire on 16.6.2000) 

127.2000 For. purchase of store 	L. Shaniu. 	Rs. 209347 
materials for the the Work 
"Constrn of class room 
block at MIPTS, Pangei". 

12.7.2000 C/o Class Room Block at 	L. Shamu 	Rs. 200000 
MPTS, Pangei. 

13.7.2000 CIo 4(fou.r) storied 	L. Budhi Singh 	Rs. 200000 
residential Qtr (T-IV) 
facility  (Ph-H) Block A18 at 
CMTW area (Sh:.l) 
Finishing of.l St  floor and 
(ii) Finishing of 2nd  and 3' 

S. fl7OOU ('.onstrn. 4(four storied L. Aiavkun :iOOth 

faciiityat:CMTWCoinpiex 
Imphal Sh: Finishing of 1st . . . 

floor) (Sh: 2nd & 3rd floor) 
BlOck-A/i. . 

17.7.2000 Constrn. 4(four) storied T.Opendro 	Rs. 200000 Adjusted S. Bimaichandra 
residential Qtr (T-IV) Singh Singh. 
facility at CMTW Complex 
Imphal (Sh: Finishing of 
floor) (Sh: 2nd & Yd  floor) 
Block-A!l. 	 .. . 	 . 

28.7.2000 Constrn. L.S. Qtr. at H. Nabakumar 	Rs. 18000 	. Adjusted S. Bimalchandra 
Moirang 	. Singh 	 . . Singh. 

9.8.2000 Constrn. Primary Health L. Ajaykurnar 	Rs. 200000 Adjusted S. Bimalchandra 
Centre i/c Water Supply & Singh 	 . Singh. 
Sanitary and IEI etc. under 
RCHP at Kakching 
Khunou. 

2.9.2000 Constrn. Primary Health L. Ajaykumar 	Rs. 600000 Adjusted S. Birnalchandra 
Centre i/c Water Supply & Singji .Singh. 
Sanitary and IEI at Wangoo 
Laipham. 

29.9.2000 Constrn. of Police Station at L. Ajaykumar 	Rs. 600000 	. Adjusted S. Bimalchandra 
Irilbung. Singh Singh. 

30.10.200 Constrn of Police Station at S. Nimai Singh • 	Rs. 600000 Adjusted S. Bimalchandra 
0 Porompat . 	 . Singh. 
30.4.2004 Constrn of T-III Qtr. I No. L. Ajaykumar 	Rs. 50000 Adjusted J.B.Negi. 

at Irilbung P.S. 	 . Singh 
30.4.2004 Installation of internal P. Nilakanta 	Rs. 570000 Adjusted J.B. Negi. 

electrification to D/S Singh 	 . 

storied for INV Scheme at 
Kakching Khunou for 
Block A to J (ten Nos) .Rs. 
5 7,000/- per block. 0014 

• • 	 i':' Contd..2/- 

• 	 • 

I \ S. Bimaichandra 
Singh. 

Bimalchandra 
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04 Installation of internal P. Nilakanta 
electrification to D/S CGI Singh 
sheet roofingdonnitory for 
JNV School at Chandel for 
Block - C, D, Eand F, 
Rs. 57,00.0/- per block. 

04 Constrn of Sentry Post one L. Biren Singh 
No. at Chaoba Ching 
Thanga Part-I (ii) Sentry 
Post with gate (twonos) at 
Haoreng.Chingjang, 
Thanga Part-I (iii) Toilet 
block (5 nos) at Thanga. 
Part-Il and (iv) 20 S.M. 
Barrack (2 nos) at 
Chainpajang. 

04 C/o (i) Sentry Post.with Asung Muivah 
gate at Thanga Part-li (2). 
20 S.M.B 4 Nos.at Thanga 
Part-fl (3) Sentry Post 2 nos 
at Thanga Part-Il (4) Toilet 
Block at Champanjang and 
(5) Sentry Post with gate at 
'Champajang.. 

04 . C/o (1) 20 S.M. Barrack Khashim 
one no. at Chaoba Ching, Vashum 
Thanga Part-I (ii) 30 S.M. 
Barrack (three numbers) at 
.Haorenghitgang;Thanga 
..i(iii)one T)O. 

HaorenGhinnang .: 

b'Ik°ndat Haoreng 
Chingang I anga Part-I (v) 
Kitchen one no:at 
Champajangand (vi) Sentry 
Post (two nos) at 
Champajang.. 

04 Constrn. of(i) Toilet Block Shyamchand 
at Chaoba Chingang, Leitong, 
Thanga Part-I (ii) Sentry 
Post 2 nos at kHaoreng 
Chingang, Thanga Part-I 
(iii) Kitchen 1 no. at 

• Thanga Part-Il and (iv) 20 
S.M. Barrack 2 klnos. at 

• Champajang. 
004' Constrn. of Work for N. Chidananda 

renovation of Central (Bung) Singh. 
Courtyard of the Office- 
cum-lab bldg of ICAR 
Research Complex for 

• NEH. Region, Manipur 
Centre for Central 
Instrumentating. 
Laboratory. 

	

Rs. 228000 	Adjusted C, Peter Ngahanyui. 

	

Rs. 500000 	Adjusted C. .Peter Ngahanyui. 

	

Rs. 1000000 	Adjusted., C. Peter Ngahanyui. 

/ 

Rs.l 

22 MAY 2009 

Guw3h1t' 

	

Rs. 500000 
	

Adjusted C. Peter Ngahanyui. 

	

Rs. 300000 
	

Adjusted C. Peter Ngahanyui. 

004 C/o Maternity and Child 	L. Shamu Singh. Rs. 500000 
Health Centre at Thongju, 
Canchipur (Sh: C/o 
compound fencing) 

004 C/o 4 storied R/Qtr. (T-IV 	L. Ajaykumar 	Rs. 123682 
facility) 2 blocks at CMTW Singh 
Complex Imphal (i) Sh: C/o 
underground Reservoir of 
50,000 ltrs capacity) (ii) 
(Sh: Land development. 	 '__op1 

Get° 

Advoca 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Contd ... 3/- 



Rs. 300000 	Adjusted 	- C. Peter Ngahanyui. 

Rs. 300000 	Adjusted 	C. Peter Ngahanyui. 

Rs. 284000 	Adjusted 	C. Peter Ngahanyui. 

Rs. 330000 
	Adjusted C. Peter Ngahanyui. 

r 

: 
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Ginet Monsang 	Rs. 500000 F-Ngahanyui._, Adjusted 

lflçç1 lThbuna 

3.7.2004 
:'- 

CIo Chandel Police Station 
under one time ACA (Sh: i) 
C/o Toilet Block 8 w.cs ilc 

•'ff • 
S.I. 2 nos (ii) Compound 
fencing 412 mtrs long with 
1 (one).no steel gate i/c 
R.C.C. Pillar (iii) Sentry 
Tower 4 (four) nos. 

28.7.2004 C/o Prisoner's Barracks for L. Shamu Singh Rs. 350000 
• Addi. Jail at Ceniral Jail, 
• Sajiwa (Block —E). 

28.7.2004 C/o Prisoner's Barracks for L. Shamu Singh Rs. 350000 
Addi. Jail at Central Jail, 
Sajiwa (Block—F) 

30.7.2004 Fire Sub-Station at DHQ P. Tarunkumar Rs. 700000 
Chandel (Sh: C/o Garrage- Singh 
cum-Dormitory, Control 
Recreation, record room- 
cum store and work shed) 

3.8.2004 Constrn. of Drill Shed at L. Chittaranjan Rs. 700000 
MPTS, Pangei. Roy 

24.8.2994 Supply of Electrical Goods M/S Shongsir & Rs. 1000000 
Sons Enterprises, 
Chandel. 

24.8.2004 Supply of Different sizes of M/S M. Shongsir Rs. 900000 
Hardware items @ Sons 

Enterprises, 
Chandel 

27.8-2004 Repairing of T.B Qtr 3 nos. M/S Manipur Rs. 100000 
(Qtr N62 5,6'àhd9)for. Hume Pipe & 

'WJ& 	Cniilex Mani our 	Concrete work 

Eli 

L 22 .4 r 2009 

AdjustePet!
9'atisen  

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyt!i. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui; 

Rs. 100000 

Rs. 100000 

Rs. 50000 

27.82004 	Repaiñngof LB. Qtr 3nos. 	MIS Manipur 
(Qtr. No. 10,13 & 14) for 	Hume Pipe & 
ICAR Complex Manipur 	Concrete work 
Centre Lamphelpat. 

27.8.2004 	Repairing of T-C Qtr 3 Nos. 	MIS Manipur 
(Qtr. No. 4,5 & 6) for ICAR 	Hume Pie & 
Complex Manipur Centre 	Concrete work 
Lamphelpat. 

27.8.2004 	Repairing of T-C Qtr 1 no. 	MIS Manipur 
(Qtr. No. 3)-for ICAR 	Hume Pipe & 
Complex Manipur Centre 	Concrete work. 
Laniphelpat. 

27.8.2004 	C/o Institute Bldg for DIET 	P. Tarunkumar 
at CC pur (Pat-IV) 	Singh, 

3.9.2004 	C/o Finger Print Bureau 	L. Shamu 
Bldg (Ph-Il) at Pangei. 

20.9.2004 	C/o Churachandpur Police 	Haokhotinlen 
Station under one time 	Vaiphei. 
ACA (Sh: Compound 
fencing 350 mtrs long with 
I no. steel gate i/c RCC 
Pillar. 

20.9.2004 	C/o 40 S.M. Barrack for 	Z.K. Diana 
security accommodation 
under NH Security Scheme 
at New Keiphundai. Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

23.9.2004 CIo Mayang Imphal Police 1. Chandrasekhar Rs. 100000 
Station under one time 
A.C.A. (Sh: do Sentry 
Tower 4 nos). 

'Y 0 1flfl 	C/ Mvn lmnhal Police I. Chandrasekhar Rs. 100000 
JJ. 	 '-' "J -e 	r----------- 

Station - under one time 
A.C.A. (Sh: do Toilet 
Block & w.c. including • opv 
septic tank 2 nos). 	

Contd. . 4/- 
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23.9.2004 C/o Youth Hostel at MiS Manipur Rs. 1000000 Adjusted C. Peter Ngahanyui. 
Churachandpur. Hume Pipe & 

Concrete work 
21.9.2004 do TKD bldg: .(D/S)CGI L. Ajaykumar Rs. 614276 Adjusted C. Peter Ngahanyui. 

Sheet roof (Dormitory) for •Singh 
• JNV at Kakching Khunou . 

• (Block-A) 
 279.2004 C/o TKE bldg (DIS) CGI L. Ajaykumar Rs. 680000 Adjusted C. Peter Ngahanyui. 

Sheet roof(Dormitory) for Singh 
JNV at Kakching Khunou. 

'1 (Block-C) 
 27.9.2004 C/o TKD bldg (DIS) CGI L. Ajaykumar Rs. 680000 Adjusted C. Peter Ngahanyui. 

Sheet roof (Dormitory) for Singh 
JNV at Kakching .Khunou 
(Block-C) 

 27.9.2004 C/o TKD bldg (DIS) CGI L. Ajaykurnar Rs. 510000 Adjusted C. Peter Ngahanyui. 
Sheet roof(Dormitory) for Singh 
INV at Kakching Khunou 
(Block-D) 

 27.9.2004 C/o TKD bldg (D/S) CGI L. Ajaykumar Rs. 500000 Adjusted C. Peter Ngahanyui. 
Sheet roof(Dormitory),for. Singh 
JNV at Kakching Khunou 
(Block-F) 

 27.9.2004 C/o TKD bldg(D/S) CGI L. Ajaykumar Rs. 530000 Adjusted C. Peter Ngahanyui. 
Sheet roof.(Dormitoiy) for Singh 
INV at Kakching Khunou 
(Block-H) 

 27.9.2004 CIo TKD bldg (D/S) CGI. L. Ajaykumar Rs. 530000 Adjusted C. Peter Ngahanyui; 
Sheet roof (Dormitory) for Singh 
JNV at Kakching Khunou 
(Bioc-k4) . 

102004 iC(o Operation Theatre with L Shamu Smgh Rs 200000 Adjusted C Peter Ngahanyui 
RCC roofmg and tharble 
floonngat:Distnct Hospital 
Senapati. 

 12.10.2004  C/o Multipurpose Hall for L. Biren Singh Rs. 400000 Adjusted• ttr414.Wui 
Imphal College. 

 18.10.2004 Transportation of Steel Rod M/S Thongam Rs. 300000 . Adjusted . Peter Ngahanyui,. 	' 	09 
Agency .22 

 18.10.2004  CIo TKD bldg (DIS) CDL MIS S.N. Singh Rs. 300000 Adjusted 
. 
Peter Ngahanyui. 

CGI Sheet roof (Dormitory) & Co. 
for ThV at Chandel (Block-  

.ç. 

 18.10.2004  C/o TKD bldg (D/S) CDL S. Ingo Singh Rs. 300000 Adjusted C..Eetei'+ghanyui. 
CGI Sheet roof (Dormitoiy) 
for. JNV at Chandel (Block- 
C) 

 29.10.2004 Transportation of Steel M/S Thongam Rs. 600000 Adjusted C. Peter Ngahanyui. 
Material Agency 

 24.10.2004  C/o Sapermeina Police L. Shamu Singh Rs. 300000 Adjusted C. Peter Ngahanyui. 
Station under one time • 	. . 

ACA (Sh:-C/o compound. . 

• fencing & Sentry tower 4 
nos.) . 

 9.11.2004 C/o KTD Bldg D/S)at L. Ajaykumar Rs. 600000 Adjusted C. Peter Ngahanyui. 
Kakching Khunoü for JNV Singh . 

(Block-G) 	. . 

 9.11.2004 C/o District Police Office Haokhotinlen Rs. 500000 Adjusted C. Peter Ngahanyui. 
(SP Office) at Thoubál Vaiphei . 

 10.11.2004  C/o Fencing for Senapati Asung MUivah Rs. 300000 Adjusted C. Peter Ngahanyui 
P.S. 

 16.11.2004  C/o School bldg Govt. Ideal L. Ajaykumar Rs. 200000 Adjusted C. Peter Ngahanyui. 
Blind School, Takyelpat, Singh 	. . . 

Imphal.. 
Contd.. 5/- 

. 	-f ,.,.. 

j 



17.11.2004 C/o TKD bldg(D/S) CGI L. Ajaykumar Rs. 200000 Adjusted C. Peter Ngahanyui. 
roof for JNV atKakching Singh 
Khunou•(Block-A). 

0 . 	17.11.2004 C/o TKD bldg (D/S) CGI L. Ajaykumar Rs. 200000 Adjusted C. Peter Ngahanyui. 
roof for JNV at Kakching Singh . 

Khunou (Block-B) 
17.l 1.2004 C/o TKD bldg (D1S) CGI L. Ajaykümar Rs. 20O000 Adjusted C PéterNgahanyui. 

roof for Kakching Khunou Singji 
(Block-C) 

l7.1 1.2004 C/o TKD bldg (DIS) CGI L. Ajaykumar Rs. 200000 Adjusted C. Peter Ngahanyui. 
roof for JNV at Kakching Singh 

• Khunou (Block-D). 
17.11.2004  C/o TKD Bldg.(D/S)CGI L. Ajaykumar Rs. 175000 Adjusted C. PeterNgahanyui. 

roof for JNV at Kakching Singh 

17.11.2004  
Khunou (Block-E). 
C/o TKD bldg (D/S) CGI L. Ajaykurnar Rs. 175000 Adjusted C. PeterNgáhanyui. 
roof for JNV at.Kakching. Singh :4 Khunou (Block-F). 

17.11.2004  C/o TKD bldg (D/S)CGI L. Ajaykumar Rs. 300000 Adjusted C. Peter Ngahanyui. 
roof for JNV at Kakching Singh 
Khunou (Block-J). 

17.11.2004  C/o TKD bldg (D/S)CGI L. Ajaykumar Rs. 175000 Adjusted C. Peter Ngahanyui. 
roof for JNV at Kakching Singh 
Khunou (Block—I). 

17.11.2004  C/o Security Barrack at P. Nilakanta Rs. 300000 Adjusted C. Peter Ngahanyui. 
Thanga Part-I f& .11 Chaoba Singh 

hing (Sh: Providing IEI of.  
• 8 nos. S/Bàrraclç7nos of 

Sentry Post, 4 nos of Toilet 
.bock and 2 nos of kitchen. . - 

65. 	3OflJ4  Go (1) Sentry Post .vith 
. 

Asung Muivah Rs. 145000. Adjusted C. Peter Ngahanyui.. 
gate at Thanga Pt-il (2) 20 
S.MB 4nos. atThanga 
Part-il (3) Sentry Post at 
Thanga Pt-TI. . 

30.11.2004 
VaShWn 

Ching Thanga Pt-I (3) 
Kitchen 	no. at Haoreng one . . 

ChingingThanga Pt-I & (4)  
Toilet block 2 nos. at 
Haorèng Chinang Thanga . 

10.12.2004  C/o Maternal & Child L. Shamu Singh 	Rs. 8000 justed . C. Peter Ngahanyui. 
Health Centre at Thongju, 
Canchipur (Sh: C/o Staff. 
Qtr(G+I). 

1f.12.2004  C/o Police Station at S. Deepak Singh 	Rs. 49800 Adjusted . C. Peter Ngahanyui. 
Jiribam . 

13.12.2004 Transportation of CGI MIS Thongam Rs. 350000 Adjusted C. Peter Ngahanyui. 
Sheet 2 hon Steel. Agency • 

17.12.2004  C/o(1) 20 S.M. Barrack Asung Muivah Rs. 600000 Adjusted C. Peter Ngahanyui. 
with Tubular trusses at 
Chaoba Ching Thanga Part- . 

H, 4—  nos. (2) Sentry Post 
at Thanga Pt-il, 2-nos and 
(3) Sentry Post with gate at 

0  .Thanga'Post—II. . 

Contd. . 6/- 

TUC COP' 
• . I 

CL eTt I- 

dvoat 

/ 
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Adjusted C. Peter Ngahanyui. 
i 122004 C/o (1) Toilet block at 	Khashim 	Rs 600000 

Haoreng Chingang, Thanga Vashum 
Part-I (2) 20 S.M. Barrack 

• 	 with tubular trusses at 
'i,,,n ua 	Thno 

"ahandjust

Adjus  

,J  L.ua 	 b .  

Part-I, (3) Kitchen at 
Haoreng Chingang Thanga 
Part-I and (4) 30 S.M. B 
with tubular trusses at 
Haoreng Chingang, Thanga 

75 	22.12.2004 
Part-I, 3-nos. 
C/o TKD bldg (D/S)CGI L. Ajaykumar Rs. 550000 
Sheet roof Dormitory for Singh 
JNV at Kakching Khunou 
(Block-F). 

76. 	7.1.2005 Transportation of Steel MIS Thongam Rs.500000 
Materials Agency 

77. 	7.1.2005 Renovation of Central N. Chidananda P.s. 600000 
Courtyard of the Office- (Alung) 
cumlaboratorybldg for 
ICAR Research Complex, 
NEH Region, Manipur 
Centre for Central 

• Indüstrialisatiofl 
• Laboratory, Lamphelpat. 

78. 	7.1.2005 Development of Kangla M. Boudhajit Rs. 1000000. 
Fort (Sh: C/o Ibuclhou Smgh 
PakhangbaTemPle). 

7.12005 do Garrage.cith- L. Shamu Singh Rs. 400000 
Dormitory. Central Me 
creation. Record-ewn-Store 

• Work shed for Fire Services 
at Ii oubaL 

80. 	7.1.2005. In1bung 1PS. underone L. Shamu Singh Rs. 200000 
time ACA (Sh: Compound 
fencing, Sentry Post and 
Toilet Block). 

81. 	7.1.2005 Improvementof existing L. Shamu Singh Rs. 300000 
internal road from MPHC 
main gate to MT Office and 
approach road to MD's 
portico, general Section 
blocks i/c shingling of stock 
yard of 9th GOdown of 
MPHC Complex. 

82. 	10.1.2005 C/o 40 S.M.B & Toilet M. Bachon Rs. 300000 
Block at Porompat, Imphal. Singh 

83. 	18.1.2005 C/o Maternal & Child L. Shamu Singh P.s. 200000 
Health Centre at Thongju, 
Canchipur, Imphal (Sh: 
Land development). 

84. 	18.1.2005 Installation of Internal P. Nilakanta Rs. 600000 
Electrification to Double Singh 
storied CGI roofing 
Dormitory for )TNV School 
at Kakching Khunou (Block 
–AtoF). 

85. 	18.1.2005 	C/oFingerPrintBUreau L. ShamuSingli Rs. 150000 
Bldg (Ph-Il) at Pangei. 

86. 	18.1.2005 	Installation.of Internal P. Nilakanta Rs. 400000 
Electrification to Double Singh 
storied CGI roofing 
Dormitory for INV School 
at Kakching Khunou (Block 

1i ,,' 1\ 

I- 

 J. 	 CoPY 

• 	 dvOCat 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. PeterNgahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted • C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Contd. . 7/- 
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Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

8.1.2005 Clo compound fencing wall P. Nilakanta Rs. 150000 fi 2 nos of Steel gate of Singh 
Bishnupur P.S. 

38. 	18.1.2005 Providing IEI in Institute P. Nilakanta Rs. 150000 
bldg for DIET at Tamu. Singh 

/ 89. C/o Finger Print dBureau P. Nilakanta Rs.60000 
181.2005 Bldg (Ph-I) at Pangei(Sh: Singh 

J Providing WI). 
7 	90.. 	18.1.2005 C/o Prisoners barrack for L. Shamu Singh Rs. 120000 

additional block at Central 
Jail Sajiwa (Sh: Providing 
water supply & sanitary 
installation for Block - 
A,B,C&D). 

91. 	18.1.2005 C/oMatcrnal & Child L. Shamu Singh Rs. 1500000 
Health Centre at Thongju, 
Canchipur (Sh: C/o Staff 
qtr. G+ 1 only). 

92. 	18.1.2005 C/o Finger Print Bureau L. Shamu Singh 50000 
bldg (Ph-H) (Sh: Water 
supply & sanitary 
installation i/c 1-no, 30 
users & 1-no. 15 users 
capacity septic tank). 

93. 	19.1.2005 C/o Industrial Training Md. Nashir Shah Rs. 1000000 
Institute at Chandel (Sh: 
C/o Institutional bldg. 

94. 	19.1.2005 Development of Kangla M. Boudhajit Rs. 1000000 
Foil (Sh: lbudhou Singh 
Pakhanga.Temple). 

95. 	191_2005 MedLc 	on of Prisoners L. Shamu Singh Rs. 30000 
Administration (Sh: C/o 
outer security wall at 
Central Jail Imphal(37.50 
Rm) 

96. 	19.1.2005 C/o.Multipurpose Hall at L. Biren Singh Rs. 500000 
D.M. College of Ails 
Imphal. 

97. 	19.1.2005 C/o Sapermeina P.S. under L. Shamu Singh Rs. 400000 
one time ACA (Sh: 
Compound fencing). 

98. 	19.1.2005 Providing IEI of C/o E. Davidkumar Rs. 250000 
Industrial Training Institute. 
atChandel (Sh: C/o 
Institution bldg). 

99. 	19.1.2005 C/o (1) Compound fencing Asung Muivah Rs. 150000 
at Kakching P.S. for a 
length of 200 Rni (2) 
Compound fencing at 
Kakching P.S. for a length 
of 143 Rm with steel gate 
(3) Kakching P.S. bldg Pt- 
II. 

100 	19.1.2005 C/o (1) Compound fencing Khashirm Rs. 275000 
at Thoubal P.S. for a length Vashum 
of 200 Rni (2) Compound 
fencing of 152 Rm with 
steel gate (3) Thoubal P.S. 
bldg Phage-Il. 

101 	19.1.2005 C/o TKD bldg(D/S)CGI L. Ajaykumar Rs. 300000 
Sheet roof (Dormitory for Singh 
JNV at Kakching Khunou 
(Block—A). 

Adjusted C. Peter Ngahanyui. 

murnLu1. -rsU nat Centra' 

22. 	2009 
sted. C. Peter N,abanyui.. 

uwaht Benc* 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

Adjusted C. Peter Ngahanyui. 

-c CO2N 
	

Contd. . 8/- 

Ge' 
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• 	 19.1.2005 Clo TKD bldg (D/S) CGI L. Ajaykumar Rs. 300000 Adjusted C. Peter Ngahanyui. 

• 
Sheet roof (Dormitory for Singh 
INV at Kakching Khunou 
(Block—E). 

103 	19.1.2005 C/o TKD bldg (D/S) CGI L. Ajaykumar Rs. 300000 Adjusted C. Peter Ngahanyui. 
Sheet roof (Dormitory for Singh 
JNV at Kakching Khunou 
(Block—D). 

104 	19.1.2005 C/o TKD bldg (D/S) CGI L. Ajaykumar Rs. 300000 Adjusted C. Peter Ngahanyui. 
Sheet roof (Dormitory for Singi 
JNV at Kakching Khunou 
(Block-H). 

105 	19.1.2005 C/o TKD bldg (D/S) CGI L. Ajaykumar Rs. 300000 Adjusted C. Peter Ngahanyui. 
sheet roof (Dormitory for Singh . 

JNV at Kakching Khunou 
(Block—I). 

106 	19.1.2005 C/o TKD bldg (D/S) CGI L. Ajaykumar Rs. 300000 Adjusted C. Peter Ngahanyui. 
Sheet roof (Dormitory for Singh 
NJV at Kakching Khunou 
(Block-C). 

107 	19.1.2005 C/o TKD bldg (D/S) CGI 'L. Ajaykumar Rs. 300000 Adjusted C. Peter Ngahanyui. 
Sheet roof (Dormitory for Singh 
JNV at Kakching Khunou 
(Block-B) 

108 	19.1.2005 C/o TKD bldg(D/S)CGI L. Ajaykumar Rs. 300000 Adjusted C. Peter Ngahanyui. 
Sheet roof (Dormitory for Singh 
JNV at Kakching Khunou 
(Block-J) 

09 	19.1-2005 CJo School bldg. Govt. L.Ajaykumar Rs. 1000000 Adjusted C. Peter Ngahanyui. 
Ideal Blind School at Singh 
Takyalpat. 

110 	19..2005 Go Oparation Theatre with L. Shamu Singh Rs. 200000 Adjusted C. Peter Ngahanyui. 
R.C.C. roofing and marble 
flooring at District Hospital, 
Senapati. 

111 	1.9.2005 Transportation of Steel MIS ISS • Rs. 500000 Adjusted Y. Joykumar Singh 
materials from TISCO Transport 
Guwahati to MIPHC Store Agency 
Imphal. . 

112 	6.9.2005 Transportation of Steel MiS ISS Rs. 168104 Adjusted Y. Joykumar Singh 
material from TISCO Transport 
Guwahati to .MPHC Agency 

113 	27.9.2005 Renovation & Repairing of Joy Rs. 300000 Adjusted Y. Joykumar Singh 
VIP Rooms of Manipur Lairenlakpam 
Police Officer's Club at MR 
Imphal. 
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/\.Jrrrir ri;tr itiv 	tiui rrr; 
• 	 (tr sonnet Division), 

C)V(I 1)11 i(I it of tu1II 1II II 

1tØ Trzunat 

Sub: Su(mision of written statement of 
defence - Regarding. 

Ref: Memorandum No. 18/3312005-IPSIDP 
dated 18.07.2007 issued by the Department of 
Personnel & A.R.(Personnel Division) 
Government of Manipur. 

2 2 it? 20 

gr 
j u.wahati Sench  

Sir, 

With reference to Memorandum dated E cited above, riry 

tentative reply is lunnished inn Ure toltowinq pnFaqIa)l1S for kind inilornnnlinni 

ano:i tavor.rr of roncessary action. 

2. 	That I received the above referred Memorndum dated 18.07 2007 

on 24.07.2007 while I was on deputation with the Railways and stationed 

at Guwahati and accordingly, I hereby acknowledge receipt of the same. 

2.1. That I was required to submit my written statement of defence within 

10 (ten) days of (he date of receipt of the above referred Memorandum 

dated 18.07.2007. As 1 was on deputation outside the State when I 

received the said Memorandum and also I required some tirin for 

preparation of my reply, the extension of the time for subniuission of soy 

written statement was inWally sought till the end of August, 2007 arid 

subsequently, by another 7 (seven) ciays i.e.upto 07.09.2007. 

That I have gone throuh the said Memorandum, arid • the 

Annexures-1 to IV enclosed therewith. 

That with reference to the Articles of charge in Annexures-1 and Ii 

to tire above mentioned Memorandum. I deny the charges leveled against 
rue aird I state (hat I had nevel 	violated the 	provisloirs of iIrt' All Iitiii 

C 	a r: 

Nall 



Services (Conduct) Rules, 1968. It is respectiufly subiiiitted 	ttiit 	I 

committed no misctief and misconduct warranting initiation of 

departmental enquiry/disciPlinarY proceedings against me. Therefore, I 

wait to be heard in person if the proposed enquiry is to be held at all. 

5 	That from the perusal of the Annexq 	and II to the Memorandum 

daed 18.07.2007 now under reference, I have understood that I have 

been charged with making payment of advances to the tune of Rs. 

2,61,45,000/- (Rupees two crores sixty one lakhs and forty five thousand) 

only during the period from June, 2004 to January, 2005 while,funCtioniflg 

as Managing Director, Maiiipur Police Housing Corporation Lt 

Manipur violating the provisiofl of CPVVA Code arid CPWD 

respect of 65 numbers of bills for '.'hich the tendered amount is 

Rs. 16,71,99,124/-. 	
22 MM 	OOB 

•ft 	it i respectfully ubinitted tlat ns I have not been 5uppedWl 

tho (hUc(_Iiiiiiiti IIU)I itiUl iod Ii niri en.I H 	rtii.iri 	i 	1 	I1N Iii Ii 

Anriexurejil I am unabl to give a complete and effective written 

statement in the absence of the docUments and as such this may kindly be 

treated as a tentative written statement.. 

7. 	That I exercised prudence, care and diligence in granting above 

mentioned advances to the contractors in the exigencies of work and 

public interest taking into consideration, inter ahia, the following aspects: 

of 

 

(i) 	As per Clause 7(B) of the Conditiohs of Contract" laid down 

in the "Agreement Book for MPHC Ltd., Imphal" the Secured 

Advances and Advances for works completed but not 

measured maj be released on payment of interest 

© Rs.9.50% per annum charging from the date such 

advances are given till the date of adjustnent. 

(II) 	The Manipur Police Housing Corporation Ltd., Is Incorpor ted/ 

set up to embark on execution of construciion works of 

Oovetnrn@nt Departrneiitsl lnsUtUticihs as 'DrpO3lt Wor" by 

cop' 
CyJ 3' 

ti Bench  

PW  

0 



(iv) 
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with necessary modifications, wherever necessa 

following the provisions of CPWA Code, and CPWD M uals 
ruate 

deemed fit by the. Board of Directors of this Corpti. To 

cite a few instances, because dt the variation between the 

organizational set-up of the PWD and that of this Corporation 

the Board of Directors of this Corporation adopted CPWD 

Code Director is 

empowered to excercise the same powers as the Chief 

Engineer of CPWD prescribed in the Code and full powers in 

the matter of passingbk etc in respect of the works 

undertake:n/eUt,ë.d "b. thé 'CrratiOn.. I tried my best to 

adhere to the: ,rit d:id rd :intruCtionS as far as 

practicable. 

That as per norms; ad pràctic- of this Corporation, the 

sanctioned ëstirifiat'e'd; cost df construction works to he 

executed by thF8 .pbr'porätion as "Deposit Works" are 

transferred from ttè-tate e.xhequer into the Corporation 

Fund before cornrneêheñtf èciting such works. In other 

words, the conem,d: Departments have to 
N.-' 

deposit the ëstimatct of the works in advance into the 

accounts of this C.orOrfipnou oTTheir budgetary provisions 

Such deposits consttute a pait of the Corporation Fund 

Payments madé t6ih.cdhtactpis.etc. b.y the Corporation out 

of its Accounts fünidtf 'by the •  Government Department! 

Institution in he .above manner aIe regulated by the 

Corporation rUles art.-reUtz';tidns. 

It may 	 o.f this Corporation 

were continuously under tl;pat from insurgent outfit As a 

result of the .ah /:r:ntiord tHEe..at., the engineers of this 

Corporation QQUI np in.pc k; is freely as and when 

required andl attend.t.&.thei:r .dilie,s at "the Corporation office 

nn 



;ictwul:uly 	dirciiiq 	tim 	princi 	hnlw'r'mm 	lilly 	(i{iI 	iiid 

Decermiber, 2004 in respect of the then 	S1./Adfl (,E aid. 

between June. 7004 and Januam y, 2005 iii 	 of II 

2 (Iwo) txeciuive Ermuimmeers. 

It may be pertinent to mention that as per norms and also 

general instructions of the Government there was need to 

complete the projects/constructions within the stipulnlr. I 

time to avoid time over-runs resulting in cost-escalation Iii 

view of the matter, it was my considered view that the above 

hiridraiices and stumbling blocks should not be allowed to 

stand in the way of smooth and speedy progress of tire wum I. 

1 hemefore, it would be pnxlent to release arlv,i':' 	In II' 

contractors commensurate with the progress of work with 

I ecommendatron of the Engineer in charge or by cajr yrg out 	' 

spot enquiry by myself where the coacerned 
- 

not be involved because of the circumstances staL'd above 

22 
Further, it may be nmentioned that the Corporation cc\uld 

aN revenue to the tune of Rs. 26,41 ,8 1 7/- as' interest 

the above advances in addition to other charges realized from 

the contractors. 

Because of this Corporation's good reputation earned by 

virtue of execution of works with speed and quality, the 

Government Departments have chosen the option of 

entrusting the construction works to this Corporation 

increasingly. During the absence of Ihe engineers or non-

availability of their services beyond-, their control the 

functioning of this Corporation cannot be stopped at the ci;t 

of its reputation and . goodwill. With' this end in 

soniietiniies, I inspected Work site to see the progress of vork 

and released reasonable arnouht of advances to the 

contractors. 

4 



(viii) 	/'\ffr'r 	corripltinii 	of the 	construction 	Of 	.vL)iks il 	hand ltn 

concerned Engineers inspected the works and recorded the 
details 	of 	the' work done in the Measurement Books arid 

payment of final bills have since been made by realizing the 

advar ices giver r (a then r. Not a single corn nplair it C i n 	p to 

niry notice harm 	the engineers with reqar'l to 	(tilflhity arid 

volume of works done for which advances were made dun ing 

the above period nor for any pecuniary loss to lIme COrporation 

due to excess payment of advances. 

That it is submitted that I had not the slightest intention to disobey or 

violate the rules and regulations of t)i Corporation including the applicable 

provisions of the CPWA Code and CPWD Manuals in the discharge of my 

duties as Managing Director. I always tried my best to perform my' duties 

with all sincerity, diligence and unflinching encieavours in the interest of the 

Corporation. 

•-' 	 ' 

That as submitted in Para 6 above, I am not in a porUr,tt(onfu?hish 

my statement of defence in a cOmplete and final form in lhe hsnhiceof2lIr 	2009 
documents mentioned in Para 6 above 

Lb .............................. In view of the above circumstances, it is requested (I t  

mentioned documents may kindly be supplied, to me within 2 (two) weeks 

from the date of receipt of this tentative written statement to enable me to 

submit a complete and effective statement of my defnce, for the ends of 

justice. 

Y?urs faithfully. 
lniiphal, 	 .- 	-.'1 	' 	9 'I'Ile8.Septenmiber 2007 67  

7 	 G. Peter tgaIianyun ).lPS 

t be Irue COpS 
ert1t1d . 

Advocate 
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ANNEXURE-.   ' 

PRINCIPLES   REGARw;   J'ROMOTION OF MEMBER OF IPS IN TIlE 

	

STATE CADRE   .   •'  	. 

1. 	PROMOTION FO   NIOR TIME    SCALF 

Director General and Inspector GtnerdlOf   pohce   and   whcrc no   cadr.   post t  
of DC exists, the   AddI."   DC   o .f   Police   may   cIit   hë   nfdrrnac.   oI.those 
membirs of the   service   who   have completec 4 years   o1srvice, for deciding their 
suitability   for promotion   to Senior Time Scale posts,   keeping in view the 
provisions of rule 6Aof the   ,1P.S. (Recruitment)   Rules, 1954 and ntake suitable 
recommendatjons'to the   State   Government:   ThisScale   shall be available from or 
after the l   Jariary   ofth   relevant year and subjectto   vailabilit' of vacancies in 
this grade  	• • i  	.  	

I  	.  	-   __________________________________ 

IL.   PROMOT1ON TO TIlE   JUN(O1ADMINISTRTIVE GRADE 
•  	•  	.  	.  	.  	.  	S .   	•. 

This grade is non-functional and   shailbe   dtissible without   ny 
o all the officers   working in the Senior Time Scale who have complete 

ofscrvice, from. 1' Janbar'   f the relevant years. 

io 
Thaun 

22  	2009 

Ill.   PROrVIOTIONTO   TIlE SELEc.TON GRADE  	. 

uwahatB' A Committee consisting of the   Chief   Secretary.  tile Serr,n - 	, i_ 	.5. 

the Police Department and the Director 
-   •

1 

1neradlnslrGe  	orPohce 
(AddL   Oirector Gneral of Police   here there is no cadre post of DC) may screen 
the cases of those   officers   in the Junibr Administrative Grade   who have 
completed 13   years  	 ice,   for promotop to the   Selection Grade as per   Ihe 
provsio6FThcipS   (Pay)   Rules, 1954.   Q   the basis 01  	nt with due   regazd to  
seniorny   selection   grade vill be available frprn   or 

to   the   availability Olvac.ancjes  	the said   grade.  	. 

1V. PROMOTION   1-0  SUPER-TtM   SCALE   AND   TUE AI3OVE. 
SUPERTIMESCALEpO -S 

(A) 	Composition of the Scrcenin çonintittccs 

(i) 	for Supertime Scale posts :- 

•••••••• 

NO.4502011 1/97-I13 SI1 	Dated 15-01-99 

COO 
VA  

- c,e 	
• 	- - 	

—: 

at 	 . 



r 
Q r- 

-- 

I ,  

- 

The 	
enihg Committeeb0r 	urpOse for  prorno° w thC rao 

DIG and IG) would be th 	
as the one conS uted for 

erccniflg of olT 

for promotion in the 5ctiOngr3 	
Committee for the Union Tcrr ones Cau 

ouId comprise the Union 
HomL ScLrcta 	

as Chairman witl Additiofla 

/ 

	

	
Secreta or the Joint Secreta in the Minist of Home Affairs who is inLharL 
ot UT Police Cadre and Commissioner of PoticL Delhi as rnembLrs 

• 	 .. for the above SupetmC Sak posts - 

The Sc!fl Cot it 	to 	rji 

•Ii 	
treCtor 	

ireClPf 	enLf 	0 	0 IL 	n 	q 

• 	 post would consist of (.i) Chief Secre 	
(ii) onenon-IPS otTher of the rank Of  

Chief Secreta 	and 	
iii)' 

Poli 	and (iv) an additional member in case there 

	

Scjta 	(wi 	rank not less than that of AdditiO1l 

• 
Secretary to GovCmmeht of India). 4 

7. 	 P. lOiiC Of\COflS1dC6011 

The zone of consideration ol o{{1cerS br promOtiOfl to various gradcs 

would be as {olloWs dpefldUg'uP 	
the vai1abtl1tY of posts 

I 	

II 

I 	 IiiOtioU to For pro 	
die GrauL 	

OfflLerS wiIo havc 
completed 14 years of 

of DIG 

	-- 

Ii 	

seice 

I  2 Forprom0ti01 to the Grade 	
Otticers who hav put VNI 

of 	
in lyear50s 	 2 

H 	 - 	 - 

	

3 For promotion to the Giade 	
OcCrs who ha put 	 - 

• 	 0fAddl. DGP 	
in .' 

	

4. For promotion to th Grade 	
. 	Ofcers whohavC 

, 	
in 30 years of servi 

of DGP 	
ce 

(C) 	MethOd of SetectioI 

i) 	SeleCti0i should be based on 	
it with due regard to seniority a: 

(Pa;) Rules sub 
	

oU3°1 'he ' J an Police Scrvi 

Zile 

, 	

. 	 . 

Advoatø 
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) 	Sitabiliy of olficers to hold pOstS ni and aboVe the Selection Gradc 
may be adjudged by evaluating their character roll record as a whole 
and general assessment of their work. 

) 	An officer who has not bcè ic.1udcd iif [h 	añcl tthiil n DGin 

the first instance should be eligible for reconsideration after caning 
two more annual confidential reports. For DC level, reconsideration 

could be after earning at least one more ACR. 

0  

, 

: 

iv) 	Special review may be donc in cases where adverse rcnturks in an 
officer's annual cbn ridential reports are expunged subsequently as a 

result of his representation! memorial. 

(D) 	Period olvalidity of the panel 

i) 	A fresh panel should be prepared as soon as all the officers in the 
earlier pancl have been provided for. Empanclment of officers shall 
b considered batch-wise. Care shall be taken co ensure that officers 

are suggested] considered for apointmeflt to various grades in the 
odcr oithcir inUse position in the panel. The record of the officers 

_whoiayeben empanelled_ for prornoiioj . t.. ae yet to be promoted 

despite a lapse of 2 years, may be screened to see if inthe last two 
years, there had bçn any detçrioration in their standard as would 

warrant their delistin from the panel. 

It' a vigilance or departmental inquiry has been started against an 
bi'ficer on the panel after a preliminary enquiry establishing charges 

jalic the said officer shall not be promotd pcndin the result 

of inquiry. 	• 

General Principles for promotion would be as given in Annexure. 
- -- 

C?.cdr 
M1tfli 

• 	 . 	 . 

0 

........................... 
NO.15020/ll /97-IPS.11 	Dated 15-01-99 

22 Vim 2009 

1 

U. 
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G 0 VER NNI EN'i' UV i'1AfN I U 
I)EPAR'FM EN1' Ol' lF.RSQNNl. & A1)i\11 N1SFRA'lI 'ji tl)yi' 

(.PERSONNE11..Dl1SON) 

ORDERS 	MA N1IU.R 
lip liã1the 	tt er, 2007 

No.3/I /2002-IPS/DP : The Governor of Miniiir is pleased to order the transfkr and 
posting of the foHonng IPS Officers as deUu led below with immediate eUeu and until 
further orders in public interest. : 

SLNo. 	i . e:oicu?fi:cer 
	 flewPlac:e ol_Postiqg 

Shri C. Peter Nga.hanyu.i, .IPS(MTJ5). 	s ' 	OSD(Home) 
(on repairicition from Central 	 Government ofMani.pur 
DeputatiOn) 

Shri V. Zathang, IPS(M 1' 83) 	as 	Inspector (jen ral of 
Direetor/Fire &-rvicO 	 Pol;ice(Law& Order-Ill) 

The \vorKs of Director/lire Sevieesha1!b ......oked afler by 51 -ui N. Noren Singli, 
Joint Director/Fiie Service till a regular ariangetheit is made in this rgrd 

The period from 1748-200T'to tle dife on which Shri C.Peter Ngahariyui, IPS 
iakes over he charge of OSD(Homc) shafte.trêated as compulsory wait. 

ftYQc1er5 & in the yqm:e of the 

Vt •-d 
(; SeikhoJi1a1:gtim.) 
Undr 5 ecretary (I)?) 

v.ernmeit of Mahipu 

Co:py to: 
I 1 he Sccrctary to thc Goveruoi ol Marij3ur, Raj 

The Secrctary. toChiefMinistei, 4i,j5ur 	\ 
The P.S. !o Chief Secre(ary, Govciniéit of Mariipur \ 
The Principal Secretary,(l-Iome), GovL-ofManipur  The Director General .fPoI:iM.jü 
The Accuuntant General Mthi'frur 

• eflC GO\'criltflelit of Manipur 

'I he Treasur.y Offtcers cotcei -ned 
Guard filc/Orders Book 

( 
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DISTRICT : IMPHAL 

STATE : MAN1PUR 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUHATI BENCH 

OA.NO. 92/2009 

Sri C. Peter Ngahanyui 
Applicant 

-Versus- 

The Union of India &:Ors 
Respondents 

The humble Written Statement of the above named Respondents No. 1, 2 

and 3 is as follows:  

That the said Original Application flied by the Applicant is not 

maintainable in law and on facts. 

That all the statements and contentiors made by the Applicant in the 

above memioned Original Application, which are not specifically admitted herein 

below are deemed to have been denied by the answering Respondents. 

That, the answering Respondents beg to state that the statements 

made in paragraph-i of the Original Application are matters of record and the 

answering Respondents do not admit anything which are not borne out of record. 

That this Hon'bie Tribunal has no jurisdiction to entertain this 

Original Application and the answering Respondents deny the statements made in 

paragraph-2 of the Original Application. 
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That the Original ApplicatiOn is barred by limitation and the 

nsweting Respondents deny the statements made in paragraph 3 of the Original 

Application. 

That, with regard to the statements made in paragraphs 4.1 to 4.4 of 

the Original Application, the answering Respondents has no comment to make and 

does not admit anything which are not borne out of record. 

That with regard to the statements made in paragraph 4.5 of the 

Original Application the answering Respondents beg to state that the Governor of 

Manipur on 23 of July 2007 vide Government order No. 3/l/2001-IPS/DP (i) 

appointed Sri Y.Joykumar Singh, 1PS(MT:76)(Respondent No.4) to the grade and 

scale of Director General of Police in the lIPS above Supertime Scale of 

Rs.24,050-650-26,000/-. It is pertinent to• mention herein that as per Government 

of India, Ministry of Home Affairs guidelines circulated vide MHA's letter No. 

45020/1. 1/97-IPS-il dated 15.01.1999, IPS Officers who have completed 30 years 

of service are eligible for promotion to DGP. In the Departmental PromotiOn 

Committee (DPC in short) held on 19.07.2007 the Committee considered the 

names of 5(five) 1PS officers who have completed 30 years of service and eligible 

for promotion to DGP. The names of 1PS officers whose names were considered in 

the said DPC are as follows: 

Sri A.B. Mathur, IPS( MT:75) 

Sri C. Peter Ngahanyui, IPS( MT:75) 

Sri Y. Joykumar Singh, IPS( MT:76) 

Sri J.C. Dabas, IPS( MT:77) 

Sri M.K.Das, IPS( MT:77) 

It is further pertinent to mention herein that the State Government initiated 

a Departmental Enquiry against the Applicant in connection with irregular 

payment of advance money to the tune of Rs. 2,61,45,000/- during the period from 

June, 2004 to January, 2005 while he was working as Managing Director, Manipur 

Police Housing Corporation Ltd., viOlating provisions of Central Public Works 
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Account Code and Central Public Works Departments Manuals in respect of 65 

Nos. of bills for which the tendered amount was Rs.18,71,99,000/-. The 

Memorandum of charges dated 18.07.2007 bearing Memo No. 18/33/2005-IPS/DP 

(Anriexure-C to the Original Application) has been issued to the Applicant while 

he Vv'às on deputation as Chief Security Commissioner, Railway Protection Force, 

North-East Frontier Railway, Maligaon, Guwahati. The Guidelines circulated by 

the Government of India, Ministry of Home Affairs vide its letter dated 15.0 1.99 

under heading "Principles Regarding Promotion of Member of JPS in the State 

Cadre" puts a specific bar on Promotion of the Officers against whom 

Departmental Enquiry is Pending. The relevant provisIon is quoted herein below- 

"IV. Promotion to Super-Time Scale and the Above Supertime Scale 

Posts: 

(D) Period of Validity of the panel: 

(ii) If a vigilance or departmental enquiry has been started against an officer 

on the panel after a preliminary enquiry establishing charges prima facie, 

the said officer shall not be promoted, pending the result of inquiry." 

A copy of the said guidelines circulated 

by the Ministry of Housing Affairs is 

annexed hereto and marked as 

ANNEXURE-A. 

That, the statement made in Paragraph 4.6 of the Original 

Application is matter of record and the respondents do not admit anything which 

are not borne out of record. 

That, with regard to the statement made in paragraph 4.7 of the 

Original Application the answering Respondents beg to state that as stated 

hereinabove in Paragraph 7 of this Written Statement, the Applicant was served 

with the Memorandum of charges dated 18.07.2007 bearing Memo No. 

18/3 3/2005-IPS/DP. 
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That the statements made in the Paragraphs 4.8 and 4.9 of the 

Original Application are matters of record and the answering Respondents do not 

admit anything which are not borne out of record. 

That, with regard to statements made in paragraph 4.10 of the 

Original Application, the humble answering Respondents beg to state that to 

enquire into the Charges framed against the Applicant vide memorandum of 

charges dated 18.07.2007 an Inquiring Authority was appointed in 17.10.2007. 

The Departmental Enquiry was initiated only after serious lapses on the part of the 

Applicant were brought to the notice of the Government. The departmental-

enquiry had been instituted after full fledged enquiry had been carried out by the 

State Vigilance Commission. The manner in which advances were granted, the 

number and frequency of advances as well as the timing of advances raised serious 

questions necessitating a thorough enquiry into the matter. The deponent begs to 

state that the Applicant made advances against works that had already been 

cancelled and rescinded (in respect of the work of Modernisation of Prisoner's 

Administration) and also granted advances much in excess of the authorized limit 

(in respect of the work of Maternal and Child Health Center, Thongju).These are 

illustrative examples of serious lapses on the part of the Applicant and all such 

cases against the Applicant are being examined in detail in the on going enquiry. 

The Enquiry Report from the Inquiring Authority is still being awaited. 

That, with regard to statements made iii paragraph.. 4.11 of tKe. 

Original Application, it is denied that the Applicant has been made a victim of the 

continued biased and discriminatory treatment and prejudice of some of the higher 

officials/authorities. It is also denied that the entire enquiry proceeding vis-ã-vis 

non consideration of Applicant's case to enjoy the status as like his junior in the 

service are vindictive acts on the part of the Respondent authorities. It is further 

denied that Departmental proceeding with the charges leveled against the 

Applicant has no footing and vindictive and arbitraiy. As mentioned in paragraph-

Ii hereinabove in this Written Statement, the Inquiring Authority has already been 

constituted and Enquiry is going on. The Applicant has Challenged the said 
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Departmental Enquiry also vide another Original Application O.A.2 1 1I08. which 

is pending before this Hon'ble Tribunal. 

That with regard to the statements made in the paragraph 4.12 of the 

Original Application, the deponent begs to state that while the representation of 
the Applicant asking for the documents was under process, the Applicant filed the 

Written Statement on 07.09.07. After processing the representation the applicant 

was intimated vide Letter dated 17.10.07 to the effect that the State Government 

has considered the request and decided to allow him to see the documents listed in 

Annexure-ifi of the charge mentioned in the memorandum in the course of the 

Disciplinary Proceedings. The applicant is at liberty to file Additional Written 

Statement as per law if desired after going through documents. 
A copy of the said Letter dated 17. 10.07 

is annexed hereto and marked as 

ANNEXURE-B. 

That with regard to statements made in Paragraph 4.13 of the 

Original Application, the humble answering Respondents deny that the 

Respondent No.4 Sri Y. Joykumar Singh ,IPS(MT:76) have not completed 30 

years of Service on 19.07.07.It is further denied that Y. Joykumar Singh 

IPS(MT:76),Respondent No.4 joined in the service of IPS only on 13.12.1977,as 

such Respondent No.4 was not eligible for promotion on the day DPC was held. It 

is stated herein that Respondent No.4 joined [PS on 14.11.1976. It is further stated 

that the number of years in the service of an IFS officer is calculated from the year 

of allotment assigned to him. The year of allotment of Respondent No.4 is 1976 
and as such he had already completed more than 30 years of service on the day 

DPC was held i.e)07.O7 is pertinent to mention herein that the DPC was held 

on 1907.07 and the Promotion order of Respondent No.4 was issued on 

23.07.2007 that is after 5 days of issuance of the Charge Memo dated 18.07.07. 

The answering respondents begs to state that as per guidelines dated 

15.01.1999 Circulated by the Ministiy of Home Affairs, Govt. of India, the 

screening committee should have two officers of the rank of Chief Secretary(the 

Chief Secretary and also a non [PS officer of the rank of Chief Secretary and 
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working in the State Government). In the screening committee meeting held on 

19.07.2007, the Chief Secretary, Government of Mampur and the Principal 

Secretary ( Planning),Government of Mampur had participated. Shri D.V.Singh, 

Principal Secretary(Planning),Governrnent of Manipur is an officer of 1976 batch 

of the lAS and was already eligible to hold the post chief Secretary of the State 

Government. As per cadre strength of lAS in respect of Manipur, there is only one 

post of Chief Secretary. As such Shri D.V.Singh ,though not working as Chief 

Secretary, was certainly in the rank of Chief Secretary having completed 30 years 

of service. 

It is pertinent to mention herein that when the petitioner was promoted to 

the rank of ADGP, the screening committee had the Chief Secretary and a 

Principal Secretary as members. As per the guidelines then in force the 

requirement was to have the Chief Secretary and a non- lIPS officer in the rank of 

Chief Secretary as members. At that time also the then Principal Secretary, though 

not posted as Chief Secretary was considered in the rank of Chief Secretary by 

virtue of the number of years of service put in. 
Photostat copies of IPS Civil List and the 

Rule 3 of the Indian Police Service(Pay) 

Rules are annexed herewith and marked 

as ANNEXURE-C and ANNEXURE-

D. 

That, with regards to statements made in paragraphs 4.14 to 4.17 of 

the Original Application, the answering Respondents beg to state that those are 
matters of record and do not admit anything which are not borne out of record. 

However, as the Departmental enquiry is pending against the Applicant before the 

Inquiring Authority this will depend upon report of the Inquiring Authority. 

That, with regard to the statements made in the paragraph 4.18 of the 

Original Application, the answering Respondents beg to state that those are 

matters of record and the answering Respondents do not admit anything which are 

not borne out of record. However, it is pertinent to mention herein that the 
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Applicant was posted as Officer on Special Duty (Home), Government of Manipur 

on 25.10.2007. 

That, with regard to the statements made in the paragraphs 4.19 of 

the Original Application, the answering Respondents beg to state that those are 

matters of record and the answering Respondents do not admit anything which are 

not borne out of record. 

That, with regard to grounds of relief with legal provision set forth in 

paragraphs 5(i) to 5(viii) of the original application are not tenable in view of the 

facts and circumstances narrated above. The answering Respondents crave leave 

of the Hon'ble Tribunal to give appropriate submissions against the said grounds 

at the time of hearing. 

That with regard to the statements made in the paragraphs 7 and 8 

of the  Original Application, the answering Respondents have no comment to 

make and do not admit anything which are not borne out of record. 

That with regard to the statements made in the paragraph 9 of the 

said application the answering Respondents beg to state that the relief prayed for 

by the Applicant may not be granted by the Hon'hle Tribunal in view of the facts 

and circumstances of the case as narrated above. 

That with regard to the interim Reliefs set forth in the paragraph 10 

of the original application are not tenable in view of the facts and circumstances 

narrated above. 

That, the answering Respondents crave leave of the Hon'ble 

Tribunal to produce the relevant records at the time of hearing of this case if so 

necessary. 
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23. 	That, in view of the above, none of the grounds as urged by the 

• 	Applicant are tenable and the applicant is not entitled, to any relief as has been 

clalithed by him and as such the said application is liable to be dismissed. 

-VERIFICATION- 

I, Sri Seikholet Lhangum, son of Late Sehpao Lhag 	Paged about 58 years, a 

resident of Khongsai Veng in the District of Imphal East, Manipur, presently 

working as under secretaly (DP), Govt. of Manipur, do hereby verify that the 

statements made in paragraphs 1 to 23 of the Written Statement are true to the best 

of my knowledge, believe and derived from record and being authorized by the 

respondents No. 1,2 & 3, I sign this verification on 6 Ih  day of August,2009 at 

Guwahati. 

Se;&h0t Lnangu11 
Under Secretary (DP) 

of Manpur 

(DEPONENT) 

U, •o? 01 
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5' ANNEXURE-.A 

S 

PRINCIPLES R'.ARDING PROMOTION OF MEMBER OF IPS IN TILE 
STATE CADRE 

PROMOTION rosLruo LIME SCALF 

Director General and Jrspcclor Gneral (  of police and wherc no cadrL post 
of DG exists, the Addi. DC of Police may eviluate the cr1hrnarce. of,fflose 
members olthc service who hav6 complete( 4 years of service, for deciding their 
suitability for promblion to Senior Time Scale pOStS, keeping in view the 
provisions of rule 6A of the I.P.S. (Recruitnient) Rules, 1954 and make suitable: 
recommendations tothe State Government. This Scale shall be avilabte 1rorn or, 
after the I January of.the relevant year and subject to availability of vacandes in 
this grade.  

II. PROMOTiON TO THE JUNIOftADMINISTRT!VE GRADE 

This grade is non-functional and shall headiiissihIe without any screening 
to all the oiflcers working in the Senior Time Scale who have completed 9 years 
olservice, from 151 Januai7 of the relevant years. 

ROMOTION TO THE SELECT(NcI\Dj 

A Committee consisting ol' the Chiel Sccrciary the Secreta-in-chárc of 
the Police Department and the Directo 	 of Police 
(Addl.Director General of Police 	 is no cadre post i DG) may screen 
the cases of those officers in the Juni3r Administrative Grade who have 
completed 13 years OIervicC,• for prm oojap to the Selecioii Grade as per the 
pO'Loñe IPS (Piy) Rulis 1954 O ihe basis o1ct with due rcgd to 

w Li 
Scfliity selection grade 	ill he avcliIaUic fro(ji 

Sujt to the avail ibWty or "ocancies 'ii the said grade 

IV. PROMOTION JQ SUPE R-TIME SCALE ANt) TILE M30VE.. 
SUPERTIMESC/.\LEPOSTS 	 . 	 . 

(A) 	Composition of the Scrccn in corn m ittees 	 S..,.,  

(i) 	for Supertime Scale posts H 

_*•__•S 	_•_ 	•• 	- -. 
Q5020/1 1'97-pS1I 	Date d15-Q I 99 	 . 

- 	 ---. 

S.,..- 
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Ihe Screening Comrnitee for this puriosc (br prornoltOfl to the gra 	\ 
DIG and IC) would be thc sarn as thL- oic- constiuftd for Sucening of oi. 	\\ 

(• 

	

	 for promotion in the sLiectiongrade Co nmiticc Ioi the Union I ciritoneS Ca 
rn would copnse the Union !-(oine SeLictary as Chairman, with Additiona 

t)r Secreta or the Joint Secreta in the Mwist of Home Allairs who is incharg 

" 	of UT l'olice Cadre and CommsstonLr of Poitce Dcliii as rncmbcrs 

'A 	 I 
for the above Supeitime SLlL posts - 

i 	The Screening CornrnlitcL loi piCiPO1lOfl of 1) oLIiLcr to thL gridc of 

h 	: irector General as well as AUdI DirLc! GLnerai of Potice and br equivafeni 
post, vould consist of (i) Chief Sccretry, (ii) one non-11 1 S officer ol thL rank of 
Chief SLcrelary a n d working in the Stitc Government (iii) DlrLcl.or. General of 
Police and (iv) an additional minbcrir_casc uw ffi r. !s a senior ocer available 
who is holding independent chagc of HorTie SecrLlaiy and s in the rank of Addi 
Chief Secretary or Chief Sccrcldry (wilil ranI (lot less than that of Additioii..il 
Secretary to Govcmment of india) 

(B) Zone of Consideration 

I 
The zone of considcration 01 oflccrs for promotion to various grades, 

would be as follows, dependingupon the availability of posts 
• 	.1. 	 . 	 . 	 0 	

( 	 •. 	 .. 

1 	For proinolioii to die Grauc 	Otliccrs who have 
of DIG 	 compictcd 1/1years of  service 

I 	 H 
2 Forpromotion to the Gradc 	Off iccrs who have put 

of iP 	 in 18 ycars of service 

3 Tor promotion 10 t 1 v Ciad 	Oi cLrs who have put 
of Addi DGP 	 in 2b ycars ôfservice 

4 	For promotion to ihc Cr tuc 	ONiccrs ho iia\c put 
ofDGP 	 in 30 ycars ofservicc of 

(C) 	Method of Selection 	 •0 	
.;, 

i) 	Selection should be oistd on ciicrit with due rigard to Seniority a 
pro'vided in sub-rule 2A of RuIc (3) of the Indian Police Servici 
(Pay) Rules, 1954. 	 . 	

0 	
.• 

if 

IQ 

1 	0199 
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ii 	Suitability of officers to hold posts of .  and abOve the Se heetlon Grade 
• 	may be adjudged by cvaIuatin their character roll record as a whole 

and general asscssmcnt oltheir work. 

/ 	 ui) 	An olhcer who has not been included in the pancl othc tlan DG in 
the first instance should be eligib'e  for reconsidetationaftcr earning : 
two more annual con 1i(]Cntial reports. For DC level, rcconsideration 
could be alter earning at least one more ACR. 	

0 

iv) 	Special review may be done in cases where adverse remarks in an 
olflcers annual confidential reports are expunged subsequently as a 
result olhis representationl memorial. 

(D) 	Period of validity of (he panel 

A fresh panel should be prepared as soon as all the officers in the 
earlier panel have been provided for. Empanclmnt of officers shall 
be considered batch-wise. Care shall be taken to ensure that officers. 
are suggested] considered for appointment to various grades -in the 
order of their interse position in the panel. The record of the officers 

. •. -...._-_.. ........whoha.y.e.,beeempancllcd for promotion but are yet lobe promoted 
despite a lapse 012 years, may be screened to see if-in the last two 
years, there had been any detçrioration in their standard as would 
warrant their delisting from the panel. 

If a vigilance or departmental inquiry has been started against an 
officer on the panel alter a preliminary enquiry establishing charges 
prima lacie, the said officer shall not e promoted, pending th result . 
olinquiry. 	 . 	. . 	. 

General Principles for promotion would he as given in Annexure. 

0 	 ..........I_ .... 	 .. 

NO.45020/Y1/97-1PS.11Dtcd15-0 11-99 

I 	- 

- 	 -. 	 0 	
•00 	 .......... •c-:. 	. 	. 	

• 0 
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iNo. I /'3'V2005 -1 PS/DP 
GOVl.:RNii\iENT OF MANIPUI? 

DE sSAPMl N F OF PLRSO'Ni I 	\\11NISI  PAL Pv I RU OR'M 
(PFRSONN1l. DI\1 ISION) 

Imphal. the 1 7°  October, 2007 
lo 

hri C. Peter Ngahanvui. j[)5 
C/O. Director, 	General of Police, Manipur. 

Subject: Submjsson of written tate.ment of 
defence - Regarding 

Sir. 

am directed to refer to our ie1.r No. Nil dated 0749.ui7 on the 
above subject and to say that State GOvenunent has considered your 
request and decided to aitow you to see the documents listed in 
Annexurcljl of the charge mentioned, in the riiemorandui in the course of 
the Disciplinary. Proceedings. 

'T 

Under Secretujv DJ', 
klv'crflfl'ieut cif ivanj2nr. 

Copy to:- 
I. The P.S. to.Chjef Secretary, Government oF' Manipur. 

Shri Saichhuana, lAS. Additici-ial Chief Secretary. 
Government of Marijoj' IflUUIrjfl? .4 ,il/;orj.tv, 
The Director of Vigilance. M'pur, 

6 C,  

7 
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Guwahati 	 , 

MANPUR-TRPURA 
ti 3T71 	11(01 1101/2009 	fe4) 

Authorised Cadre Strength of the Indian Police Service (As on 01/0112009) 

 MAIA. 

'l k 	 LU & .IILTU 	 'l l'Q 	AS 	No, of ofuicers in position mid 

DRQ (Jr.S Sr.S & Above) PQ 
Ii 	 LI 	 135 	:36 	 121 	 4 	72 	25 

1i 	fi, 	 ehr e4a tiZ, 
41"M 	 3N Tp 	 Prf 	fl 	 ffl 	l n4lz, 	a 

.N;n,t' of the IPS Officer! Source of 	Dtc ofbirth,Dntc Present Post hcld,Dntc 	Poli 
No. EdLlentionalqunhjfiCat1On. RecruitmentlO 	of nppoint-rnentto of appointmcnt to the 	Medal 

Noo-Home Sthte 	IPS 	 Present Post,Pay scale 	Any 

(33 	(2) 	 (3) 	 (4) 	 (5) 	 (6) 
S/Shri 

Allotment Year: 1974 
1 	 R cTR 	 RH 	19711040 	13/01/1950 	OSD. Home 	 PMMS 

Anup Kumar Parashar 	Delhi 	 'I4l07I1974 	
25/1112008 	 PSDM M.A. 	
I-lAG + 75500-80000 	PPMD 

2007 1 
AllotmentYear: 1975 

2 	RVM WM 	 RR 	19751003 	10/07/1953 	DGP, Tripura 	 PM 
Pranay Sahav 	 Rajasthan 	 14/11/1975 
M.Sc.(Phvjcs) 	 15/07/2008 

- 	 80000 (fixed) 

3 	R IMFRR 	19751036 	10/05/1952 	- 
A B Mathur 	 Manipur 	 16/07/1975 
M.Sc., MA 	 31/08/2007 

HAG + 75500-80000 

4 	8 4lt 	 RR 	19751046 	12/02/1952 	OSD (Home), Manipur 	PSDM. 
C Peter Ngahanyui 	 Mnipur 	 20/07/1975 
B.A. 	 20/10/2007 

37400-67000, 12000 

Allotment Year: 1976 	 j S 	311w 	J1 	 RH 	19751008 	15/11/1951 	Jt. Secy. NSCS, New Delhi 	PPM 
H K Shukia 	 lJttar Pradesh 	14/07/1976 	 PM M.Sc. 	 26/09/2007 

37400-67000. 12000 

C -,tT""TrR Q3z 	 RH 	19753009 	O1/09'1953 	DGP, Manipur 	 PMM 
YJoykumar Singh 	 Manipur 	

10/03/2007 
HAG + 75500-80000 	PPMD 

188 
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ANNEXURE 
11 

THE INDIAN POLICE SERVICE (PAY) RULES, 1954 

exercise of the powers conferred by sub-section (1) of section 3 of the All-India Services Act. 1951 (LXI of 

/ 	1951), the Central Government, after consultation with the Governments of the States concerned, hereby 
makes the following rules, namely:- 

1. Short title.- These rules may be called the Indian Police Service (Pay) Rules, 1954. 

2. Definitions.- In these rules, unless the context otherwise requires-

2 (a) 'Cadre' and 'Cadre Post' shall have the meanings respectively assigned to them in the 
Indian Police Service (Cadre) Rules, 1954; 

'Departmental Examination' means such examination as may be prescribed by the State 
Government from time to time for members of the Service allotted to the cadre of that State or 
posted to that State for training; 

'Direct Recruit' means a person appointed to the Indian Police Service in accordance with 
rule 7 of the Indian Police Service (Recruitment) Rules, 1954; 

2(cc) 'Indian Police member of the Indian Police Service' means a person, who was initially 
appointed to the Police Service of the Crown in India known as the Indian Police and who 
subsequently became a member of the Indian Police Service; 

'Member of the Service' means a member of the Indian Police Service; 

'Promoted Officer' means an officer appointed to the Indian Police Service by promotion 
from a State Police Service in accordance with rule 9 of the Indian Police Service (Recruitment) 
Rules, 1954; 

'Schedule' means a Schedule appended to these rules; 

'State' means i [a State specified in the First Schedule to the Constitution and includes a 
Union Territory]; 

'State Cadre' and 'Joint Cadre' have the meanings respectively assigned to them in the 
Indian Police Service (Cadre) Rules, 1954; 

'State Police Service' shall have the meaning assigned to it in the Indian Police Service 
(Recruitment) Rules, 1954; 

2 2 (j) State Government concerned in relation to a probationer allotted to a Joint cadre, means 
the-Joint Cadre Authority. 

3. Scales of pay.- 
3(1) The scales of pay admissible to a member of the Service and the dates with effect from which the said 
scales shall be deemed to have come into force, shall be as follows:- 
Junior Scale-.Rs.8000-275-13500 (with effect from the 1st day of January, 1996). 
Senior Scale - 

Time Scale - Rs.10000-325-1 5200 (with effect from the 1st day of January, 1996). 
Jumor Administrative Grade-Rs.1 2000-375-1 6500 (non-functional) (with effect from the 1st day of January, 

1996). 
Provided that a member of the Service shall be appointed to the Senior Time Scale on his completion of four 
years of service, subject to the provisions of sub-rule (2) of rule 6A of the Indian Police Service (Recruitment) 
Rules, 1954 and to the.Junior Administrative Grade on completion of nine years of service. 
(Note :- The four years and nine years of service in this rule shall be calculated from the year of llotrnent? 
assigned to him under rule 3 of the Indian Police Service (Regulation of Seniority ) Rules, 1988. 

Selection Grade- Rs.1 4300-400-1 8300 (with effect from the 1st day of January, 1996). 
Supertime Scales - 

Deputy Inspector General -Rs.16400-450-20000 (vith effect form the 1st day of January. 1996). 
Inspector General - Rs.18400-500-22400 (with effect from the 1st day of January, 1996). 

I_I 

it 
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1996). 
A. Junior Scale 

- Rs.8000-27513500 (with effect from the 1st day of January, 

B. Senior Scale - 

(i) 	Time Scale - Rs.10000-325-15200 (with effect from the 1st day of January, 
1996); 

Junior Administrative Grade 
- Rs.12000-37516500 (non-functional) (with 

effect from the 1st day of January, 1996); 

Selection Grade 
- Rs.14300-400-18300, (with effect from the 1st day of January, 1996); 

Super Time Scale - (I) Deputy Inspector General of Police 
- Rs.16400-

450-20000/- 
(with effectfrom 1st day of January, 1996); 

(ii) Inspector General of Police— Rs.18400-500-22400,.. 
(with effect from 1st day of January, 1996) 

Above Super Time Scale 
- (i) Additional Director General of Police— Rs.22400-

525-24500/- 
(with effect from 1st day of January,1996); 

(ii) Director General• of Police— Rs.24050-650- 
26000/- (with effect from 1 day of January1996) 

Provided that a member of the Service shall be eligible for appointment to the senior 
time scale on his completion of four years of service,subject to the provisions of sub-rule 
2 of rule 6A of the Indian Police Service (Recruitment) Rules, 1954, to the Junior 
Administrative Grade on completion of nine years of service, to the Selection Grade on 
completion of thirteen years of service, to the Deputy Inspector General Supertime 
Scale on completion of fourteen years of service and to the Inspector General Supertime 
Scale on completion of eighteen years of service. 

Note 1: Appointment of a member of the Service to the Time Scale and above shall be 
regulated as per the provisions in the Guidelines regarding promotion to various grades 
in the Indian Police Service: 

Note 2: The four years, nine years, thirteen years, fourteen years and eighteen years of 7 service in this rule shall be calculated from the year of allotment assigned under rule 
3 of j the Indian Police Service (Regulation of Seniority) Rules, 1954. 

Note 3: The period of extraordinary leave taken otherwise than on medical certificate or 
considered by the State Government concerned to have been taken for any cause 
beyond the control of the member of the Service or for prosecuting studies, which are in 
public interest and for which Study Leave could otherwise be admissible under the All 

3 
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GOVERNMENT OF MANIPUR 
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS 

(PERSONNEL DIVISION) 

ORDERS BY THE VERNOR : MANIPUR 
1mph aI,th'AriI20 06T 

No. 312412005-IAS/DP : Consequent upon the appointment of Shri R.K. Mathur, 
IAS(MT:77), an officer borne on Tripura segment of tAS Joipt Manipur-TripUra 
Cadre, as Chief Secretary to the Government of Tripura in the paY scale of 
Rs.26,000/-(Fixed) vide Government of •iripura's Notification No. 14(5)-
GA(P&T)/89(VOl-tt) dated 20-12-2003 and his assumption of the charge of Chief 
Secretary. Government of Tripura vith eifct from 22-12-2003, the Governor of 
Manipur, under the provisions of FR 9 (23). i pleased to fix the pay of the following 
lAS officers of Manipur segment of I/\S Joint Manipur-TripUra Cadre who are senior 
to Shri R.K. Mathur, AS(MT:77) at Rs. 26,000/-. (Fixed) as pay personal to the 
officers with effect from 22-12-2003 in respect of officers avail bte in the cadre and 
with effect from the date of reporting to the csdre in respect of officeis on 
deputation to ensure their pay protection :- 

SL Name of Of ce 	iia000 te 	of 	fixation 	of 	the 
otficer's 	pay 	at 

of ed2S 
• personala 

Shri P.L. Thanga. IAS(MT:74) 	. w.e.f. 02-05-2005 

Chairman, MANIREDA. 

 Shri V. Ramnath, IAS(T:74) w.e.f. 12-01-2004 

Director General. 
State Academy 01 1raining. 

 ShrSaichhuana, IAS(MT:75) w.e.f. 22-122003 

AddI. 	Chief 	Secretary 	(Forest & 
Environment / Woiks 
Govt. of Manipur. 

 Shri D.V. Singh. IAS (MT:76) wet. 23-08-2004 
Spt. Resident Commissioner, 
Manipur Bhavan, New Delhi. 

 Shri A.E. Ahmad, IAS(MT.76) w.e.i. 19-05-2004 
Principal Secretary (Home). 
Govt. of Manipur. 

2. 	The above mentioned officers shall continue to hold their respecti/e posts 
consequent upon fixation of their pay as above. 

By orders & in the name of the 
Governor, 

K.C. Laishram) 
Under Secretary (DP), 

Government of Manipur. 
contd.2 

-,-. . 	 •- 
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Copy to: 

Secretary to the 	OVH'i 	ajbiin'iarr Itflplra 
Secretary to Chief Mu rister, Manipir 

P.S. to all Ministers Manipnr 

P.S. to Chief Secretary, Govt of Manipr .  

Addi. Chief Secretary / Prulcipa! Secretaries / Cornjssi on p 
Secretanes Govt o 	

rs
f Maniprir 

	

The Speciai Resftjc)nt Ccrflhrijss,n 	Manpur Dtrnvan New Dthj, 
The Accountant Generat Maniprir 

Joint Secretary (ACR), Govt. of Man iplir 

Deputy Secretary (GAD) Govt. of Mariipur.  
Sub-Treasur, Officer. r1hal 

Officer concerned 

Guard file / Order E3ocrj 

2 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 

GUWAHATI BENCH:: GUWAHATI 

ORIGINAL APPLICATION NO. 92 of 2009 

Sri C. Peter Ngahanyui 

.Applicant 

-Versus - 

The State of Manipur & ors 

..Respondents 
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THE CENTRAL ADMINISTRATIVE TRiBUNAL :JWAA 

BENCH GUWAHATI 

Original Application. No. : 92 of 2009 

TI 

0 J7 

Sri C. Peter Ngahanyui 

Applicant 

- Versus - 

The State of Manipur & Ors. 

Respondents 

IN THE MATTER OF :- 

Written statement filed by and on behalf of 

the respondent No. 4, Sri Y Joykurnar, IPS, 

Director General of Police, Manipur, in the 

above noted Original Application. 

WRITTEN STATEMENT FOR AND ON BEIHIALF OF THE 

RESPONDENT NO.4, SRI Y. JOYKUMAR, IPS. 

That I have been arrayed as Respondent no. 4 in Original / 

Application No. 92/09. The copy of the Original Application as served on me 

has been perused by me and I have understood the contents thereof. 

That save and except the statements that are specifically admitted 

to herein below, all the averments as made in the Original Application, under 

reply, are categorically denied by the deponent. The deponent further does not 

admit any of the statements that are contrary to and/ or inconsistent with the 

records of the case. 

A  0 LAI 
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That with regard to the statements made in Paragraph I of the 

Original Application, under reply, your deponents states that the Original 

Application as filed by the applicant is not maintainable in law as well as on 

facts. None of the service conditions of the applicant has been infringed with, 

requiring institution of the present proceedings before this Hon'ble Tribunal. 

That with regard to the statements made in Paragraph 3 of the 

Original Application, under reply, your deponents states that the Original 

Application having raised a challenge against the minutes of the Departmental 

Promotion Committee dated 19.07.07, is not maintainable inasmuch as the 

Original Application has been filed beyond the period of limitation prescribed 

in the Administrative Tribunals Act, 1985. As such, the delay occasioning in 

filling of the Original Application has the effect of rendering the Original 

Application liable to be dismissed in limine. 

That with regard to the statements made in Paragraphs 4.1 to 4.5 

of the Original Application, under reply, your deponents states that the same 

are matters of record and denies anything that is contrary to and/or inconsistent 

with the records of the case. It is stated that the deponent came to be appointed 

to the Grade and Scale of Pay of Director General of Police in the IPS Above 

Supertime Scale of Pay only on his case being recommended by a duly 

constituted selection committee. 

That with regard to the statements made in Paragraph 4.6 of the 

Original Application, under reply, your deponents states that the same are 

matters of record and denies anything that is contrary to and/or inconsistent 

with the records of the case. The deponent had completed more than 30 years 

of service as of the 1st  day of January 2007 and as such was eligible for being 

considered for being appointed to the Grade and Scale of Pay of Director 

General of Police in the 1PS Above Supertime Scale of Pay. 

That with regard to the statements made in Paragraph 4.7, 4.8, 

4.9, 4.10, 4.14, 4.15, 4.16 and 4.17 of the Original Application, under reply, 

your deponent denies the same and states that the applicant was issued with the 

memorandum of charge dated 18.07.07 after a due enquiry and ascertainment 

14 
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of the veracity of the allegations existing against him, by the ManipUi 

Vigilance Commission. in this connection the deponent begs to submit as 

follows; 

(a) 	That the Respondent No. 4 submits that in the 2nd Meeting of the Board 

of Directors, Man ipur Police Housing Corporation Ltd. Imphal held on 

2010911986 at 1000 hrs in the office of the Corporation, the Board of Directors 

in its resolution on agenda point No.17 - "Adoption of Code of Works and 

Accounts" decided that the Corporation should adopt CPWD code for works 

and accounts. As per the decision arrived at three types of advance payments 

are authorized. These are - 

Advance payments for work done but not measured. 

Secured advance against the security of materials brought to the site. 

Mob ilisation advance. 

In the case of advance payment for work done but not measured, the bill 

in respect of the advance should be checked by the Divisional Office and the 

advance should not exceed 75% of the net amount of the bill under check. This 

means that the rough estimate of the value of the work done but not actually 

measured is to be prepared by the Supervising Engineers i.e. 5.0., A.E. and 

E.E. Similar is the case in respect of secured advances on security of materials. 

Rough value of the materials stacked at the site has to be prepared by the 

concerned S.0., A.E. and E.E. Advance permissible in this category of advance 

is also limited to 75% of the value. Mob ilisation advance is permissible for 

certain specialized and capital intensive works costing not less than Rs. 2.00 

crores and limited to a maximum of 10% of the estimated cost put to tender or 

tendered value or Rs. One Crore whichever is less at 10% simple interest. Such 

advance is also to be given against a Bank Guarantee of a Scheduled Bank for 

the full amount of advance. The provision under this section under para 

31.3(d) stipulates that grant of a second advance before the first one has been 

recovered should not be permitted In short, for Advance payment for work 

done but not measured and that against the security of materials brought to the 

site, the following are required: - 

NX 



Rough value of the work done but not measured /materials 

stacked at the site is required to be prepared by the S. 0., A.E & 

E.E. concerned and examined in Divisional Office. 

Advance payment admissible is limited to only 75% of the value 

worked out. 

No second advance should be permitted before the first one has 

been recovered. 

The applicant in para 10 of his application has stated that the advances 

given by him while he was working as the Managing Director of MPHC Ltd. 

from June, 200416 January, 2005 was not irregular but in accordance with 

clause 7(B) of the conditions of contract laid down in the Agreement Book of 

Manipur Police Housing Corporation Ltd. which provides that secured 

advances and advances for works completed but not measured may be released 

on payment of interest @ Rs. 9.5% per annum charging from the date such 

advances are given till the adjustment. In other words, the applicant's 

contention is that the advances sanctioned and given by him fall under secured 

advance or advances for works completed but not measured This provision is 

consistent with those laid down in CPWD Code and Manual except for the 

interest rate which is 10% per annum in CPWD Code and Manual. He has 

also, contended that practice ofpayment of such advances has been in practice 

since many years back. He has also mentioned that Respondent No. 4 has also 

given similar advances while working as the Managing Director of MPHC Ltd 

He has also contended that the advances have been realized from the 

contractors thus inflicting no pecuniary loss to the Corporation anc/urther the 

Corporation could earn revenue to the tune of Rs 26,41,81 7/- as interest 

accrued The applicant has also contended that he has been singled out for 

payment of advances while other officers including Respondent No. 4 have also 

made payment of similar advances but no action taken against them. 

(b) 	That the Respondent No. 4 submits that if what the applicant has stated 

in his application is true, then it is indeed an unfair treatment meted out to 

him. As pointed out by the applicant, Respondent No. 4 also made payment of 3 

advances for work done but not measured These cases have been cited by the 

applicant in the 'Annexure - D' to his application. The three cases are cited at 

Y ~~ 
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Si. No. 111, 112 and 113. Respondent No. 4 submits that payment of advances 
against work done but not measured and payment limited to 75% of the rough 
value of the work completed is permissible as provision for the same is 

provided in the CPWD Code and Manual as well as in clause 7(B) of the 
Agreement Book of the Corporation which is also based on CPWD Code and 

Manual. In all these three cases, the procedure laid down was followed by 

Respondent No.4. In this regard, relevant documents for payment of advance of 
Rs. 1,68,104 to MIS ISS Transport Agency for transportation of Steel materials 
from TISCO, Guwahati to MPHC listed at Si. No.112 of 'Annexure-D' of the 
Original Application is available with the authorities. 

(c) 	That the Respondent No.4 further submits that contrary to the claim of 
the applicant, most of the advancesgiven by him do not fall under the category 
of secured advance or advances for work completed but not measured. That is 

the reason why a departmental enqu fry has been instituted against the 

applicant for irregularities committed by him in sanctioning these advances. 

This departmental enqufry has been instituted after a full fledged enqu fry 

carried out by the State Vigilance Commission and the same is based on the 
basis of the recommendation of the Vigilance Commission. Though the matter 
of payment of advance by the applicant during his tenure as the Managing 
Director of MPHC Ltd. is a matter of the Departmental Enquiry instituted 

against him by the State Government, Respondent No. 4 submits to point out 
some of the gross irregularities committed by the applicant in sanctioning the 
advances because of which the Government was compelled to institute a 

departmental enquiry against the applicant. These are enumerated below: - 

(i) Advance of Rs. 30,000/- sanctioned in favour of Shri L. Shamu Singh, 

Special Contractor for the work - Modernisation of Prisoner's 
Administration (Station ConstructiOn of outer security wall at 

Central Jail, Imphal @ Rs. 37.50) on 1910112005 and figuring at 
SI.No. 95 in the list of work given by the applicant in 'Annexure - 

to the Original Application. This advance was sanctioned long after 

the work has been cancelled and rescinded. This work was cancelled 

and rescinded on 28/08/2 001. Thus sanction of this advance of Rs. 

30,00011was against a non existent work. This cannot be accepted as 
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secured advance or advances against work completed but not 

measured. 

(ii) In going through the list of works against which advance has been 

sanctioned by the applicant, it will be seen that the applicant has 

sanctioned more than one advance in a number of cases. For 

example, more than one advances were sanctioned for 8 numbers of 

double storied dormitory blocks A, B, C, D, E, H, I, J constructed by 

Shri L. Ajaykumar for JNV School at Kakching Khunou. Details of 

these with the dates of sanction and recovery of the advances are 

given below: - 

Block Advance Bill No. & Amount Recovery 

Date Amount Date 

452 dated 27.09.04 6,14,276/- 6,14,276/- 30.10.04 

A 658 dated 17.11.04 2,00,000/- 2,00,000/- 13.03.06 

927 dated 19.01.05 3,00,000/- 3,00,000/- 13.03.06 

453 dated 27.09.04 6.8 lacs 6.8 lacs 30.10.04 

B 659 dated 17.11.04 2.0 lacs 2.0 lacs 13.03.06 

934 dated 19.01.05 3.0 lacs 3.0 lacs 13.03.06 

454 dated 27.09.04 6.8 lacs 6.8 lacs 30.10.04 

C 660 dated 17.11.04 2.0 lacs 2.0 lacs 13.03.06 

933 dated 19.01.05 3.0 lacs 3.0 lacs 13.03.06 

455 dated 27.09.04 5.1 lacs 5.1 lacs 30.10.04 

D 661 dated 17.11.04 2.0 lacs 2.0 lacs 13.03.06 

925 dated 19.01.05 3.0 lacs 3.0 lacs 13.03.06 

E 662 dated 17.11.04 1.75 lacs 1.75 lacs 13.03.06 

928 dated 19.01.05 3.0 lacs 3.0 lacs 13.03.06 

457 dated 27.09.04 5.3 lacs 5.3 lacs 30.10.04 

H 663 dated 17.11.04 1.75 lacs 1.75 lacs 13.03.06 

931 dated 19.01.05 3.0 lacs 3.0 lacs 13.03.06 

458 dated 27.09.04 5.3 lacs 5.3 lacs 30.10.04 

I 665 dated 17.11.04 1.75 lacs 1.75 lacs 13.03.06 

932 dated 19.01.05 3.0 lacs 3.0 lacs 13.03.06 

J 664 dated 17.11.04 3.0 lacs 3.0 lacs 13.03.06 

935 dated 19.01.05 3.0 lacs 3.0 lacs 13.03 .06 
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It may seen from the above statement that the last advaêRzz/ 

3.0 lacs in each of the above. 8 works was sanctioned before the recovery of the 

previous advance sanctioned on 17111104. The above are some illustrative 

cases where a second or third advance was sanctioned by the applicant bejbre 
a- the recovery of the previous advances. This is agnst the provision of the 

CPWD Code and Manual. 

(iii) For the work of c/o Maternal & Child Health Centre at Thong/u, 

Canchipur (Sh. c/o. Staff Quarter G+1), the applicant 

sanctioned two advances, one of Rs. 8.0 lacs on 1011212004 and 

another of Rs. 15 lacs on 18101105 to Shri L. Shamu Singh, 

Special Contractor. These are listed at Sl. no. 70 and 91 in 

Annexure - 'D' to the application. It is revealed that the 

calculation carried out by the concerned staff of the Coi portion 

was not for work done. Instead, the calculation was done for the 

amount the contractor is likely to get after completion of the 

work in full after deduction of material cost, security deposit, 

sales tax and Income Tax. This amount comes to Rs. 14,83,1771-. 

60% of this comes to Rs. 8,89,9051-. The staff in his note 

had requested the Managing Director to decide the quantum of 

advance payable to the contrctor ifconsidred necessary. Against 

this noting, the applicant sanctioned Rs. 8 lacs as advance. The 

contractor in his application has stated that he was facing 

financial problem to implement the work and requested for 

advance of Rs. 8 lacs against the work. Thereafter, the contractor 

made another application to the Managing Director for another 

advance of Rs. 15 lacs against the same work stating thatif 

financially sound, the work could be completed before the rainy 

season. On the basis of this aplicalion and without calling, 

any comments from the engineering staff concerned, the 

applicant in his capacity as Managing Director of the 

Corporation sanctioned a second advance of Rs. 15 tacs on 

18101105. These two advances were recovered from the 

contractor in 17 installments during a period spanning from 

23109105 to 31107107. It may be seen that against a work 

in which the contactor was to get an amount of 
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Rs. 14,83,177/- (This is so because materials were proivded by 

the Corporation), the applicant sanctioned two advances 

amounting to Rs. 23 lacs. At the same time, when the second 

advance of Rs. 15 lacs was given, not a single rupee has been 

recovered in respect of the first advance of Rs. 8 lacs. These 

advances by no means can be termed to be falling under the 

category of secured advance or advance against work completed 

but not measured 

(iv) 	Yet another case is the two advances, each of Rs. 10 lacs 

sanctioned by the applicant to Shri M Boudhajit Singh, Special 

Contractor for the work - Development of Kangla Fort (Sh. c/o 

Ibudhou Pakhangba Temple). These are listed at Sl. no. 78 and 

94 in Annexure - 'D' to the application. The first advance was 

sanctioned on 0710112005. This advance was sanctioned on the 

basis of an application submitted by this contractor stating that 

excavation work has been completed and casting of the 

components of the structure is ready for casting and that he can 

complete the work if an amount of Rs. 15 lacs is sanctioned as 

advance. Against this letter, the applicant sanctioned an advance 

of Rs. 10 lacs without calling for any comments from the 

engineering staffs 	concerned The contractor M Boudhajit 

made another application for advance to the Managing 

Director who received the same on 17101105. The contractor 

has stated in this application that the work will be 

completed within short period if he is financially sound. 

It was peak working season and hence he would like to 

get an advance of Rs. 10 lacs. Against this application, Shri C. 

Peter Ngahanyui, the applicant sanctioned another Rs. 10 lacs as 

advance and the same was released on 19101105. Thus within a 

short period of 13 days i.e. from 07101105 to 19101105, the 

applicant sanctioned two advances each of Rs. 10 lacs to the 

contractor, Shri M Boudhajit Singh for the work of construction 

oflbudhou Pakhangba Temple without calling for any comments 

from the engineer concerned supervising this work. Further if 

one is to go by the reaon cited by the contractor for applying for 

I  I  r~ 
	the advance, then these advances have been sanctioned to help 
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the financial condition of the contractor. These advances were 

recovered in 8 installments during the period from 27110105 to 

07108107. It may also be mentioned that the net amount the 

contractor was entitled to get after completion of the work on the 

basis of the work order issued at that time was less than Rs. 20 

lacs. Thus in this case too, the applicant gave advance 

amounting to an amount which exceeded the amount which the 

contractor would have got after full completion of the work. 

Yet another case is the advances sanctioned by the applicant to 

Shri L. Ajaykumar Singh Special Contractor in respect of the 

work of construction of School building, Government Ideal Blind 

School, Takyelpat. The applicant sanctioned two advances one of 

Rs;2 lacs on 1611112004 and another of Rs. 10 lacs on 19101105. 

These are listed at Si. no. 58 and 109 in Annexure - 'D' to the 

application. It will be revealed that at the time of sanction of the 

first advance, the work completed but not measured was valued 

at Rs. 2.48 lacs. 75% of the same amounts to Rs. 1.86 lacs only. 

But the applicant sanctioned an advance of Rs. 2 lacs thereby 

exceeding the permissible amount of advance. Further, the 

contractor Shri L. Ajaykumar Singh applied for a second 

advance of Rs. 10 lacs to the Managing Director, MPHC. This 

was received on 16101105. The applicant who was the-then 

Managing Director, MPHC Ltd. sanctioned an advance of Rs. 10 

lacs without calling for any comments from any of the 

engineering staff The contractor in his application has cited the 

reason for his application to be non-availability of some store 

materials and that he needed the advance of Rs. 10 lacs for 

purchase of store materials from local market and labour 

payment. Despite this advance, the contractor drew construction 

materials from the Corporation. These advances were recovered 

in three installments during the period from 03112105 to 

08103106. This advance by no means falls under either secured 

advance or advance for work completed but not measured. 

Another case is the sanction of advance of Rs. 5.5 lacs on 

22112104 to the contractor Shri L. Ajaykumar Singh in respect of 

the work of construction of double storied dormitory block F at 
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JNV School at Kakching Khunou. This is listed at Si. no. 75 in 

Annexure- 'D' to the application. The value of the work 

completed but not measured was worked out to be Rs. 5,99,5601-

and 75% of this amount would be Rs. 4,49,6701-. Despite all 

these calculations, the applicant in his capacity as the-then 

Managing Director of MPHC Ltd. sanctioned Rs. 5.5 lacs 

thereby exceeding the permissible amount of advance by more 

than Rs. 1 lac. This sanction by no means can be termed as 

regular or authorized advance. 

(d) 	That the Respondent No. 4 further submits that the applicant was 

transferred from the post of Managing Director, MPHC Ltd. to 

that ofADGP (Trg/HR/HG) vide Government of Manipur 's order 

No. 31112002-IPS/DP dated 0610112005 (Annexure - I). As per 

this order, the applicant Shri C. Peter Ngahanyui was to move 

first by handing over the charge of Managing Director, MPHC to 

Shri R. Baral, IPS, inspector General of Police (L&O - I) who 

will hold the charge of Managing Director, MPHC till Shri IC. 

Dabas, IFS returns from leave. The applicant did not hand over 

the charge of Managing Director, MPHC immediately and 

remained there without handing over charge till 19101105. He 

handed over the charge of Managing Director, MPHC only on 

19101105. During the period from 07101105 to 19101105 i.e. 

during the period he remained without handing over the charge 

of Managing Director, MPHC despite clear cut Government 

order, he sanctioned 35 advances amounting to Rs. 138.85 lacs. 

These are listed at Si. Nos. 76 to 110 in Annexure-D to the 

application of the applicant. Out of this amount, Rs. 113.1 lacs 

were given to only 5 persons as per details below. - 

Shri L. Shamu Singh 	- Rs. 35.5 lacs 
Shri L. Ajaykumar Singh 	- Rs. 3 4. 0 lacs 
Shri M Boudhajit Singh 	- Rs. 20.0 lacs 
Shri P. Nilakanta Singh 	- Rs. 13.6 lacs 
Md. Nashir Shah 	 - Rs. 10.0 lacs 

in all the 35 advances amounting to Rs. 138.85 

lacs sanctioned by the applicant during the period from 

07101105 to 19101105 i.e. the period he continued in the post 

of the Managing Director, MPHC without handing over 
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charge after his transfer from there has been issued, the applicant never 

bothered to get any comment or assessment of works completed in respect of 

any of the works against which these sanctions of advances have been 

accorded. Many of these were 2nd or 3rd advances for the same work and 

sanctioned before recovery of any amount in respect of the previous advances 

that was outstanding. It is the normal work. ethic for officers, much more Jbr a 

senior officer like the applicant who has put in almost thirty year of service as 

an indian Police Officer to restrict to only routine official work once he is 

under order of transfer. However, the applicant sanctioned 35 advances 

amounting to Rs. 138.85 lacs after his transfer order has been issued. Not only 

that, these 35 advances sanctioned was in complete violation of the relevant 

provision of CPWD Code and Manual and clause 7(8) of the conditions of 

contract as laid down in the Agreement Book of Manipur Police Housing 

Corporation Ltd. These advances have been sanctioned by the applicant on his 

own whims and fancy without following any rules or procedure. 

(e) 	That the Respondent No.4 also submits that the matter of irregular 

advances sanctioned by the applicant is a subject matter of a Departmental 

Enquiry ordered by the State Government of Manipur after a thorough enquily 

by Manipur Vigilance Commission. As such, Respondent No.4 would not like to 

deal with the same in complete details. The few specflc  cases cited above have 

been dealt with in order to bring out that the claim made by the applicant that 

the advances sanctioned by him were regular and of the nature of secured 

advances or advances against work completed but not measured is not correct 

and the comparison made by him as regards the advance payments made by 
the applicant. 

8. 	That with regard to the statements made in Paragraph 4.11 of the 

Original Application, under reply, your deponent denies the same and states 

that the allegations as raised by the applicant in the paragraph under reply are 

all baseless and perverse. The said allegations have been so leveled only in 

view of the present proceedings before this Hon'ble Tribunal. The applicant 

has leveled wild and vague allegations without bringing on record any material 

particulars to substantiate his claim. He has also not disclosed the names of the 

so called "higher officials" of the department nor has he arrayed any such 

1! ~ 
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person as a party respondent. As such the allegations as leveled by the 

applicant in the paragraph under reply requires to be ignored. 

That with regard to the statements made in Paragraphs 4.12 of 

the Original Application under reply, your deponents states that he is in no way 

responsible for the pendency of the proceeding against the applicant and is not 

involved in any manner in the conduct of the same. As such your deponent 

refrains from offering any comment as regards the contentions raised in the 

paragraph under reply. 

That with regard to the statements made in Paragraphs 4.13 of 

the Original Application under reply, your deponent denies the same and states 

that it is difficult to comprehend that an officer of the stature of the applicant is 

unaware of the procedures followed for effecting promotions to the rank and 

scale of Director General of Police. The fact that the applicant had come to 

know about the holding of a Departmental Promotional Committee on 

19/07/07, only from the Written Statement filed by the official respondents in 

Original Application No. 21 1/08 is not admitted. 

The deponent had appeared in the All India Services 

Examination held in the year 1975 and was selected therein for appointment to 

the IPS. The deponent joined the IPS on 14/11/76 and in terms of the 

provisions governing the assignment of seniority to directly recruited IPS 

officers, the applicant was given the year of allotment as 1976. The civil list of 

IPS officers published from time to time with regard to the IPS Manipur-

Tripura Joint cadre has indicated the date of appointment of the deponent as 

14/11/76. The applicant who is also a direct recruit IPS officer in the knowhow 

as to the manner in which the seniority and other service condition of IPS 

officers are fixed, has deliberately tried to mislead this Hon'ble Tribunal by 

contending that the deponent having joined the IPS only on 13/12/77 and was 

not eligible for promotion on the date the DPC was held. It is stated that the 
applicant as of 1st  of January, 2006 completed 30 years of service in terms of 

the method of computation of the number of years of service for the purpose of 

consideration for promotion for AIS officer as per the guidelines of D.O.P.T., 

Government of India and as such was eligible for promotion to the rank and 
scale of Director General of Police. 



13 
	

( 

V I 

I 
	 uwaha 

The deponent denies the contention of the applicant that the 

Departmental Promotional Committee in question was not constituted in terms 

of the guidelines holding the field it is stated that the said guidelines have not 

laid down any rigid parameters, but are intended to only ensure uniformity in 

the matter of appointment and promotion to the various grade in the IPS in all 

the cadres existing in the country. The composition of the Screening 

Committee as indicated in the said guidelines may not be possible to be 

adhered to strictly at all times due to non availability of adequate number of 

posts equivalent to that of Chief Secretary/ Additional Chief Secretary in the 

state or non availability of adequate number of lAS officers of eligible 

seniority. In the State of Manipur there is no lAS officer who have been 

empanelled as the Additional Secretary to the Government of India for posting 

as Home Secretary or Additional Chief Secretary. The constituents of 

Screening Committee in question, other than the Chief Secretary were eligible 

for being promoted to the grade of Chief Secretary! Additional Chief Secretary 

but for absence of adequate number of posts they could not be so promoted. As 

such, the composition of Screening Committee was not against this spirit of the 

guidelines issued by the Ministry of Home Affairs vide No. 45020! 11! 97-IPS-
II dated 15.0 1.99. 

The aforesaid guideliuejs to be understood having regard to the 

prescription made in the matterby the Hon'ble Apex Court in the case of 

Prakash Singh & Ors .Vs. Union of India & Ors [reported in 2006 (8) SCC 1] 

and the decision of the UPSC in the matter in terms of the UPSC (Exemption 

from Consultation) Regulations, 1958. 

The contentions raised by the applicant as regards the 

constitution of the Screening Committee for promotion of eligible IPS officers 

to the rank and scale of Director General of Police is clearly not sustainable 

and the proceedings of the said Screening Committee does not call for any 

interference from this Hon'b1 Court on this count. 

An extract of the civil list published in the 

year 2009 is annexed as Annexure- A. 
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That with regard to the statements made in Paragraphs 4.18 and 

4.19 of the Original Application, under reply, your deponents states that the 

same are matters of record and denies anything that is contrary to and/or 

inconsistent with the records of the case. 

That with regard to grounds of relief with legal provisions set 

forth in paragraphs 5(i) to 5(viii) of the Original Application are not tenable in 

view of the facts and circumstances narrated above. The Screening Committee 

as contended herein above was constituted in the manner required and there 

exists no infirmity as regard the Constitution of the said Screening Committee. 

The deponentwas eligible as on 01/01/06 for being considered for promotion 

to the rank and scale of Director General of Police. The nature of appointment 

contemplated in the matter does not make any provision for resorting to seal 

cover procedure. 

The deponent craves leave of this Hon'ble Tribunal 

make appropriate submissions against the grounds urged 

by the applicant at the time of hearing. 

That with regard to the reliefs claimed for by the applicant in 

Paragraph 9 of the Original Application under reply, your deponents states that 

the same cannot be granted to the applicant in the facts and circumstances 

narrated herein above. The reliefs claimed for by the applicant are also time 

barred. 

That with regard to the interim reliefs claimed for by the 

applicant in Paragraph 10 of the Original Application under reply, your 

deponents states that the same are not tenable and the applicant has failed to 

make out a prima facie case requiring any interference in the matter by this 

Hon'ble Tribunal. 

That in view of the above, none of the grounds as urged by the 

applicant are tenable and the applicant is not entitled to any relief as has been 

claimed by him and as such the said application is liable to be dismissed. 
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--VERIFICATION-- 

I, Shri Joy Kumar Singh, aged about S years, son of Shri Y. Kesho 

Singh, resident of Uripok, Naoremthong, in the district of Imphal, Manipur, do 

hereby solemnly affirm and verify that I am the applicant in this instant 

application and conversant with the facts and circumstances of the case, the 

statements made in paragraph &3, L4 ', ', 1., , , 10, II, 12 

RIIMI 

	

are true to my knowledge; those made in 

paragraphs 	 are 

true to my information derived from the records and the rests are my humble 

submissions before this Hon'ble Tribunal. I have not suppressed any material 

facts of the case. 

And I sign this verification on this the 4jday of 	 2009, at 

Imphal. 

!'r 9  
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Authorised Cadre Strength of the Indian Police Service (As on 01/0112009) 
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)RQ 	PQ 	l'AS 	N0 of officers in position on 

- 	DRQ (Jr.S Sr.S & above) PQ 
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\anle of the IFS Offjcer/ 	Source of Date of birth,Date 
to 

Present Post held,Date 
of appoi ntzneut to the 

Policel 
Medalt 

'.o 	Edu cat iona Iqualification. Recruitment.IR of appoint-ment 
No. ,Hon 	State IPS 

(2) (3) (4) (5) (6) 

S/Shri 

Allotment Yeai±1974   
RH 	10741040 13/01/1950 OSD. Home PMMS I 

PSDMJ 
.Anup Kuinar Parashar Delhi '..14/07/1974 25/11/2008 
MA. . HAG + 75500-80000 PPM 

2007 ._ 

Allotment Year L19i715 

2 	TO RR 	19751008 10/07/1953 DC?, Tripura PM 

Pra nay Sahay Rajasthan 14111/1975 15107/2008 
1PM 

M.Sc.(Physics) 80000 (fixed) 

3 RH 	19751036 10/05/1952 - 

A B Mathur Manipur 16/07/1975 31/08/2007 
MSc., MA HAG + 75500-80000 

4 RR 	19751046 12/02/1952 OSD (Home), Manipur PSDM4 

C Peter Ngahanyui Manipur 20/07/1975 29110/2007 
BA. 37400-67000, 12000 

AllotmentYeard16 
HR 	19761008 15/1 1/1951 Jt. Secy. NSCS, New Delhi PPM 

R R Shukla Uttar Pradesh 14107/1976 26/09/2001 
PM 

MSc. 37400-67000. 12000 

° RH 	19761009 0 1/09/1953 DC?, Manipur PMM 

I Joykurnar Singh Manipur 14/1111976 16/03/2007 
PPM 

M.Sc. HAG + 75500-80000 PPM 
2007 

188 
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DISTRICT: IMPHAL 

STATE: 	MANIPUR 

IN THE CENTRAL ADMININSTRATIVE TRIBUNAL 

GAU HAIl BENCH 

d 

cc 

O.A. NO. 92 OF 2009 

BETWEEN 

Sri C. Peter Ngahanyui 

Applicant 

-Versus- 

The State of Manipur & Ors. 

Respondents 

In the matter of:- 

). 
',9\ 	 Rejoinder filed 6y  the applicant 

to the written statement filed by 

the Respondents Nol,2 and 3 

in the above-mentioned case. 

Humble 	rejoinder 	of the 

applicant above named. 

\ %\b .  

That I am the applicant in the instant Original 

Application and I have been served a copy of the written 

statement filed by the Respondents No.1, 2 and 3through my 

counsel. On receiving, I have gone through the same and have 

understood the coytents and meaning thereof. 

That save and except those statements made in the 

written statement which are specifically admitted herein below 

by the applicant , the rest are construed to be denied by the 
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answering applicant, the applicant also does not admit any of 

the statements which are contrary to and inconsistent with the 

records of the case. 

That the statements made in paragraph I of the written 

statement filed by the respondents are categorically denied by 

the answering applicant. It is denied that the Application is not 

maintainable in law as well as in facts. 

. 	That the statements made in paragraph 4 of 

the written statement filed by the respondents are categorically 

denied by the answering applicant. It is denied that this 

Hon'ble Tribunal has no jurisdiction to try this case. 

That 	the statements made in paragraph 5 of the 

written statement filed by the respondents are categorically 

denied by the answering applicant. It is categorically denied 

that the original application is barred by limitation 

That the answering applicant does not offer any 

comment to the statements made in paragraph 6 of the written 

statement. 

That 	the statements made in paragraph 7 of the 

written statement filed by the respondents are categorically 

denied by the answering applicant. It is categorically denied 

that in the Departmental Promotion Committee (DPC) held on 

19/07/07 the name of the applicant was considered for 

promotion. 

It is further stated that the proposed Departmental 

Enquiry against the applicant was in connection with payment 

of advance money. It is denied that the applicant made any 

irregular and illegal advance to the tune of Rs.2, 61, 45,000/-

during the period from June 2004 to January, 2005 while he 
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was working as the Managing Director, Manipur Police Housing 

Corporation Ltd. It is further stated that even the respondent 

No.4 while working as the Managing Director, Manipur Police 

Housing Corporation Ltd. as well as other officers who worked 

as the Managing Directors, Manipur Police Housing Corporation 

Ltd made advanced payment like that of the applicant. 

However, only the applicant has been singled out. It is further 

stated that advanced made by the applicant while working as 

the Managing Director, Manipur Police Housing Corporation Ltd 

is not irregular the same was done as per Clause 7(B) of the 

conditions of contract as laid down in the Agreement Book of 

the Manipur Police Housing Corporation Ltd. It is provided in 

the said agreement that the secured Advances and Advances 

for works completed but not measured may be released on 

payment of interest @ Rs.9.5% per annum charging from the 

date such advances are given till the adjustment. It is stated 

that such advanced stood realized from the contractors thus 

inflicting no pecuniary loss to the Corporation and further the 

Corporation could earn revenue to the tune of Rs.26,41,817/-

as interest accrued on the above advances in addition to other 

charges realized from the contractors. 

It is also pertinent to mention herein in the 

latest guidelines issued by the Government of India, Ministry of 

Personnel P.G. & Pensions, Department of Personnel and 

Training on 28/03/2000. MHA, Police Division have been 

requested to bring changes in the Promotion Guidelines issued 

in respect of the Indian Police Service. 

A copy of the latest guideline is annexed 

herewith and marked as ANNEXURE-R/1 to this rejoinder. 

8. 	That applicant does not offer any comment to the 

statements made in paragraphs 8, 9 and 10 of the written 

statements filed by the respondents. 
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9. 	That the deponent categorically and vehemently 

denies the statement made in paragraph 11 of the written 

statement filed by the respondent. It is denied that there was a 

serious lapses on the part of the applicant. It is stated that the 

applicant while serving as Managing Director MPHC gave 

advance following the due process permitted under the relevant 

rules and guidelines. It is also stated that the applicant 

released advances in the interest of the Corporation so that the 

works could be completed in the stipulated time. It is pertinent 

to mention herein that all the advances released by the 

applicant are recovered with interest thereby bringing 

pecuniary benefit to the Corporation. 

Assuming but not admitting that the advances 

released by the applicant in an irregular manner then the 

question of realizing the advances from the contractor would 

have been impossible. It is stated that the action of the 

applicant was bonafide and cannot be faulted with. As such the 

Departmental Proceeding against the applicant being malafide 

is liable to set and quashed. 

That the applicant denies that he had given 

advances against the works already cancelled. While deying 

such allegation the applicant begs to state the venue of the 

proposed project from Imphal ( in respect of Modernisation of 

Prisoner's Administration) had to be changed to Sajiwa Jail and 

the Contractor had already mobilized his resources in the 

earlier site and the applicant after duly considering the works 

and progress done by the contractor in the earlier proposed 

site and also for shifting the materials, machineries at the new 

site released an amount of Rs.30,000I as mobilization advance. 

That in respect of the allegation leveled against the 

applicant that advances much in excess were granted in 

respect of the work of Maternal and Child Health Center, 

Thongju, the applicant begs to state that the estimated cost of 
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the work was arrived at Rs. 1,08,25,364/- and the Government 

had already deposited the money with the Corporation and as 

such the allegation of granting excess advance is baseless and 

the same is false and fabricated. 

A copy of the estimation and deposit of money is 

annexed herewith and marked as ANNEXURE-R/2 to this 

rejoinder. 

That as regard to the statement made in paragraphs 

12 and 13 of the written statement. The applicant reiterates the 

statements made in paragraphs 4.11 and 4.12 of the Original 

Application. 

That as regard to the statement made in paragraph 

14 of the written statement. The applicant begs to state that 

the applicant has relied and counted the service of the 

respondent as per the publication of civil list of 2002. The 

applicant craves leave to produce the list at the time of hearing 

of the case. 

That the applicant begs to state that in the 

composition of DPC to consider the promotion of such high 

officials such as DGP the Government cannot resort 

presumption and assumption method by assuming that an lAS 

officer being served for 30 years is equivalent to the rank of 

Chief Secretary. 

That as regard to the statements made in paragraphs 

15, 16 and 17 of the written statement filed by the respondents 

the applicant reiterates the statements made in paragraphs 

4.14 to 4.19. However it is stated the inaction of the authorities 

in not initiating the disciplinary proceeding is with vested 

interest and also for the reason that the allegation in all 

respect of the allegation are baseless and cannot be proved. It 

is stated the malicious proceeding is only to jeopardize the 
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career of the applicant in order to accommodate the re6'rTdèThT' 

no.4. 

13. 	That as regard to the statements made, in paragraph 

18 of the written statement filed by the respondents the 

applicant reiterates the statements made in paragraphs 5(i) to 

5(viii) of the Original Application. 

14. 	That as regard to the statements made in paragraph 

19 of the written statement filed by the respondents the 

applicant reiterates the statements made in paragraphs 7 and 8 

of the Original Application. 

15. 	That 	as regard to the statements made in 

paragraphs 20, 21 and 23 of the written statement filed by the 

respondents the applicant reiterates the statements made in 

the Original Application. 

It is stated that after issuance of the charge Memo 

the respondent authorities have intentionally delayed the 

matter in order to deprive the promotional avenue of the 

applicant. It is stated that the said DPC was in violation of the 

guidelines dated 15/01/99. 

'It is denied that the instant case is not tenable in 

law. While denying the statement made in these paragraphs the 

applicant b.egs to state that the purported charge memo 

issued on 18/07/07 to the applicant for the alleged payment of 

advance while working as the Managing Director, Manipur 

Police Housing Corporation Ltd. is malafide and for oblique 

consideration, because the Respondent No.4 while working as 

the Managing Director, Manipur Police Housing Corporation 

Ltd. as well as other officers who worked as the Managing 

Director, Manipur Police Housing Corporation Ltd made 

advanced payment like that of applicant however, only the 

applicant has been singled out and the authorities have 
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initiated Departmental Proceeding. As such the Disciplinary 

Proceeding being coupled with bias and malafide is not 

susutainable in the eye of law. And moreover, the case of the 

applicant having not considered in the DPC, the DPC dated 

19/07/07 is liable to set aside as not tenable in the eye of law 

as well as without authority of law. And in view of the facts and 

circumstances the order dated 23/07/07 is also not sustainable 

in the eye of law. 

V- E- R- I- F- I- C- A- T- I- 0- N 

I Sri. Sri C Peter Ngahanyui S/o late C. Paul aged about 56 

years Resident of Ukhrul P.O. Ukhrul, P.S. Ukhrul, District: 

Ukhrul, State; Manipur now residing at Irong Villa, 

Mantripukhri. Lamongei, lmphal,do hereby verify the contents 

of the statements made in paragraphs..... . ...of this 

accompanying rejoinder are true to the best of my knowledge 

and the rest are my humble submission before this Honble 

Tribunal. And I sign this verification on this day of 

August, 2009 here at Imphal. 

Sri C. P*eter"an ui 
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• 	No. 2001 1/4/92-AIS-Il 
Government of India 

Ministry of Personnel, P.G. & Pensions - 
Department of Personnel & Training 

New Delhi, dated 28 1h March'2000 

To 

The Chief Secretaries of all the State Governments 
and Union Territories. 

Subject: Indian Administrative Service - promotion to various grades - guidelines 
regarding. 

Sir, 

I am directed to say that Central Government has issued detailed 
guidelines for functioning of Departmental Promotion Committees (DPCs) and for 
promotion of members of the Indian Administrative Service to the Senior Scale 
and Supertime Scale from time to time. These instructions, inter alia, lay down 
guidelines for determining the eligible officers' suitability for different grades in 
the service, crucial dates of promotion in these grades, composition and working 
of the DPCs, procedures to be adopted in cases of officers against whom 
disciplinary/court proceedings are pending or whose conduct is under 
investigation etc. 

In view of the multiplicity of these instructions, it has been decided to 
consolidate the same at one place and also modify them to take cafe of the 
changes which have since taken place in the structure of the Service. 
Accordingly, the relevant instructions for the Indian Administrative Service as 
contained in Annexures I and II are being issued for guidance of all concerned. 
The relevant rules/instructions have been indicated as footnotes. 

It is requested that in the interest of uniformity and objectivity, these 
instructions may be followed strictly, while granting promotion to the members of 
the Indian Administrative Service in different grades. Members of the DPCs may 
also be suitably briefed on these instructions at the time their meetings are held. 
Should any deviation from any of these guidelines is required to be made n 
exceptional circumstances, prior approval of the Central Government must be 
sought. 

Yours faithfully 

(A.K. Sarkar) 
Director 

Copies forwarded to all Ministries and 
Departments of the Government of India. 

Separate copies with 10 spare copies each to:- 

0  MHA, Police Division, with the request that they may consider beinging 
suitable changes in the Promotion Guidelines issued in respect of the 
Indian Police Service, vide their letter No.45020/I 1/97-lPSJl:dated: 
:15;199. 

2. 	MHA, UTS 
	 Central Adrntra - 

*• Vfl•-- 
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rrrff 
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Ministry of Environment & Forests, Forests Division, with the request that f 	similar instructions may e considered for issue in respect of the Indian 
Forest Service, early. 

(A.K. Sarkar) 
Director 

Cetflral 
P!T 

I 1 	17 uc 

U 

(I, 



I 1 	 . 	,. 	•1 

-10  406) 

ANNEXURE - I 

PRINCiPLES REGARDING PROMOTION OF MEMBERS OF THE 
INDIAN ADMINISTRATIVE SERVICE AND COMPOSITION OF 
DEPARTMENTAL PROMOTION COMMITTEES 

I. APPOINTMENT TO SENIOR TIME SCALE 

An officer is eligible for appointment to the Senior Time Scale on 
completion of 4 years' service, subject to the provisions of rule 6A of the 
lAS (Rectt.) Rules, 1954 1 . A Committee consisting of the Chief Secretary 
and two officers of atleast Supertime Scale level of the State Government 
concerned shall evaluate the performance of the eligible officers for deciding 
their suitability for promotion to posts in the Senior Time Scale 2 . Subject to 
availability of posts, this scale can be allowed from or afler 1st January 
during the relevant year in which officers become eligible for this scale 3 . 

II. APPOINTMENT TO THE JUNIOR ADMINISTRATIVE GRADE 

An officer is eligible for appointment in the Junior Administrative 
Grade on completing 9 years of service' . This grade is non-functional and 
shall be admissible without any screening, as a matter of course, to all the 
officers of the Senior Time Scale from 1st January of the relevant year 4  
except in cases where any disciplinary/criminal proceedings are pending 
against the officer. 

111. APPOINTMENT TO THE SELECTION GRADE 

An officer of the Junior Administrative Grade shall be eligible for 
appointment to the Selection Grade on completion of 13 years of service as 
per the proviso to rule 3(2A) of the lAS (Pay) Rules, 1954. A Committee 
consisting of the Chief Secretary and two officers of the concerned State 
Government, in the Supertime Scale or above, shall screen the eligible 
members of the Service for promotion in this grade 2  . This grade will be 
available from or after l January of the relevant year subject to availability 
of vacancies in this grade 3  

I.Rule 3, lAS (Pay) Rules, 1975. 
2.DP&T's Letter No. 1 1030/20/75-AIS(II),dt. 27.12.75 
3.DP&T's Letter No. 1 1030/15/97-AIS(II),dt. 15.10.97 
4.DP&T's Letter No. 11030/22/91 -AIS(Ii),dt. 16.3.93 
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IV. PROMOTiON IN THE SUPERTIME SCALE 
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The members of the Service who are working in the Selection Grade 
and have completed 16 years of service 2  shall be eligible for appointment in tile Supertime Scale at any time iuring tIle year of their eligibility, subject to 
availability of vacancies in this grade. The Screening Committee to 
consider officers for promotion in this scale would consist of the Chief 
Secretary as Chairman and 2 officers working in the grade of Principal 
Secretary within the State Government concerned, as members. 

If, however, there is only one officer working in the grade of Principal 
Secretary to the Government available in the cadre, the senior-most 
Supertime Scale officer available in the cadre may be included in the in the 
Committee. 

PROMOTION IN THE FIRST ABOVE SUPERTIME SCALE he 
PRINCIPAL SECRETARY TO THE STATE GOVERNMENT. 

The zone of consideration for promotion in this grade may consist of 
the Supertime Scale level officers who have completed 25 years' service. 
Promotion of officers thus cleared could be made at any time Luring tile rerevant ycar, provided vacancies in this grade are available. The Screening 
Committee to consider officers for promotion in this scale will consist of 
the Chief Secretary as Chairman and one senior-most officer each working 
in the grades of Chief Secretary to the Government and Principal Secretary 
to the Govt. respectively in the cadre, as members. If an officer of the grade 
of Principal Secretary to the Government is not available in the cadre, the 
senior-most officer of the same level of the cadre working in the 
government of India may be taken as a member. 

PROMOTION IN THE GRADE OF CHIEF SECRETARY 

The zone of consideration for promotion in this grade would consist 
of all the members of the Service who have completed 30 years of service. 
Appointment in this grade would be made from amongst tile officers thus cleared, at any lime during the relevant year and subject to the provisions of rule 9(7) of the I.A.S. (Pay) Rules, 1954. The Screening Committee for 
this purpose shall consist of the Chief Secretary concerned, one officer 
working in this grade in the cadre and another officer of the cadre serving 
in Government of India in the same grade. 

-U) 
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1 ANNEXURE H 

GENERAL GUIDELINES FOR PROMOTION ETC. AND 
FUNCTIONING OF SCREENING COMMITTEES 

1 7 29 
1. FUNCTIONS OF SCREENING COMMITTEES 

It should be ensured while making promotions that suitability of 
candidates for promotion is considered in an objective and impartial manner. 
For this purpose, Screening Committees ( hereafter referred to as Committees) 
as mentioned in Annexure I should be formed for different grades whenever 
an occasion arises for making promotions/confirmations etc. The Committees 
so constituted shall adjudge the suitability of officers for:- 

(a) Promotions in various grades, including ad-hoc promotions in 
cases where disciplinary proceedings/criminal prosecutions are 
prolonged; 

(b)Confirrnat ion; and 
(c)Assessment of the work and conduct of probationers for the 

purpose of determining the suitability for retention in 
service or their discharge from service or extending their 
probation. 

The Committee shall also undertake the three-monthly review 
cases which have been placed in the Sealed Cover, as prescribed in para 19 
supra. 

2. FREQUENCY AT WHICH COMMITTEES SHOULD MEET 

Meetings of the Committees should be convened at regular 
intervals to draw panels for filling up vacancies arising during the course of a 
year. For this purpose, it is essential for the concerned State Government to 
initiate action to fill up the existing as well as anticipated vacancies well in 
advance of the expiry of the previous panel by collecting relevant documents like 
ACRs, integrity certificates, seniority list etc. for placing before the Committees. 
Meetings of the Committees may be convened every year on a predetermined 
date e.g. 1st of May or June. All the cadres should lay down a time schedule for 
holding the Committee meetings and the Secretary-in-charge of the Personnel 
Department of the State Government shall ensure that they are held regularly. 
Holding of these meetings should not be delayed or postponed on one or the 
other administrative ground or on the ground that the necessary material for 
placement before the Committees is not 

5DP&T's OM No.2201 1/5/86-Estt.(d), dt. 10.4.89 



ready. The requirement of convening regular meetings of the Committees can 
be dispensed with only after a certificate has been issued by the Secretary-in- 
charge of the Personnel Deptt. to the effect that there are no vacancies to be 
filled by promotion or no officers are due for promotion/confirmation during the 
year in question. 

3. 	DETERMINATION OF VACANCIES 

It is essential that the number of vacancies in respect of which a 
panel is to be prepared should be estimated as accurately as possible. For this 
purpose, the vacancies to be taken into account should be the clear vacancies 
arising in a grade due to death, retirement, resignation, promotions and 
deputation. As regards vacancies arising due to Leputat ion, only those cases of 6eput at ion for 
periofsececdingoneyearshould be taken into account, taking due note of the number 
of deputationists likely to return to the cadre. Purely short term vacancies 
arising as a result of the officers proceeding on leave, training or on deputation 
for a short-term period or as a result of overutilisation of the sand ion&f State (Deputation 
Pçservc not approvci 6y the ('entral ço'emmezzt, shiould not 6e tak,çninto account for the 
purpose of preparation of a panel. In cases where there has been delay in 
holding the Committee meetings for a year or more, vacancies, should be 
indicated year-wise separately, by also including the names of officers in the 
zone of consideration who would have been eligible and available for 
consideration had the meeting(s) of the DPC taken place in time6 but have since 
retired or expired. 

6DP&Ts OM No. 22011/4/98-EStt.(D) dt. 12.10.98. 

Central AdmiflSt 

fl UG2O09 

Guwh 

(X 



/ 
/ 

1 ,  

2 	. 	4. 	PAPERS TO BE PUT UP FOR CONSIDERATION BY COMMITTEES 

4.1 	The proposals should be completed and submitted to the 
Committee well in time. No proposal for holding a Committee meeting should be 
sent until and unless at least 90% of the up-to-date and complete ACRs are 
available. Every effort should be made to keep the ACR dossiers up-to-date lest 
this aspect is advanced as the reason for not holding the Committee meetings in 
time. The officer referred in para 2 above would be responsible for monitoring 
and the completion of the ACR dossiers as per the extant instruction in this 
regard. In respect of cases relating to confirmation and assessment of the work 
and conduct of probationers, he would ensure the timely submission of the 
Assessment Reports etc. 

4.2 The folder of ACR5/Assessment Reports should be checked to 
verify whether the ACRs for individual years/relevant periods are available. If the 
ACR for a particular year/particular period is not available and for valid/justifiable 
reasons it cannot be made available, a certificate should be recorded to that 
effect and placed in the folder. 

4.3 	The integrity certificate on the lines indicated below should be 
furnished to the Committees constituted to consider cases for promotion or 
confirmation :- 

"The records of service of the following officers who 
are to be considered for promotion/confirmation in 
the grade have been carefully scrutinized and it is 
certified that there is no doubt about their integrity." 

If there are names of persons in the list of eligible candidates, whose 
integrity is suspect or has been held in doubt at one stage or the other, the fact 
should specifically be recorded by the officer-in-charge of the Personnel 
Department and brought to the notice of the Committee. The integrity certificate 
would be withheld only in cases where one or the other contingencies as 
indicated in para 11.1 supra has arisen. It should be ensured that the information 
thus furnished is factually correct and complete in all respects. Cases where 
incorrect information has been furnished should be investigated and suitable 
action taken against the person responsible for it. 

5. CONSIDERATION OF OFFICERS ON DEPUTATION ETC. 

The names of officers who are on deputation for a period exceeding one 
year shall also be included in the list submitted to the Committee for 
consideration for promotion/confirmation in case they fulfil the prescribed 
eligibility conditions. In cases where a certain number of years of service in the 
lower grade is prescribed as a condition for becoming eligible for consideration 
for promotion to the higher grade and/or for confirmation, the period of service 
rendered by an officer on deputation should be treated as comparable service in 
his cadre for the purposes of promotion as well as confirmation. This is subject 
to the condition that the deputation is with the approval of the competent 
authority and it is certified that but for deputation, the officer would have 
continued to be in the relevant grade in his cadre. The same would apply in 
cases of officers who are on leave/study leave duly sanctioned by the competent 
authority or training under the various training schemes which are treated as 
duty for all purposes. 

6. 	PROCEDURE TO BE OBSERVED BY COMMITTEES 

Each Committee should decide its own method and procedure for 
objective assessment of the suitability of the candidates. While merit has to be 
recognized and rewarded,, advancement in an officer's career should not be 
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/ / 	 regarded as a matter of course It should be earned by dint of hard work, good 
conduct and result oriented performance as reflected in the annual confidential 
report and based on strict and rigorous selection process. The misconception 
about "Average" performance also requires to be cleared. While "Average" may 
not be taken as adverse remark in respect of an officer, it cannot, also be 
regarded as complimentary to the officer. Such performance should be regarded 
as routine and undistinguished. Nothing short of above-average and noteworthy 
performance should entitle an officer to recognition and suitable rewards in terms 
of career progression. 

CONFIDENTIAL REPORTS 

7.1 	The Annual Confidential Reports are the basic inputs on the basis 
of which assessment is to be made by each Committee. The evaluation of ACRs 
should be fair, just and non-discriminatory. The Committee should consider 
ACRs for equal number of years in respect of all officers falling within the zone of 
consideration for assessing their suitability for promotion. Where one or more 
ACRs have not been written for any reason, the Committee should consider the 
available ACRs. If the Reviewing Authority or the Accepting AuThority as the 
case may be, has overruled the Reporting Officer or the Reviewing Authority 
respectively, the remarks of the Accepting Authority should be taken as the final 
remarks for the purposes of assessment. While making the assessment, the 
Committee should not be guided merely by the overall grading that may be 
recorded in the ACRs but should .  make its own assessment on the basis of the 
overall entries made in the ACRs. 

7.2 	In the case of each officer, an averaffgrad?ng should be given which 
will be citfier Fit" or "Vufit". There will be no 6encfimarkjor assessing suitability of 
officers for promotions. 

7.3 	Before making the overall grading, the Committee should take into 
account whether the officer has been awarded any major or minor penalty or 
whether any displeasure of any higher authority has been conveyed to him. 
Similarly, the Committee would also take note of the commendations received by 
the officer during his service career. The Committee would also give due regard 
to the remarks indicated against the column of integrity. 

The list of candidates considered by the Committee and the overall 
grading thus assigned to each candidate would form the basis for preparation of 
the panel for promotion. 

PREPARATION OF YEAR-WISE PANELS WHERE THE 
COMMITTEE HAVE NOT MET FOR A NUMBER OF YEARS 

8.1 	Where for any reasons beyond control, the Committee has not met 
in a year(s) even though vacancies arose during the year(s), the first Committee 
that meets thereafter should follow the procedures indicated below: 

Determine the actual number of vacancies that arose in each of the 
previous year(s) immediately preceding and the actual number of vacancies 
proposed to be filled in the current year separately. 

Consider in respect of each of the years only those officers 
including the officers who have retired/died in the meanwhile, who would be 
within the zone of consideration with reference to the vacancies of each year 
starting with the earliest year onwards. 

Prepare a panel by placing the panel of the earlier year above the 
one for the next year and so on. 
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8.2 Where a Committee has already met in a year 
vacancies arise during the same year, the following procedure 
followed 

I, 
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and further 
should be 

For vacancies due to death, voluntary retirement, new creations 
etc. belonging to the category which could not be foreseen at the time of placing 
the facts and the matter before the Committee, another meeting of the 
Committee should be held for drawing up a panel for the vacancies thus arising. 
If for any reason, the Committee cannot meet for the second time, the procedure 
of drawing up of yearwise panel, s indicated above, may be followed when it 
meets next for preparing panels in respect of vacancies that arise in the 
subsequent year. 

In cases of non-reporting of vacancies due to error or omission, 
since the wrong whereby such an error artifically restricted the zone of 
consideration cannot be undone, a Review DPC should be held taking into 
consideration the total vacancies in the year. 

For the purpose of evaluating the merit of the officers while 
preparing yearwise panels, the scrutiny of the record of the service of the officer 
should be limited to the records that would have been available had the 
Committee met at the appropriate time. However, if on the date of such meeting, 
departmental proceedings against an officer are in progress and the sealed 
cover procedure is to be followed, such procedure should be observed even if 
departmental proceedings were not in existence in the year to which the vacancy 
related. 	The officer's name should be kept in the sealed cover till the 
proceedings are finalized. 

While promotions will be made in the order of the consolidated 
panel, such promotions will have only prospective effect if it is in functional 
grade, involv.ing higher duties and responsibilities, even in cases where the 
vacancies relate to earlier years. In cases of promotions in non-functional 
grades, not involving higher duties and responsibilities, promotions may be 
allowed from the due dates retrospectively. 

CONFIRMATION 
In the cases of confirmation, which is now a one-time affair during one's 

entire service, the Committee should not determine the relative merit of officers 
but it should assess the officers as "Fit" or UNot  Yet Fit" for confirmation in their 
turn on the basis of their performances as assessed with reference to their 
records of service. In case the Committee finds a probationer 'Not Yet Fit', it 
shall record reasons for the same. 

PROBATION 

In the case of probation, the Committee should not determine the relative 
grading of officers but only decide whether they should be declared to have 
completed the probation satisfactorily within the meaning of the lAS (Probation) 
Rules, 1954. If the performance of any probationer is not satisfactory, the 
Committee may advice whether the period of probation should be extended or 
whether he should be discharged from service, within the meaning of these 
Rules 

PROCEDURE TO BEFOLLOWED IN RESPECT OF OFFICERS 
AGAINSTYVHOM DISCIPLINARY/COURT PROCEEDINGS JE 
PENDlNGOR WHOSE CONDUCT IS UNDER lNVEStIGAriorF 

11.1 At the time of consideration of the cases of officers for promotion, 
details of such officers in the zone of consideration falling under the following 
categories should be specifically brought to the notice of the concerned 
Screening Committees:- 
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(a) Officers under suspension; (b) Officers in respect of whom a chargesheet haj/? 	V 

been issued and disciplinary proceedings are pending ; (c) Officers in respect of 
whom prosecution for criminal charge is pending. 

11.2 The Screening Committee shall assess the suitability of the officers 
coming within the purview of the circumstances mentioned above, alongwith 
other eligible candidates, without taking into consideration the disciplinary 
case/criminal prosecution which is pending. The assessment of the Committee 
including "Unfit for Promotion" and the grading awarded by it will be kept in a 
sealed cover. The cover will be superscribed "FINDINGS REGARDING THE 
SUITABILITY FOR PROMOTION TO THE SCALE OF ................ IN RESPECT 
OF SHRI.........................NOT TO BE OPENED TILL THE TERMINATION OF 
THE DISCIPLINARY CASE/CRIMINAL PROSECUTION 	AGAINST 
SHRI.................. " 	The proceedings of the Committee need only contain the 
note " THE FINDINGS ARE CONTAINED IN THE ATTACHED SEALEAD 
COVER". The same procedure will be adopted by the subsequent Screening 
Committees till the disciplinary case/criminal prosecution against the officer 
concerned is concluded.- 

ADVERSE REMARKS 

12.1 Where adverse remarks in the Confidential Report of the officer 
concerned have not been communicated to him, this fact should be taken note 
of by the Committee while assessing the suitability of the officer for 
promotion/confirmation In a case where a decision on the representation of an 
officer against adverse remarks has not been taken or the time allowed for. 
submission of representation is not over, the Committee may defer the 
consideration of the case until a decision on the representation is arrived at. 

12.2 An officer whose increments have been withheld or who has 
been reduced to a lower stage in the time-scale, cannot be considered on 
that account to be ineligible for promotion as the specific penalty of 
withholding promotion has not been imposed on him. The suitability of the 
officer for promotion should be assessed by the Committee as and when 
occasions arise. They will take into account the circumstances leading to the 
imposition of the penalty and decide whether in the light of overall service 
records of the officer and the fact of the imposition of the penalty, he should 
be considered for promotion or not. Even where the Committee considers 
that despite the penalty 

the officer is suitable for promotion, the officer may be promoted only after 
the currency of the penalty. 

VALIDITY OF THE COMMITTEE PROCEEDNGS WHEN 
ONE MEMBER IS ABSENT 

In such cases and provided that the Chairman was not absent, the 
proceedings of the Committee shall be legally followed and can be acted 
upon. It should, however, be ensured that the member was duly invited but 
he absented himself for one reason or the other and there was no deliberate 
attempt to exclude him from the Committee's deliberations and provided 
further that the majority of the members constituting the Committee are 
present in the meeting. 

PROCESSING OF RECOMMENDATIONS OF THE 
COMMITTEES 

V 	 -- 	 •• V VV • 	 - 	 •• V 	 . 
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14.1 The recommendations of the Committee area advisory in 
nature and should be duly placed before the State Government for approval. 
There may, however, be occasions when the State Government may find it 
necessary to disagree with the recommendations. In any case, however, the 
decision to agree or disagree with the recommendations should be taken 
within a period of 3 months from the date the Committee forwards its 
recommendations. 

14.2 Where the State Government proposes to disagree with the 
recommendations of the Committee, it may refer the matter again to the 
Coinrnittee for reconsideration of their earlier recommendations. if the 
Committee reiterates its earlier recommendations giving also the reasons in 
support thereof, the State Government shall take a decision either to accept 
or to vary the recommendations of the Committee, by giving reasons to be 
recorded in writing, and such a decision shall be final. 

15. VIGILANCE CLEARANCE WHILE IMPLEMENTING THE 
COMMITTEE RECOMMENDATIONS 

A clearance from vigilance angle should be available before 
making actual promotion or confirmation of officers approved by the 
Committee to ensure that no disciplinary proceedings are pending against 
the officer concerned. 

ORDER IN WHICH PROMOTIONS TO BE MADE 

The officers placed in the approved panels for promotion are to be 
considered for appointment to higher grades in the order of their inter-se 
position in the respective panels, except in cases where disciplinary/court 
proceedings are pending against an officer. The procedure to be adopted in 
cases of officers against whom disciplinary/court proceedings are pending 
has been laid down in the succeeding paragraphs. 

PROMOTION OF OFFICERS ON DEPUTATION 

If a panel contains the name of an officer who is away from the cadre 
and is on deputation in public interest for a period exceeding one year 
including an officer who has gone on study leave/training, the officer shall 
be eligible for his regaining the temporarily-lost promotion in the higher 
grade on his return to the cadre. It has to be borne in mind that seniority of 
members of India Administrative Service which is initially fixed, is not to 
undergo any change throughout their career and early or late promotion of 
an officer vis-à-vis other officer(s) in a particular grade is to have no impact 
on their seniority. Therefore, such an officer need not be reconsidered by a 
fresh Committee, if subsequently held, while he continues to be on 
deputation/study leave/training. This would be irrespective of the fact 
whether or not he has got the benefit of proforma promotion under the 
'Next-Below Rule'. 
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SEALED COVER CASES - ACTION AFTER 
COMPLETION OF DISCIPLINARY/CRIMiNAL PROSECUTION 7  

18.1 If the proceedings of the Committee for promotion contain 
findings in a sealed cover, on conclusion of the disciplinary 
case/criminal prosecution, the sealed cover or covers shall be 
opened. In case the officer is completely exonerate, the due date of 
his promotion will be determined with reference to the findings of the 
Screening Committee kept in sealed cover/covers and with reference 
to the date of promotion of his next junior on the basis of such 
findings. The officer shall be promoted even if it requires to revert the 
junior-most officiating person. Such promotion would be with 
reference to the date of promotion of his junior and in these cases, 
the officer will be paid arrears of salary and allowances. 

18.2 If a penalty is imposed on the officer as a result of the 
disciplinary proceedings or if he is found guilty in the criminal prosecution 
against him, the findings of the sealed cover/covers shall not be acted upon. 
His case for promotion may be considered by the next Screening Committee 
in the normal course, having regard to the penalty imposed on him. In such 
cases, the question of arrears may be decided by taking into account all the 
facts and circumstances of the disciplinary/criminal proceedings. Where 
arrears of salary or a part thereof are denied, the reasons for doing so shall 
be recorded. 

THREE MONTHLY REVIEW OF SEALED COVER CASES 

It is necessary to ensure that the disciplinary case/criminal 
prosecution instituted against an officer is not unduly prolonged and all 
efforts to expeditiously finalise the proceedings are taken so that the need for 
keeping the cases of officers in sealed cover/covers is limited to the barest 
minimum. The concerned State Governments shall comprehensively review 
such cases on the expiry of three months from the date of convening of the 
first Screening Committee which had 

adjudged his suitability and kept its findings in the sealed cover. Such a 
review should be done subsequently also after every three months. The 
review shall, inter alia, cover the progress made in the disciplinary 
proceedings/criminal prosecution and further measures required to be taken 
to expedite their completion. The material/evidence collected in the 
investigations would also be scrutinized to determine in cases involving 
suspensions whether there is a prima-facie case for initiating disciplinary 
action or sanctioning prosecution against the officer. If as a result of such a 
review, the State Govt. comes to a conclusion that there is prima facie no 
case, the sealed cover would be opened and the officer concerned would be 
given his due promotion with reference to the position assigned to him by 
the DPC. 

Same procedure is to be followed in considering the cases of 
confirmation. 

/ 
I 



I I - 	/7 AfIr
O9  

20. AD HOC PROMOTIONS IN CASES WIE}E 
DiSCIPLINARy PROCEEDING S/CRI MINAL PROSECUTIONS ARE 
PROLONGED. 

As appointment of the members of the Indian Administrative 
Service to various grades is made on regular basis and the provision of one-
time confirmation exists in their cases, the concept of grant of ad hoc 
promotion is alien to them. Unlike Central Government servants, adlioc 
promotions are not to be allowed in their cases even if the disciplinary 
cases/criminal prosecutions instituted against them are found to have been 
prolonged. In their cases, only three-monthly review of their 
disciplinary/criminal cases is to be undertaken and efforts are to be made to 
expedite their completion. 

SEALED COVER PROCEDURE APPLICABLE To 
OFFICERS IN WHOSE CASES CONTINGENCIES OF PARA 11.1 
SUPRA ARISE BEFORE ACTUAL PROMOTION 7  

In the case of an officer recommended for promotion by the Screening 
Committee where any of the circumstances mentioned in para II above arise 
before actual promotion, sealed cover procedure would be followed. The 
subsequent Committee shall assess the suitability of such officers along with 
other eligible candidates and place their assessment in sealed cover. The 
sealed cover/covers will' be opened on conclusion of the disciplinary 
case/criminal prosecution. In case the officer is completely exonerated, he 
would be promoted as per the procedure outlines in para 18 above and the 
question of grant of arrears would also be decided accordingly. If any 
penalty is imposed upon him as a result of the disciplinary proceedings or if 
he is found guilty in the criminal prosecution against him, the findings of 
the sealed cover shall not be acted upon, as outlined in para 18.2 above. 

VALIDITY OF THE PANEL 2  

A panel for promotion recommended by the Committee and 
approved by the State Governments shall be valid till all the officers placed 
in the panel have been promoted. This will, of course, 

exclude officers who are away on deputation but they do not opt to rejoin the 
cadre in the higher post or are on study leave or training. 

REVIEW COMMITTEE MEETING 

23.1 The proceedings of any Committee may be reviewed only if the 
Committee had not taken all the material facts into consideration or if 
material facts were not brought to their notice or if there were grave errors 
in the procedure followed by them. Special review may also be done in 
cases where adverse remarks in an officer's ACRs are expunged or 
modified. The Review Committee would consider only those officers who 
were eligible as on the date of meeting of the Original Committee. They 
would also restrict their scrutiny of the ACRs for the period relevant to the 
first Committee meeting. If any adverse remarks relating to the relevant 
period were toned down or expunged, the modified ACRs should be 
considered as if the original adverse remarks did not exist at all. Before 
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/ doing so, the appointment authority would scrutinize the relevant cases with 
/  a view to decide whether or not a review by the Committee is justified, 

keeping in mind the nature of the adverse remarks toned down or expunged. 
While considering a deferred case or review of the case of a superseded 
officer, if the Committee finds the officer fit for promotion/confirmation,it 
would place him at the appropriate place in the relevant panel after taking 
into account the toned-down remarks or expunged remarks, as the case may 
be. 

23.2 If the officers placed junior to the above-said officer have been 
promoted, the latter should be promoted immediately and if there is no 
vacancy, the junior-most person officiating in the higher grade should be 
reverted to accommodate him. On promotion, his pay should be fixed at the 
stage it would have reached had he been promoted from the date the officer 
immediately below him was so promoted, but no arrears for the past periods 
would be admissible. In the case of confirmation, if the officer concerned is 
recommended for confirmation on the basis of a review, he should be 
confirmed from the due date. 

AVAILABITy OF VACANCIES 

Whenever promotions are vacancy based, while computing the 
available vacancies for filling up the same by promoting officers placed in 
the panel, care should be taken to ensure that the total e-ca6re posts createiin 
various grades for the purpose d' not eceeé in sum the permissi6le quota of State 
"Deputation (Peserves indicated in the respective Cadre schedules. "Provisions of 
ruf 9(7) oftfie 114S ('(Pay) cRules, 1954 wou&f also require to 6efolToweéwhile making 
promotions in the highest grade of the Service. 

SUPERSESSION OF OFFICERS 

If aiiofficer has not been included in the panel for promotion to any of\ 
grades, the detailed reasons for his supersession may be recorded in writing. 
Such officers would be eligible for reconsideration after earning two more 
reports, except in the case of promotion in tile grade of Cli ief Secretary, in which 
case an officer ivou&f lie eligilileforrecon.siéeration afterearning only one more report. 

(JC 2009 

.---- 
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* 	 No 3l2I002. F-W 
GOVERNMENT OF MANIPUR 

D 1, ECTORATE OF FAMlLY WELFARE SERVCES 

Toj 	 Imphal the 281h  January, 2004 

anagng QIrector 
ManrrPolice Housing Corporation, Imphal 

Subject: RenQvation/constructjon of health infrastrudurs lindAr AUG 
Family Welfare Department -, deposityork thereof. 

• 	 Guwah!E 

Ir: pursuance of Secretariat: Fami 
FAJ 	

ly Welfare DQpartment Orders No. 13/3/2000-M 
()IPt. III dated 17thi 

 December, 2003 the Renovation/construction works of the following 
health irstitutions are entrusted to your agency/corporation as deposit works: 

Name, of the_works 	 Estimated cost 

• CentraI4 

1 Construction of Rural Maternity & 

i , • 	Cild Health Centre atThongju 	- 	. 	Rs. 10825364/- 
•••. . 	 • 	 - .- --. 

: 	 Rs. 108,2534/- 

•!t: 	(Rupes.one crore eight laCs twenty-five thousand three hundred and sixty-four) only 
It s, therefore, requesed that VOL' may kindly send Your acceptance if gree to'he 

, proposa for.taking up further necessary formalities. 'Agreement copies in stamped papers 
. 	• 

 

are attaThedherewith which may please be returned after signing. A ... 	cheque 
(...bering No.61 	: 	 .. 	for an amount of Rs. 1 08,26kis also 

4L c3flc(os?(j heiewith 
t 

ii 	

K nd ly acknowledge receipt 0 

N T 

"En a plusTQ R 
xt • 	 - 	 • 	 . 	 • 	 '.• •. 	• 	

••. 	
• 

j (Dr S ' %eSingh) 
: 	. 	: 	 ..:,, 	 . .. 	. • . 	. 	 • 	 •• 	 . 	. 	• 	,. 	

i 	 •. • 	 .•,• 	 •,.• 	 • 	• 	. 	. 	, 	• 	. 	• 	 • 	
• 

I 	 k 

• 	' . I ne .t- 	to Ivlinister (l-.W) for kind information of the Honbie Minister 2. The Secrry (FW) for kind information 	• 

3.. AddI: Director (FW) 
4: .CMOcQflcerned 
5.. DDd)HQ 

'  DFWQ/DlO concerned 
 Officcopy 

S. Gurd file 

i 

Il 

ig 
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DISTRICT: IMPHAL 

STATE: 	MANIPUR 

IN THE CENTRAL ADMININSTRATIVE TRIBUNAL 

GAUHATI BENCH 

O.A: NO. 92 OF 2009 

BETWEEN 

Sri C. Peter Ngahanyui 

Applicant 

-Versus- 

The State of Manipur & Ors. 

Respondents 

- 

0~4~b,5 
00 

In the matter of:- 

Rejoinder filed by the applicant 

to the written statement filed by 

the Rspondent No 4 in the 

above-mentioned case. 

the 

That I am the applicant in the instant Original 

Application and I have been served a copy of the written 

statement filed by' the Respondent No.4 through my counsel. 

On receiving, I have gone through the same and have 

understood the contents and meaning thereof. 

That save and except those statements made in the 

written statement which are specifically admitted herein below 

by the applicant , the rest are construed to be denied by the 

Humble 	rejoinder of 

applicant above named. 



5 

2 

- 

answering applicant, the applicant also does not admit any of 

the statements which are contrary to and inconsistent with the 

records of the case. 

3. 	That the statements made in paragraph 3 of the written 

statement filed by the respondent is categorically denied by the 

answering applicant. It is denied that no service conditions of 

the applicant has been infringed with in this context the 

applicant begs to state that the right for consideration for 

promotion being a fundamental right and his case not being 

considered by the DPC dated 19/07/07 taking into 

consideration of purported the charge memo 18/07/07 issued 

to the applicant has compelled the applicant to approach this 

Hon'ble Tribunal for appropriate redresses. 

That 	the 	statements 	made 	in 	paragraph 	4 	of the 

written statement filed by the respondent no.4 are categorically 

denied 	by 	the 	answering 	applicant. 	It 	is 	categorically 	denied 
that 	the 	original 	application 	is 	barred 	by 	limitation. 	In 	this 
context 	the 	applicant 	reiterates 	the 	statements 	made 	in 	the 

paragraph 3 of the original application. 

That the statements made in paragraphs 5 and 6 of the 

written statement filed by the respondent no.4 is categorically 
denied 	by 	the 	answering 	applicant. 	It 	is 	categorically 	denied 
that 	the 	screening 	committee 	dated 	19/07/07 	was 	duly 

constituted. The applicant states that the screening committee 

was not as per the guidelines relied on by the Government of 
Manipur. 

The applicant begs to state that the applicant has 

relied and counted the service of the respondent as per the 

publication of civil list of 2002. The applicant craves leave to 

produce the list at the time of hearing of the case. 
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6. 	That 	the statements made in paragraph 7 of the 

written statement filed by the respondent No.4 are categorically 

denied by the answering applicant. While denying the 

statement made therein the deponent reiterates his statements 

made in paragraphs 4.7, 4.8, 4.9, 4.10, 4.14, 4.15, 4.16, & 4.17 

of the original application. it is denied that the applicant was 

issued with a memorandum of charge dated 18/07/07 after due 

enquiry and ascertainment of the veracity of the allegation 

existing against him by the Manipur Vigillance Commission. 

It is stated that the proposed Departmental Enquiry 

against the applicant was in connection with payment of 

advance money. It is denied that the applicant made any 

irregular and illegal advance to the tune of Rs.2,61 ,45,000/-

during the period from June 2004 to January, 2005 while he 

was working as the Managing Director, Manipur Police Housing 

Corporation Ltd. It is further stated that even the respondent 

No.4 while working as the Managing Director, Manipur Police 

Housing Corporation Ltd. as well as other officers who worked 

as the Managing Directors, Manipur Police Housing Corporation 

Ltd made advanced payment like that of the applicant. 

However, only the applicant has been singled out. It is further 

stated that advanced made by the applicant while working as 

the Managing Director, Manipur Police Housing Corporation Ltd 

is not irregular the same was done as per Clause 7(B) of the 

conditions of contract as laid down in the Agreement Book of 

the Manipur Police Housing Corporation Ltd. It is provided in 

the said agreement that the secured Advances and Advances 

for works completed but not measured may be released on 

payment of interest @ Rs.9.5% per annum charging from the 

date such advances are given till the adjustment. It is stated 

that such advanced stood realized from the contractors thus 

inflicting no pecuniary loss to the Corporation and further the 

Corporation could earn revenue to the tune of Rs.26,41,817/- 

t) 
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as interest accrued on the above advances in addition to other 

charges realized from the contractors. 

It is stated that the applicant while granting advances 

followed all the procedure as laid down in the agreement book. 

And all the advances granted by the applicant stands recovered 

and no pecuniary loss has been caused to the Corporation or to 

the Government. And the applicant being the Managing Director 

during the relevant point time had the same power as of the 

Chief Engineer and was empowered to take decision 

accordingly in order to implement works in the most effective 
manner. 

That to the statement made in the paragraph 7(b) of the 

written statement the applicant begs to state that the applicant 

also followed all the procedure while giving advances and as 

such he cannot be made liable. 

That applicant denies the statement made in the 

paragraph 7(c) of the written statement. It is denied that the 

advances given by the applicant do not fall under the category 

of secured advances or advances for work completed but not 
measured. 

That applicant denies the statement made in the 

paragraph 7(c)(i) of the written statement. That the applicant 

denies that he had given advances against the works already 

cancelled. While denying such allegation the applicant begs to 

state the venue of the proposed project from Imphal (in respect 

of Modernisation of Prisoner's Administration) had to be 

changed to Sajiwa Jail and the Contractor had already 

mobilized his resources in the earlier site and the applicant 

after duly considering the works and progress done by the 

contractor in the earlier proposed site and also for shifting the 

materials, machineries at the new site released an amount of 

Rs.30,000/ as mobilization advance. 
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That to the statements made in paragraphs 7(c) (ii) the 

applicant begs to state that such advances were to be released 

by the applicant when he was the Managing Director to 

implement the work in time in the interest of the Corporation. 

That the applicant while granting the advances applied his 

mind and in order to earn revenue by releasing advances to the 

contractor and as well as to complete the works in time by 

making the funds available to the contractor granted the 

advances to the contractor on their request. The applicant begs 

to state that there is no allegation against the applicant that he 

had released advances and no works had been implemented / 

completed by the contractor bringing loss to the Corporation/ 

Government. It is stated that all the advances granted by the 

applicant stand realized. It is stated that the State of Manipur 

being subjected frequent bandhs/ blockades 	call by civil 

organizations, insurgent problems the applicant while working 

as Managing Director made the funds available to the 	N 
contractor so that there is no delay in implementing works and 

with the availability of adequate funds to the contractors the 

works could be completed in war footing. 

That to the statements made in paragraphs 7(c) (iii) the 

applicant begs to state that the estimated cost of the work of 

Maternal and Child Health Center, Thongju, was arrived at Rs. 

1,08,25,364/- and the Government had already deposited the 

money with the Corporation and as such the allegation of 

granting excess advance is baseless and illfounded. 

A copy of the estimation and deposit of money is 

annexed herewith and marked as ANNEXURE-R/1 to this 

rej oi n d e r. 

That to the statements made in paragraphs 7(c) (iv) 

the applicant begs to state the Kangla is sacred place for the 

people of Manipur and after the Assam Rifle has left this 

sacred place on the pressure from the citizen of Manipur lots of 
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development works for Kangla Fort were undertaken. And in 

order to meet the sentiment and attachment of the people of 

Manipur, funds were made available to the contractor, however, 

in accordance with the prescribed procedure. It is stated that 

after the funds were made available to the contractor the 

development works could be completed in time gaining the 

confidence of the people in implementing the Government 

project. It is stated for such bonafide act in the interest of the 

public as well as the Corporation/ Government, how the 

applicant could be made a scapegoat. It is further stated that 

the advances granted by the applicant stands realized from the 

contractor bringing financial gain to the Corporation! 

Government. 

• 	That to the statements made in paragraphs 7(c) (v) and 

7(c) (vi) the applicant begs to state that seeing the importance 

of the works the applicant released the advance. However, the 

applicant states that he followed the procedure while releasing 

the advance and in the instant cases also the advance released 
has already been released. 

That to the statements made in paragraphs 7(d) the 

applicant begs to state that till handing over of the charge the 

applicant was the Managing Director of the Manipur Police 

Housing Corporation as such he had all the powers to exercise 

as the Managing Director and as such he exercised the 

discretionary power as the Managing Director in the interest of 

the Corporation. It is stated no loss has been caused to the 

Corporation by the applicant. It is categorically denied that the 

advances have been sanctioned by the applicant on his own 

whims and fancy without following any rules and procedure. 

That to the statements made in paragraphs 9(e) the 

applicant begs to state that the purported enquiry is coupled 

with malicious intention only to jeopardize the career of the 
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applicant in the circumstances mentioned above the purported 

enquiry is not sustainable in the eye of law 

That as regard to the statement made in paragraph 8 of 

the written statement. The applicant begs to state that the 

initiation of the departmental proceeding against the applicant 

in all respect are baseless and cannot be proved as the same 

have been done with malicious intention only to jeopardize the 

career the of the applicant and also from the background of the 

case narrated in the original application it is crystal clear that 

the initiation of the departmental proceeding is malicious, the 

date of the issuance charge memo and subsequently holding 

the DPC as well as the outright rejection of the applicant 

without considering his case for promotion proves beyond 

reasonable doubt that the action of the respondents are 

arbitrary, malafide and bias. 

That as regard to the statement made in paragraph 9 

of the written statement. The applicant reiterates the 

statements made in paragraph 4.12 of the Original Application. 

It is further stated the manner in which the respondent no.4 

comments on the alleged departmental proceeding like as that 

of the Government respondent proves the nexus of the malafide 

and the collusion with state authority. 

That as regard to the statement made 	in 

paragraphlo of the written statement. The applicant begs to 

state that the applicant was not aware of the said DPC even in 

the order dated 23/07/07 no whisper was made about the DPC. 

It is stated that during the relevant point of time the applicant 

was on deputation with the Railway. It is only when the 

Government respondent has filed their written statement that 

the applicant has come to know about impugned DPC dated 

19/07/07. 
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The applicant begs to state that the applicant has 

relied and counted the service of the respondent as per the 

publication of civil list of 2002. The applicant craves leave to 

produce the list at the time of hearing of the case. 

It is further sated that the guidelines issued if 

adopted is mandatory on the part of the authority and as such 

no deviation can be made from the provisions of the guidelines 

the DPC dated 19/07/07 having been done in violation of the 

guidelines issued by the Central Government is liable to set 

aside and quashed. 

11. 	That as regard to the statements made in paragraph 12 

of the written statement filed by the respondent the applicant 

reiterates the statements made paragraphs 5(i) to 5 (vii) of 

the Original Application. 

12 	That as regard to the statements made in paragraphs 

13, 14, and 15 of the written statement filed by the respondents 

the applicant reiterates the statements made in the Original 

Application. 

It is stated that after issuance of the charge Memo 

the respondent authorities have intentionally delayed the 

matter in order to deprive the promotional avenue of the 

applicant. It is stated that the said DPC was in violation of the 

guidelines dated 15/01/99. 

It is denied that the instant case is not tenable in 

law. While denying the statement made in these paragraphs the 

applicant begs to state that the purported.  charge memo 

issued on 18/07/07 to the applicant for the alleged payment of 

advance while working as the Managing Director, Manipur 

Police Housing Corporation Ltd. is malafide and for oblique 

consideration, because the Respondent No.4 while working as 

the Managing Director, Manipur Police Housing Corporation 
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Ltd. as well as other officers who worked as the Managing 

Director, Manipur Police Housing Corporation Ltd made 

advanced payment like that of applicant however, only the 

applicant has been singled out and the authorities have 

initiated Departmental Proceeding. As such the Disciplinary 

Proceeding being coupled with bias and malafide is not 

susutainable in the eye of law. And moreover, the case of the 

applicant having not considered in the DPC, the DPC dated 

19/07/07 is liable to set aside as not tenable in the eye of law 

as well as without authority of law. And in view of the facts and 

circumstances the DPC dated 19/07/07 is not sustainable in the 

eye of law and liable to be set aside and quashed. 

V- E- R- I- F- I- C- A- T- I- 0- N 

I Sri. Sri C Peter Ngahanyui S/o late C. Paul aged about 56 

years Resident of Ukhrul P.O. Ukhrul, P.S. Ukhrul, District: 

Ukhrul, State; Manipur now residing at Irong Villa, 

Mantripukhri. Lamongei, lmphal,do hereby verify the contents 

of the statements made in paragraphs ... ... .. of this 

accompanying rejoinder are true to the best of my knowledge 

and the rest are my humble submission before this Hon'ble 

Tribunal. And I sign this verification on this - day of 

August, 2009 here at Imphal. 

Si C. Pete Ndahryuri 
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No, 3/2120()2 FW 
C3VERNME Ni Ot MAIPU 

1JCTORATE OF FAMILY WELFARE SERVICES 

Impha!, the 28 th  January, 2004 

The Managing Director 
Manipur Police Housing Corporation, imphal 

Sbect: Renovation/construction of health infrastructures under 
Family Welfare Department -. deposit work thereof. 

Sir, 

Ir pursuance of Secretariat: Family Welfare Department Orders No. 1/3/200Q-M 
(FW)/Pt. III dated 17 December, 2003 the Renovation/construction works of the following 
health institutions are entrusted to your agency/car poration as deposit works: 

	

• 	Name of the_works 	 Estimated cost 

1. Constructjon of Rural.Maternity & 

	

• 	Chd Health Centre etThongju 	- 	Rs. 1,08.25,364/- 

S 	 • 	 Rs. 1,08,25,64/- 
ne crore eight laos twenty-five thousand three hundred and sixty-four) Only 

It s, therefore, requested that yo n. Sy :kifldiy send your acceptance if agreed to the 
pr4posa fortaking up fuither necessary forrnalities.Ac.reement copies in stamped papers 

	

.'ari 	tta:hed herewith which may please he returned after signing. A .... 	. cheque 
he ton 	 ... clt..i.j.o.........for an amount of Rs. 1 08,2&Q- is also 
en lpsci herewith 

! 	 Kindly acknowledge receipt Qf the same 	 A 

f. 	. 	

r

. 	 . •• 	
' 	 . 	 .. 	 . 	 .

r.

S 	
Yours faithfully, 

. plus TOR 

• 	(Dr. S. Rabei Singh) ik.. 	 . 	 Diector 	, 
Family Welfare Services, Manipur 

lv Cc yto: 

c., 
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The PS to Mnister (FW) for kind information of the Hon'b!e Minister 
The Secretary (FW) for kind information 
Addi Director (FW'i 
CMO concernad 
DDO/HQ 
DFWO/OlO concerned 
Office copy 
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NOTICE 
From,. 
Mr. Satyen Sarma, 
S.C. Manipur 

Date: 04.03.2010. 
To, 

1. .kq. J& . S1Y, AAo4e 4r 

S 
	

2. 

3• Mn. j. V 

4. j'ta. 	 A_t 	-ri 	 NJ' £ 

Sub: 

MISC APPLICATION NO. . OF 2010 

JNO.A. NO. 92/2009 

Sir, 
Please flrtd enclose herewith a copy of the Misc. Application to 

be filed before the Hon'ble Tribunal today. Kindly acknowledge the 
receipt of the same. 

Thanking You. 
Your' Faithflitly 

Received Copy 	 Soi'e 	So- 

(ADVOCATE) 


